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HOUSE OF THE PEOPLE
Saturday 13th December, 1952

The House met at a Quarter to Eleven
of the Clock

‘IMR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
No Questions: Part I not published

ELECTION TO COMMITTEE

CENTRAL ADVISORY COMMITTEE OF
NatioNaL Caper CoRrs

Mr. Deputy-Speaker: I have to
inform the House that upto the time
fixed for receiving nominations for
the Central Advisory Committee of
the Nationul Cadet Corps, flve nomi-
nations were received. Subsequently
three Members withdrew their candi-
dature. As the number of the re-
@aining candidates was thus equal
to the number of vacancies in this
Committee, I declare the following
Members to be duly elected:

1. Prof. Diwan Chand Sharma.
2. Shri Joachim Alva.

MOTION RE. REPORT OF COMMIS-
SIONER FOR SCHEDULED
CASTES AND SCHEDULED
TRIBES

The Minister of Home Affairs and
Suutes (Dr. Katju): I beg to move:

“That the report of the Com-
missioner for Scheduled Castes
and Scheduled Tribes for the
period ending 31st December,
1951, be taken into consideration.”

I am very glad indeed that this
report is going to be discussed this
morning at length and I iook forward
to the receiving of many helpful
suggestions which I have no doubt
will be ca'culated to promote social
welfare and advancement of the
Scheduled Tribes and Scheduled
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Castes. an object which has been very
dear to all of us ever since the Father
of the Nation devoted his attention

to it.

Before I make 3 few observations,
which I propose to do in the begin-
ning, I am sure that the House will
share with me the very keen and
deep appreciation of the labours of
the Special Officer appointed by the
President under article 338 of the
Constitution, as they are indicated by
this report. He has worked hard, he
has travelled extensively, and as
many Members wou'd be aware this
is not his first essay in this particu-
lar field of activity. He has devoted
very many yvears of his life towards
the cause of Harijang and I was
happy indeed some time ago to visit
at Dohad. on the borders of Gujerat,
an institution which Shri Srikant has
founded and worked in for very
many Yyears.

We are now practically at the end
of the year 1952 and I hope that the
report which the Special Officer will
submit after the conclusion of this
year within a few months will also
be found helpful to the Members of
thyy House. The amendments indi-
cate the various points which will
come up for discussion. All of us
here, particularly on this side of the
house, have worked in this fleld and
we have got our own notions. We
know the details, we know the hard-
ships under which our people, whom
Gandhiji has called ‘Harijans’ live.
For thirty years Gandhji tried very
hard to ameliorate them. Then
come the tribal people living far
away in the hills and forests and
their conditions are not as familiar
to us as the conditions of our bre-
thren the Harijans. I am sure the
House will welcome a very full des-
cription of the conditions wunder
which the tribal people live, work
and suffer from. They are a little
different. While the Scheduled
Castes and other backward classes
live in our villages, share the daily
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toil and trouble in our fields and in
our factories. the tribal people live
far away in remote forests and hills
and, what is much more important,
their outlook on life is somewhat
different. What I ﬂnd most, when 1
go am them. is that in spite of
the primitive conditions under which
they live, thef had managed to pre-
serve their independence—full ihde-
pendence—while we had succumbed
to foreign influence.

1 was in the Lushai Hills last week
and I learnt that the people of the
Lushai Hills had been cmnpletely in-
dependent, had been living under
their own chiefs right up to the year
1890 or thereabouts: they acknowledg-
ed no foreign masters. In one way
theirs was a life of complete self-
sufficiency. They lived in their own
homes; they were self-sufficient in
food. in cloth and in shelter. They
live in an area of 8,000 square miles:
mulat}on two lakhs—24 to a square

e. The conditions there are very
difficult, but there they live and inas-
much as the Special Officer has dealt
with their difficulties in his report I
should like to tell the House very
briely in a few minutes what the
conditions of these tribal people are

those areas. What impressed me
most is that there are no communi-
cations, no post offices, no facilities
like telegraphs with which we are
familiar. But they really live a self-
contained life, independent and
hardy.

In Lushai Hills partlcularly you
might be rather surpnsed to hear
that literacy is really the highest in
India. I was told that thq were just
below Travancore—40 per cent. Mis-
sionaries had gone there and had es-
tabiished schools. The conditions
were very difficult. The British
people would not allow any Indian
to go into the hills. It was treated
ag if it was a war zone and the only
persons allowed were missionaries
and they have done well. They have
provided medical facilities and pri-
mary education and have made them
stand on their own feet. Many of
the Lushal boys are now studying in
Colleges in Gauhati, and Shillong.
Some of them are in Calcutta and
some In Silchar and as I told them
there. I look forward_ to the opportu-
nity and to the day when they would
serve not only their own le

" the hills, but they would. me, as
they have now become, part and par-
cel of India, and give us the co-ope-
ratlon in g wider sphere and serve
the country in a wider sphere.
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We always dwell upon the want of
communications there. The problem
is a very difficult one. Everybody
looks to a return upon the money
invested. I am not saying return in
the shape of dividends but in the
shape of human welfare, If you build
a road you want to have it to pro-
mote the interests of as large s num-
ber of people as possible. Now, just
consider. 8.000 square miles and two
lakhs of population. In many areas
in India the pressure is about
1,000 rsons to a sayare mile.
And ere is twenty-four. Com-
munications cost money and serve
very few people. From Silchar to
the district headquarters, Aijal. iz a
distance of 113 miles, out of which 92
miles i+ the hi!l sectlon. There were
no roa's from Silchar to Aijal right
up to the Second World War, and it
took eigh* days' march to travel from
Aijal to Silchar. But there was the
Japanese menare, and the British
Government thought in war time that
they must build a road. And the
road was buil;. How much did it
cost? The road consisted of widen-
ing of the bridle-path or foot-path,
and it was made into a very rough
truck road over which jeeps and
motor trucks could pass. It cost Ras.
four crores of money for those 982
miles. On that basis, if you were
to provide for roads in the hill areas
of Bengal and Assam, just calculate
the cost.

.
And from Aijal to another sub-
divisional headquarters, Lungleh is a
distance of 128 miles. It is 15 days'
march. The cost of transporting one
maund of goods. say salt which is an
essential necessity, is Rs. 45. What
was to be done? There is air-lift,
and today goods are dropped there
from air.

I should like to mention one thing
which made a tremendous impression
uron me and really made me proud

those people. I wish that that
Tact should be made well known and
should be widely advertised and
widely followed. We talk of commu-
nity projects. I saw a Community
project in action. It began on our
auspicious day, 26th January, 1850,
the great Republic Day. And these

people living from Aijal to Lungleh
resolved that they would build a road
of their own—128 miles, not soft
glalns. but cutting into the live rock,
flly section. M{ hon. friends who
come from t.he h 113 know what a hill
rokd means. they wanted to
make it a jeepable road. And they
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have done 90 miles starting from
Aljal. on both sides, that is from Aijal
side and Lungleh side; and in three
years' time, without making a hulla-
baloo about it; I did not know it my-
self. They have been going on quietly,
Large numbers, thousands, have made
small Road Committees for various
sections, and the road is functioning
for 90 miles. There is a gap of 38
miles in-between. Two bridges have
to be made, pucca bridges. Other-
wise they have made a sort of a
bridge for fair weather, and it costs
nothing. So far the Assam Govern-
ment have paid Rs, 15,000, and tech-
nical advice has been given by the
Public Works Department of Assam,
and very laudable assistance given by
the Assam Rifles. Otherwise, it is the
people’'s own work. Those who were
living in distant villages said ‘We can-
not come and labour, we will send you
a little money’ and that was spent by
the Road Committees in giving re-
wards. .

11 A

That is the way, which shows how
self-reliant those people are, how
independent and how willi to work
for community welfare, tis a
most important feature of these tribal
people, a strong sense of community
spirit and a desire tp live their own
life and to promote their own social
well':re. That is the line we want to
work.

The one thing which struck me
most. and which is of general appli-
cation, is that we want more “mix-
ing"”, as the Prime Minister has said
several times—not in a patronising
manner, but on terms of absolute
equality. I have ng doubt whatso-
ever that if Indians from other parts
of India were to settle there and live
among them—they would certainly,
by their contact, benefit those people
—but probably they will learn much
more themselves than what they
would impart to them. Everywhere
the lesson tha
among the cheduled Castes and
Bcheduled Tribes and backward
classes. is that the room for work is
not so much in the legislative sphere,
not so much by coercive process, as
what Gandhiji taught us, namely in
the persuasive sphere, through non-
official agencies. One of the recom-
mendations made by the Special Offi-
cer is that it would be far more use-
ful and more desirable if public
money were spent through non-
official agencies, non-official groups
and organisations and individuals who
dedicate their lives to this work, than
through official agencies. That has
been my view for many many Yyears

I have learnt, both .

13 DECEMBER 1952 Report of Commigsioner 2214

for Scheduled Castes
and Scheduled Tribes

past. I only pray and wish that that
spirit would inspire many people,
men and women, among us to serve
among them. Of course I wan+ that
members of those communities should
serve their own brethren, And they
are doing it. People who are now
becoming educated go there. I saw
that in the Lushai Hills: educated
men living there. simple lives, not
cutting themselves away because
they have become graduates or
others. But our duty is far higher
at the moment than of others. Be-
cause. if you proceed through the
coercive process, through the process
of punishment, then of course you
gain your object, but you leave a
touch of bitterness behind. Can not
help it. That is human nature. But
Gandhiji taught wus the right way,
the persuasive way. It is a slow
way. The Special Officer has pointed
out—and we all know, hon. Members
have stressed it here time after time
—many disabilities from which our
brethren, the Harijans are suffering
in many areas. I know that myself.
They are not allowed to use public
wells. It may be that in the so called
Part B States the hardship may be
greater for the very simple reason
that in the Part A States— my hon.
friend Mr. Jagiivan Ram is shaking
his head as he knows much better
than myself about this matter......

Hon, Members: Certainly.

Dr., Katju: I myself come from a
Part B State. Maybe conditions in
Bihar are very bad because he comes
from Bihar,

Hon, Members: Still worse in many
other parts.

Mr. Deputy-Speaker: Hon. Members
need not interrupt. They will have
their opportunity to speak.

Dr. Katju: I was saying that in many
parts in Rajasthan and Madhya Bharat
the impact of foreign ideas has not been
so severe and so intense as it has been
in some o0: the Part A States which
were living direct'y under the lime-
light of modern civilization. In many
parts of Rajasthan, of course, there are
old conservative ideas which stjll pre-
vail. In some places a Special Offi-
cer has been appointed but that does
not mean that in the Part A States the
conditians are ideal. Well, particularly
complaints I have heard from the
rural areas. In towns and big cities
there may not be because conditions
are different there. There are all
sorts of facilities and people mix,
When I was in Calcutta, a barber was
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prosecuted for not shaving a member
of the Harijan community. I do pot
know from which comnfunity the
barber came but he refused to shave
and he was prosecuted and fined Rs.
15. He was an enterprising indivi-
dual. He took the case to the Cal-
cutta High Court and there he said,
“Well. I am an entirely independent
person. I have got -~ right to shave
or not to shave. I have got my
right to shave ‘A’ and not ‘B’ but
the High Court Judges said. ‘Under
the rules of the Calcutta Corporation
you have got a licence to carry on the
trade of a barber and therefore you
cannot refuse to shave anybody who
comes. He should be shaved”. If he
had thrown away his licence, then
probably he would have been a free
man. The result was he was fined
Rs. 15. The House would draw the
mora' from this, a barber refusing to
shave and there is the public feeling
about it. But I do feel. that while we
must take all possible steps to enforce
the law to make the constitutional pro-
visions about the abolition of un-
touchability real in every sense of the
wor'd, the rule has much greater of
wider activity in the social sphere.
Public opinion must be changed. I
suggest that Members of this House
and members of the State Legislatures
throughout India might set a good
example by treating {n their own pri-
vate life. in their own private homes.
members of the Harijans as members
of their families. That would be a
much useful examp'e than making
fine soeeches in public and acting
lﬁ})on different principles in their own

e.

So far as eradication of untouchabi-
lity is concerned. the House might have
seen that we have made enquiries that
practically in every State legislations al-
ready exist for making untouchability
an offence. a real offence. Somewhere
it is punishable. A proposal to pass
& Central Act on this topic is under
examination. Many States have been
consuited. Replies have been received
and we will gsee whether it is neces-
sary or not. I have got a long list of
States where legislation already pre-
vails and there is really not much
need for it in those States. Secondly.
this report gives you in one compact

lace the provision in the Constitution

ring upon it and it would be h

The second topic which has very
often been raised is the question of
services. On the higher grade Gov-
ernment has done whatever it could
to encourage employment. We have,
for instance, relaxed the age limit
from 24 to 27 and I hope that in the
subordinate grades, difficultieg would
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disappear and there would be opportu-
nities available for all classes of em-
ployment, It is in the higher sphere,
in the LAS and IPS that difficulties
are sometimes apparent. It is really
a dilemma. On the one hand we must
do justice to these people who have not
had "so far their fair share in these
high offices. On the other hand. the
country must not suffer from. what
shall I say. ineficiency in handling all
our big posts. We have issued the
necessary instructions that everything
should be done to help them. I know
very well that young men who come
from these Harijan homes do not have
the advantage of a good surrounding,
a good environmen: and it may be that
in riva voce examination they do not
come up *~ the standard which you find
in people irom among the higher
classes. But the Public Service -
mission make full allowance for that
fact and I can only assure the House
that the Government is fully alive to
the importance of this problem and we
are doing our very best to handle it in
everyway we can. Please remember
one thing. Apart from these Services,
the Central Services, the field of acti-
vities really lies in the States. Gov-
ernment makes grants. Last year, I
think. the House granted nearly two
crores of rupees and the procedure is,
every State Government is requested to
send up schemes in due time for care-
ful examination so that grants may be
allocated to them for the purpose. The
schemes are examined and. I hope, are
properly executed. The Special Offi-
cers go about advising the State Gov-
ernments. seeing that the work is being
properly done.

I know that many hon. Members are
most anxious to take part in this
debate today. a debate for the first
time in this House. and I am most
anxious to hear them. Therefore. I do
not want¢ to stand in their way. 1T shall
onlv repeat once again that the problem
is not so much a problem for legislative
activities of this House or legislative

" activities elsewhcre. It is a problem

for the conscience of the community.
Gandhiji used to say that the higher
classeg have been largely responsible
for this. They are responsible for the
degradation of a large section of the
commmunity in India. They must do
penance for this; they must perform
prayaschita; they must now make good
by increased effort. With mvy feeble
voice, I can only repeat that and call
upon educated Indians of the higher
classes to devote themselves, now that
India has become free, to whole time
service for this. Look at these mis-
sionaries. I tell you, it iz a remarkable
thing. In the Assam hills, in the Cen~
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tral provinces, Madhya Bharatf, in
Orissa, in jungles, forests, hills, far
away from civilization, they went there,
they settled down there, they built
settlements there, they built colleges,
schools, and hopsitals. I have come
ACross mlssmnanes. man and Wife who

have been there ten years, 12 years,’

13 years.

Shri P. N. Rajabhoj (Sholapur—Re-
served—Sch. Castes) What about con-
versions?

Dr. Katju: Now, you stop that. The
point ig this. My hon. friend inter-
rupted me by saying about conversiops.
They came not so much for polifical
domination, but for the spread of their
gospel. That js a different matter.

An Hoa. Member:; Saving souls,

Dr. Katjm: What I was saying was
that we should emulate their
spirit. That is the important point.
What téduched me most was this. 1 went
to one place. A man and his wife were
there from Scotland. Very fine people.
They invited me 10 go there. I asked,

‘how long have you been here'.

They said, 13 years. 1 asked, ‘when
are you going home’.
‘we propose going for a holiday for
four months next year if possible,
otherwise pot’. Just imagine, 13
Years, in that small locality, cut off
from all civilization. Well, India has
now become free. 1 pray that thous-
sands and tens of thousands of
people of our schools and colleges,
educated people as 1 said men and
women, should make it their business
to go and live among them, propagate
the gpspel of independence, of free
India, what free India stands for.
gospel of patriotism, of prosperity for
all sections and bring them together.
That is what we want. That is the
need of the hour. Let the Rama-
krishna Mission, the Adim jati sangh
form new groups. What is required
is nof material, not money, not legis-
lative action. I tell you what is re-
quired is men. Men should come
forward if this problem is to
solved,

Mr. Deputy-Speaker: Motion moved:

“That the report of the Commis-
sioner for Scheduled Castes and
Scheduled Tribes for the period
ending 31st December, 1851, be
taken into consideration.”

Shri Nanadas (Ongole—Reserved—
Sch, Castes): I beg to move:
1. That at the end of the motion,
the following be added:
“and having considered the
same, this House is of opinion
that the only method of solving
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the social, educational and eco-
nomic problems of the Scheduled
Castes and Scheduled Tribes is
to implement the special provi-
sions of the Constitution safe-
guarding the interests of the
Scheduled Castes and Scheduled
Tribes without any delay:

(1) by making the observance
of untouchability a cognizable
offence by law and enforcing it
with the help of a Special Central
Police Force on the lines of Pro-
hibition Police Force in the
Madras State;

(2) by providing facilities for
free and compulsory education
from primary education upto ad-
vanced higher technical courses
for all the children of Scheduled
Castes and Scheduled Tribes;

(3) by reserving seats ' perpe-
tually for ten years in all Central
and State services both civil and
military and also reserving seats
in services even for promotions
and giving necessary training to
the candidates of Scheduled
Castes and Scheduled Tribes for
filling the reserved vacancies with-
out any delay;

(4) by making provision for
assigning immediately two acres
of cultivahle wet land or ten
acres of . cultivable dry land to
each average family of Scheduled
Castes and Scheduled Tribes and
providing them with the mneces-
sary financial and other help so as
to enable them to cultivate the
lands assigned to them profitably;
and .

(5) by giving State subsidies
and loans to the cottage industries
(to be run on co-operative basis)
especially to the handloom weav-
ing and leather manufactory
industries which are the artisan
industries of the Scheduled
Castes.”

2, That at the end of the motion,
the following be added:

“and having considered the same,
this House is of opinion that to
solve, the social, educational and
economic problems of the Scheduled
Castes and Scheduled Tribes a
‘Ten-Year Plan’ should immediately
be adopted with a provision for
rupees eight hundred crores =xpen-
diture (calculated on the basis of
the present general Five-Year Plan
and the population of the Scheduled
(®astes and Scheduled Tribes).”
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Bheekhy, (Banmrn-
Dungarpur—Renmd—-Sch Tribes):
beg to move:

1. That at the end of the motion,
the following be added:

“and having considered the same,
this House is of opinion that the
Constitution (Scheduled Tribes)
Order, 1950 be so amended as to
cover Bhil tribe with its sub-tribes
throughout the State of Rajasthan
as in other States of India”.

2. That at the end of the motion,
the following be added:

“and having considered the same,
this House is of opinion that the
Constitution (Scheduled Tribes)
Orders be so amended as to in-
clude the Adivasies left out for want
of proper specification™.

Shri I Singh: (Ranchi West—
Reserved Sch. Tribes): 1 think, Sir,
you have been apprised as to why Mr.
Anthuny 1s unable to be present to
move his amendment in person. If
I have your permission. 1 would like
to move it on his behalf.

Mr. Deputy-Speaker: It is not usual
to allow any other Member to move
except in the case of Memberg of
Government. Mr. Anthony told me
thismomtngthat he is engaged in a
case against him or where he is him-
self one of the parties to the suit and
that he has to argue his case. There-
fore, I will make an exception in his
favour, Will he come this afternoon?

.
Shri Jaipal Siagh: I think he will.

Mr. Deputy-Speaker: This will
ﬁand over. If he comes, he will move

Dr. Katju: May I have your leave
to say one sentence, Sir? I should like
to inform the House that the Com-
mission for backward classes under
article 340 of the Constitution will be
set up next week. I am sorry for some
delay that has taken place. It has
been due to some difficulty about the
terms OfLref‘;'rh?uh:lled also ahout the

rsonne w t.hhm
g:en completed and I mﬂg:n.{
that we will be able to make a public
announcement about the whole matter
some time next week.

Mr. Deputy-Speaker: .Anthoqra
amendment will stand over fog, the

present. 1f any discussion follows; it
may be taken as moved. Hon.l[em-
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bers who have anything to say on that
mayttealso address themselves to this
matter.

8hri B. 8. Murthy (Eluru): Ibe‘tc

move;

That at the end of the motion, the
following be added:

“and having consid the
same this House is of opinion that
more effective and urgent steps
be taken to eradicate the sin of
untouchability and confer the
progress assured to these commu-
nities by the Constitution,”

Shri N. M. Lingam (Coimbatore): I
beg to move:

That at the end of the mouon. the
1ollowing be added:

“and having considered the
gme. this House is of opinion
at—

(a) the report of the Commis-
sioner as respects the conditions
of living of Scheduled Castes,
Scheduled Tribes and backward
classes and the various disabiliti-
es they suffer from is neither
exhaustive nor precise,

(b) the steps taken by State
Government to improve the lot of
Scheduled - Castes, Scheduled
Tribes and backward classes are
not adequate,

(c) more concerted measures
-should be undertaken by the
Union and State Governments to
focus public attention on this
problem and remove the blot
from the land within the period of
ten years stipulated in the Cons-
titution by a vigorous scheme of
social, economic and educational
improvement of these classes”,

Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): I beg to move:

1. That at the end of the motion,
the following be added:

“and having considered the
same, this House is of opinion
that for complete eradication of
untouchability steps be taken for
strict enforcement of article 17 of
the Constitution with stringent
measures throughout India to
SR e
touchability any manner
give them gevere punishment.”
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2. That at the end of the motion,
the following be added:

“and having considereq the
same, this House is of opinion
that immediate steps should be
taken to put into execution
article 46 of the Constitution—

(1) by suitable legislation for
providing free compulsorv educa-
tion to the children of the Sche-
duled Castes and Scheduled Tribes
from primary standard to at least
matriculation and reservation ot
15 per cent. of the seats in arts
and technical colleges with ade-
quate flnancial aid,

(2) by reserving 15 per cent. of
posts in all cadres in all Depart-
ments of both Central and State
Governments, 15 per cent’ of seats
in the Central and State Cabinets
and the. posts of Governors and
Ambassadors,

(3) by assigning three acres of
wet land or eight acres of dry
land to every landless Scheduled
Caste and Scheduled Tribe agri-
cultural family, and

(4) by providing house &ites
free of cost to every poor Sche-
duled Caste and Scheduled Tribe
family with Fayrnent of an ade-
quate sum of money for construc-
tion of houses.”
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motion,

2. That at the end of the

the following be added

«“and having considered the
same, this House is of opinion’
that technical or other aid should
be given to the Scheduled Castes
and Scheduled Tribes for improv-
ing subsidiary or traditional indus-
tries undertaken by them.”

3. That at the end of the motion,

the following be added:

I

“and having considered the
same, this House is of opinion
that, wherever available. either
inside the villages or contiguous
to them, house-sites should be
procured for the settlement of
%crl_:begsuled Castes and Scheduled

ibes.”

Shri Ramananda Das (Barrackpom)
beg to move:

That at the end of the motion,

the following be added:

“and having considered the
same. this House is of opinion’
that a separate portfolio should
be created at the Centre under a
Scheduled Caste Minister ior the
a'l round progress and upliftment
of Scheduled Castes, Scheduled
Tribes and other backward classes
and also to co-ordinate the uplift-
ment activity of all the States in

Shri Barman (North Bengal—Re-
served—Sch. Castes): I beg to move:

That at the end of the motion, the
following be added:

a uniform way in order to liqui-
date untouchability and back-
wardness of these down trodden
communities within ten years.”

“and having considered the
same. this House is of opinion that
a separate department be created
at the centre to implement more
fully the special provisions of the
Constitution relating to backward
classes. Scheduled Castes and
Scheduled Tribes within the
course of next ten years and to
co-ordinate its activities with
those of the States.”

Shri K. C. Jena (Balasore—Reserv-

Shri Nanadas: I beg to move:
1. That at the end of the motion,

the following be added:

“and having considered  the
same, this House is of opinion
social. educational and economie
problems of the Scheduled Castes
and Scheduled Tribes cgnnot
be solved within ten ears
period unless the provisions of
article 31, particularly clause (2)
of article 31, of the Constitution

ed—Sch. Castes): I beg to move.

1. That at the end of the motion,
the following be added:

are suitably amended so that the
State can acquire the movable
and immovable properties includ-

“and having considered the
same, this House is of opinion
that as a first step the State Gov-
ernments should at the first ins-
tance allocate cultivable wastes
of lands acquired by the abolition
of zamindari to the people of
Scheduled Castes and Scheduled

Tribeg and give all facilities for
the cultivation of the same.”

ing commercial and industrial
undertakings, lands and buildings
of private individuals and groups
without paying any compensation
and distribute the lands and pro-
perties thus acg:ired to the people
of Scheduled stes and Schedul-
ed Tribes. The provisions of
article 31 of the Constitution,
therefore, should be suitably
amended without any delay.”
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2. That at the end
the following be added:

“and having considered the
same, this House is of ﬁnlm
that to solve the social, alth,
educational and economic pro-
blems of the Scheduled Castes,
& provision similar to that made
in favour of Scheduled Tribes,
from the Consolidated Fund of
India be made to the Scheduled
Castes by suitably amending the
provisions of article 275 of the
Constitution.”

3. That ‘at the end of the motion,
the following be added:

“and having considered the
same, this House is of opinion
that to secure due representation
of the people of Scheduled Castes
and Scheduled Tribes in the servie-
es of the States a provision be
made in the Constitution reserving
seats in the services of the States
for the people of Scheduled Castes
and Scheduled Tribes in proportion
to their population by suitably
amending the provisions of clause
:izb)n 2( article 339 of the Constitu-

{Kolar—Reserved—

Shri Thimmaiah
Sch. Castes): I beg to move:

1. That at the end of the motion,
the following be added:

“and having considered the
same, this House is of opinion
that there should be a separate
Ministry at the Centre in order
to fully implement the varinus
safeguards provided in the Cons-
titution for the Scheduled Castes,
Scheduled Tribes and other back-
ward classes.”

2. That at the end of the motion,

the following be added

“and having considered the
same, this House is of opinion
that the existing reservation of
12} per cent. of vacancies fllled by
direct recruitment for the Sche-
duled Castes and five per cent. for
Scheduled Tribes should apply
also to ILAS. and 1P.S.”

Shri P. N. Rajabhoj: I beg to move:
That at the end of the motion, the

following be added:

“and having considered the same
this House i3 of opinion that
there should be two Deputy Com-
missioners to assist the Commis-
sioner for Scheduled Castes and
Seheduled ; Tribes and—

(1) that there should be an uni-
form rule throughout the Indian

ot tke motion,
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Union that the Scheduled Castes
students prosecuting higher edu-
cation in various universities
should be exempted from all tui-
tion fees and be granted adequate
scholarships and that this rule
should ke made applicable to
studentg of Scheduled Castes and
Schpduled Tribes, who are study-

medical, engineering and
ot.her Colleges and the limit
should be upto M.A. or M.Sc. and
that the foreign scholarships
should be re-introduced;

(2) that there should be uniform
rule throughout the Republic of
India that there should be reser-
vation of seats for these classes
in the Government services, in all
departments, in accordance with
the provision in the Constitution
in the proportion of their popula-
tion;

(3) that the Commissioner for
Scheduled Castes and Scheduled
Tribes should be adequately
equipped with power and autho-
rity to see that the above mention-
ed provision is made in the services
and the vacancies are filled in pro-
mptly;

(4) that the members of the
Scheduled Castes and Scheduled
Tribes be nominated on the Pub-
lic Service Commission in order
to see that the provisions as re-
gards the services are properly
carried out:

(5) that the people from Sche-
duled Castes and Scheduled Tribes
should be appointed in all grades
which have been created by
Government’s Re-organisation
Scheme;

(6) that the forced labour pre-
valent in all Indian villages should
be abolished at once considering
it as ultra vires of the provision
of the Constitution and be declar-
ed as cognizable offence;

(7) that cultivable waste land
be given to the Scheduled Castes
and Scheduled Tribes for culti-
vation and the State Governments
should be made to grant these
cultivators a loan to cultivate these
ﬁﬁt&land profitably on long term

L H

(8) that the Government should
consider it their duty first to pro-

.vide houses to the Scheduled

Castes and Scheduled Tribes
people suitable for human habita-
tion as they are ilving today in
filth, squalor and insanitation;
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Balmiki (Bulandshahr Distt—

(9) that the people belonging Shri
Reserved—Sch. Castes): I beg to move:

to Scheduled Castes and Scheduled
Tribes shou!d be fAnancially equip-

such as leather tannipg, shoe-
making, rope making, etc.;

(10) that special attention be
paid to the interest of the martial
communitieg from Scheduled
Castes and Tribes and the young
men from them should be recruit-
ed in all rankg of the militia of
this country;

(11) that the special battalions
of the Scheduled Castes and Sche-
duled Tribes should be raised in
order to turn these people into
fighting men;

(12) that there should be sepa-
rate ‘Ministry for Scheduled Castes
and Scheduled Tribes’' in Govern-
ment and the Minister so appoint-
ed shouid be of Cabinet rank;

(13) that there should be spe-
cial advisory Board to advise the
commission and the specially
appointed Minister and that the
Advisory Board, thus created,
should consist of mebmers only
belonging to the Scheduled Castes
and the Scheduled Tribes;

(14) that in consideration of the
backwardness of the Scheduled
Castes and Scheduled Tribes the
period of limitation of ten years
embodied into thel Constitution
for reservation of seats in the
Union and State Legislatures
should be extended to 20 years;

(15) that where the Scheduled
Castes people are in majority in
the villages, a separate colony
should be established for them in
order to facilitate their leading a

following be added:

“and having considered the
same, this House is of opinion—

(1) that the Scheduled Castes
and Tribeg Commissioner has failed
to mention about the deteriora-
ting conditiong of the sweepers,
scavengers and other municipal
workers and to take immediate
geasures to improve their condi-

on;

(2) that in the matter of decide
ing scholarships and giving facili-
ties to the Scheduled Castes much
consideration should be given to
Balmiki, Mehtar, Hella, Domar,
Rawat, Doem Mushar, Bansphor,
Kanjar and other communities
which are most backward among
the Scheduled Castes;

(3) that communities like Khatic
and Kori which have been elimi-
nated from the Scheduled Castes
list in U.P. must be included in
Scheduled Castes list;

(4) that as a!l the- legislations
for the removal of the social dis-
abilities of the Scheduled Castes
have failed to safe-guard the
Scheduled Castes in all States, a
comprehensive, effective and solid
legislation must be passed by the
Centre;

(5) that there must be a sepa-
rate department and portfolio at
the Centre to look after the Sche-
duled Castes, Tribes and other
backward classes’ rights.”

Dr. J&ta.v—virl (Bharatpur-Sawal

more honourable life;

(16) that there should be provi-
sion for free legal aid to the people
of these classes, who are harassed

Madhopur—Reserved—Sch. Castes):
I beg to move:

That at the end of the Motion, the
following be added:

by the caste Hindus in the rural
areas;

(17) that those members of the
Scheduled Castes and Scheduled
Tribes who want to migrate to
India from Pakistan should be
aflorded all possible financial and
other aid for doing so and special
attention be given to their reha-
bilitation problem; and

(18) that the members of Sche-
duled Castes residing in Jammu
and Kashmir should be afforded
all facilities provided by ‘the
Constitution.”

“and having considered the
same, this House is of opinion

_that a proper machinery should

be set up to ensure the adequate
representation in the Central
Services of the Scheduled Castes
and Scheduled Tribes as at pre-
sent the representation is not even
one per cent. whereas an aggre-
gate sixteen-and-two-thirds per
cent has been guaranteed under
the instructions issued by the
Ministry of Home Affairs resolu-
tion No. 42/21/49-NGS, dated the
13th ‘September, 1950.”
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Sardar A. S. Saigal (Bilaspur): I beg
to move:

That at the end of the motion,
the following be added:

“and bhaving considered the
same, this House appreciates the
eflorts made by the Government
in ameliorating the conditions ot
the Scheduled Castes and Sche-
duled Tribes.”

Pandit Thakur Das Bhargava (Gur-
gaon): Sir, I have given notice of an
amendment to the amendment moved
by Sardar A. 5. Saigal

Mr Deputy-Speaker: When?

Pandit Thakur Das Bhargava: The
notice has not come before you We
received copies of these amendments
at about § A.M. today, and I have
given notice now in the Notice Office.

Mr. Deputy-Speaker: " The copies
were received only at 9 am.
morning?

Pandit Thakur Das Bhargava: Yes.

Mr. Deputy-Speaker: Inasmuch as
it is an amendment to an amendment,

I shall waive notice.

Pandit Thakur Das Bhargava: 1 beg
to move:
“that in the amendment moved
by Sardar A. S. Saigal, the follow-
ing be added at the end:

“and desires that these efforts
be intensified so as to ensure that
within a period of ten years from
the inauguration of the Constitution
all the disabilities from which the
Scheduled Castes and Scheduled

Scheduled Tribes and the back-
ward classes rise up to the standard
of and are integrated with all other

classes in the country.”

Mr. Deputy-Speaker: Both the origi-
nal motion as also the amendments
that have been moved now, and the
further amendment to the amendment
are now before the House.

May 1 say that I have received al-
ready requests from as many as 55
or 60 hon. Members who want to par-
ticipate in: the discussion? The time
originally allotted ...

Shri Valiatharas (Pudukkottai): Sir,
I am a bit late ...
. Mr, Deputy-Speaker: Delay is al-
ways dangerous. The hon. Member
will kindly sit in his seat.
Originally, half a day was allotted
to this, but full day has been allotted
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since. The points need not be elabo-
rated. Of course, various hon. Mem-
bers, all put together, will touch all
the points in the report. I would re-
qQuest hon. Members, as far as possible,
to avoid repeating the same thing.
Elaborate arguments are not necessary.
They may state the points for the con-
sideration of the hon. Minister.

Thirdly, I would like to limit the
speeches to ten minutes each.

Some Hon. Members: No. Sir.

_Pandit Thakur Das Bhargava: Quite
right.

Mr. Depuly-Spraker: 'Okherwise, a
number of them will have to be el-

bowed out. In ten minutes the points
can be made, except in......

Shri 8. 8. More (Sholapur): May I
suggest that Harijans may be given
15 minutes, and non-Harijans 10
minutes.

Mr. Deputy-Speaker: I wanted to
mentuon tnat, but I torgot. I shall give
preference to Members of the Sche-
duled Castes, Scheduled Tribes and
backward classes, and if there is any
time left, for the others.

Shri S, S. More: The uplift of the
backward classes or the Scheduled
Castes 15 not exclusively a matter for
the Scheduled Castes themselves. We
are conscious of our own responsibility,
and therefore, we must also be given
an opportunity to have our say, be-
cause it happens—I am citing an illus-
tration—when there wag a debate on
Bengal, only Bengalis participated, and
none else.

Mr. Deputy-Speaker: There is
nothing of that kind. Hon Members
would do well to hear from t{:ooa
persons who are affected, as to how
far this meets with their demands,
and their suggestions, if any. It is
admitted that the Government and all
hon. Members are deeply interested in
the case of the Scheduled Castes,
Scheduled Tribes and backward classes.
The Scheduled Castes and Tribes want
these to be translated into action
and they want to suggest alternative
remedies where they are inconvenient.
Therefore, the other hon. Members,
instead of taking themselves, wil! hear
what the representatives of the Sche-
duled Castes and Tribes have to say
and try to implement. They can,
however, speak, if they can be given
a chance.

Dr. Lanka Sundaram (Visakha-
patnam): Some of us have joint electo-
rates with Scheduled Tribes, and we
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are all excluded from taking part in
.the debate.

Mr. Deputy-Speaker: I am not ex-
cluding any hon. Member. I have no
right. But I have always got the
right to adjust the debate. That I
shall do,

Shri D. D. Pant (Almora Distt.—
North East): 1 rise on a point of ...

Mr. Deputy-Speaker: Point of what?

Shri D. D. Pant: Supposing I prove
that it is the members of the Schedul-
ed Casteg also who are to a very great
extent responsible for its not being
translated intp action, should I not
get an opportunity?

Mr.. Deputy-Speaker: Certain'y, but
not first.

Shri Vallatharas: In view of the im-
portance of the subject, you may be
pleased to overlook my delay, and take
my amendments on hand. I will see
that this does not occur again.

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): As a
special case, it can be granted because
in the case of Mr. Frank Anthony also
you have made an exception.

Mr. Deputy-Speaker. I shall do so.
Shri Vallatharas: I beg to move:

1. That at the end of the motion,
the following be added:

“and having considered the
same, this House is of opinion
that the Criminal Tribes Act
and all Amendment Acts of the
Centre and the States should forth-
with be suspended, and repealed
in due course, and that no direct
or indirect criminal legislation on
the basis of caste, class or tribe
be resorted to except by resorting
to the general criminal laws of the
Country.”

2. That at the end of the motion,
the following be added:

“and having considered the same,
this House is of opinion that the
attitude and conduct of the Police
and Magisterial departments conti-
nue to be discriminative regard-
ing the backward classes, and the
Scheduled Castes and Tribes, and
largely require a thorough change
of mind and heart.”

3. That at the end of the motion,
the following be added:
“and having considered the
same, this House is of opinion that
a purely non-official committee in
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each district consisting of the sit-
ting and ex-members of the State
ana Central Legislatures be consti-
tuted with the sub-magistrate of
the capitd]l town of the district as
secretary and convenor, whose duty
will be to watch the progress and
mmprovement of the backward
ciasses, and the Scheduled Castes
and tribes in the district, and to
submit at least twice a year in
January and July a report to the
concerned State and Central Min- .
1stries.”

4. That at the end of the motion,

the following be added:

“and having considered the same
this House is of opinion that the
Central Government may grant

roper and adequate help to bona

_local organisations who with
a view tu secure and consolidate
the responsible coordination and
self help of the members of the
backward classes and the Scheduled
Castes and tribés organise edu-
cational institutions to bear the
burden of educating their mem-
bers to some extent with their
available resources.”

Mr. Deputy-Speaker: All these
amendments are also tefore the House.
Hon. Members, when they speak, will
address the Chair, and also have an
eye on the clock.

Shri Nanadas: I rise to speak on
behalt of the Scheduled Castes and
Scheduled Tribes who are the toiling
masses in this country. Many people
have said and have written about the
disabilities of the Scheduled Castes
and I need not reiterate them here,
but I want to quote one or two im-
portant persons. It is what Mr. Gandhi
said about the Scheduled Castes.

Hon. Members: Not Mahatma
Gandhi?

Mr. Deputy-Speaker: Nobody dis-
puteg it. Hon. Members will say how
far this is wanting and how better
this can be implemented, in as short
a time as possible.

Shri Nanadas: Yes, Sir. This is just
an introduction.

Mr. Deputy-Speaker: It is taking
away so much from his own time.

Shri Nanadas: This is what he said:
“Socially, they are lepers. Econo-
mically they are worse than slaves.
They are relegated for their resi-
dence to the worst quarters of
cities and villages, where thez
practically get no social services.

Another important person, Dr. Patta-

" bhi, said like this.
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&. .
thiky Deputy-Speaker: When was

Shri Nanadas: In the year 1940.

Mr. Deputy-Speaker: Many years
have passed.

Shri Namadas: While speaking at
the second conference of the Agricul-
tural Labourers, he said:

“A series of intermediaries has
come into being between Govern-
ment and the ultimate cultivator
who spends the day betweea slush
and mud, who works now with an
half-appeased appetite, who knows
no rest in storm or sunshine, who
oftentimes has no dwelling site
which he can call his own He
grows our paddy, but starves. He
feeds our milch cows, but npever
knows anything beyond canjee and
water; he fills our granaries, but
has to beg each day’s rations for
the rest of the year. He digs our
wells, but cannot touch them for
his use, he clears our tanks, but
must keep off them when they are
full. He is a perpetual hewer of
wood and drawer of water for
those who fatten on his labour, and
rise to wealth and plenty on his
skeleton.”

Of course, he said this 12 years ago,
but even today the position of the
Harijan is not different from this. And
Mr. Srikant in his report very recently
mentioned about many disabilities of
the Harijans that are being observed
throughout the country. He has stated
that at Narak-kund in Ajmer, the Sch-
eduled Castes people are made to dis-
solve the night soil in water by tramp-
ling by feet. He calls it inhuman.
Scheduled Castes bridegrooms are not
allowed to ride on horse-backs and
women are not allowed to wear orna-
ments.

There are many such instances, but
many politicians argue that untouch-
ability is centuries old. That s
not correct. Untouchability is not cen-
turies old. My contention is that the
people who lived in the past and ob-
served untouchability died long ago
and the observance of untouchability
died along with them. So, it is only
the living present that is observing
untouchability. So, I say it is not
centuries old with us. It is only, say,
some 60 or 70 vears old with us. With
me, it is only 30 vears; of course, Sir,

with you. it may be 50 or so, but with"

the majority of the people. it is less
than 50 years. So. it is not correct to
argue that untouchablility is centuries
old, and It cannot be eradicated within
a short time. It is only an escapism. -
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Congress organisations and Cong-
ress Governments boast from the house
tops that they are doing much for the
welfare of the Scheduled Castes and
for the eradication of untouchability.
But I would like to tell them that it
is only evolution of time that has
been responsible for that. In the
world, many changes are taking place,
and when you take into consideration
the progress made in other countries,
the progress that we have made in this
country is negligible, and the Congress
Governments and the Congress orga-
nisations who talk about Harijan wel-
fare must be ashamed of what has
been done.

An Hon. Member: Why?

Shri Nambiar (Mayaram): You are
doing nothing but talking. :

Shri Namadas: The Congress Govern-
ments and the Congress organisations
have failed to eradicate this curse im-
posed by Indians on Indians. But for
the politica! tactics of Congress, un-
touchability would have been obliterat-
ed bv now by the iron hand of a prole-
tarian dictatorship. It is only the
privileged and some influenced classes
that are encouraging the observance
of untouchability® Unless and until
these people are deprived of the privi-
leges they are enjoining, untouchabi-
lity cannot be eradicated.

The Bihar Harijan Enquiry Com-

mittee says that forced labour exists
in many parts of Bihar. The majori
of Harijans are Kamias and thoug
the past practice of selli themselves
and their heirs into bo e hag os-
tensibly disappeared, the Kamia con-
tinues to be in a state of slavery,
which has assumed an even more
different and more spacious form and
exists in the shape of what is euphe-
mistically called ‘voluntary assistance’'.
The Bshar Harijan Enquiry Com-
mittee further says:

“The vast majority of the State’s
5 million Harijans do not possess
any land at all and are ‘mere ag-
restic gerfs’. Indeed the ordinary
Harijan lives in a wretched house
in which there is hardly room to
stretch his body, segregated in
villages, where he is denied the
right of using common wells and
moving about freely, perennially
in debt and suffering from chronic
starvation.”

The report further says:

“The lot of the scavengers is
miserable in cities and towns where
reedom Irom caste restriction |is
a mere garb.”
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This is how we are segregated in
the villages and ill-treated by the so-
called caste Hindus. We have ‘Mala-
nism’ observed in each and every
village, town and city and we have
no moral right to criticise Malan or
Americans for their inhuman treat-
ment of the Negroes, when the same
position is true of the Scheduled Castes
In our country as well. In fact, we
must take a lesson from this,

Mr. Srikant says in his report that
generally, the problem to be tackled
in the villages is to permit the Hari-
jans to draw water from thz common
wells and allow them to go to shops,
public restaurants, hotels etc. He says
that in spite of the Social Disabilities
(Removal) Acts adopted by various
States very few cases have been re-
corded in the courts of law for breach
of the provisions of these Acts. The
main reason for this is that Harijans
have no courage to' come forward
either to draw water from common
wells or to go to shops, public restau-
rants, hotels etc.,, as they are general-
ly economically dependent on non-
Harijans in one way or the other. So
this economic servitude is standing in
the way of the Harijans. Unless and
until the Government moves quickly
to make these people economically
independent, yntouchability cannot be
eradicated.

Mr. Srikant also explained at length
how these laws cannot be effectively en-
forced 1n the States, in an eflective
manner, and have become only a de
letter on the statute books. I therefo
suggest that the Central Government
must make a uniform legislation for the
whole of the country, making the obser-
vance of untouchability a cognizable
offence, and enforcing it rigorously with
a special police force organised for the
purpose. The Congress Governments
and the so-called orthodox Hindus who
still believe in the observance of un-
touchability must read the writing on
the wall, and submit to the progressive
forces. Otherwise, they will have to
reap the consequences of their narrow-
minded foolhardiness.

Education 1s the most effective in-
strument of uplift. Therefore, increas-
ed facilities must be provided for these
people. The present system of giving
free tuition in the schools and colleges
and sangtioning of some grants to Hari-
jan hostels and the granting of some
scholarships to some Harijan students
is not going to solve the problem of
the educational backwardness of the
Scheduled Castes and Scheduled Tribes.
The only right course is to give them
free and compulsory education right
from the primary stages up to. the
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higher technical courses, because steep-
ed in poverty and misery, they cannot
send tneir children to schools and
collegés of their own accord.

The Harijan hostels in Madras have

become business concerns. They are
not spending the whole amount on the
students, but instead they are making
profits at the misery of the students.
So, I would suggest that the Govern-
ment must take up the management
of these hostels and run them at State-
managed concerns. While giving scho-
larships, they are given only to the
students who are living in the hostels.
But sgince it is very difficult to get
accommodation in the hostels, I would
request that the scholarships must be
given to all the students. whether they
are living in the hostels or not. At
present, the Central Government is
giving scholarships only to the uni-
versity students, but this facility must
be extended to the high school students
also.
In this connection, I want to make
a suggestion regarding Scheduled
Castes people converted into Christi-
anity. These people, except for their
religion, are in no way better than the
Scheduled Castes people belonging to
the other religions, in the matter of edu-
cation and economic conditions. Except
for the name of their religion. they are
also leading a poverty-stricken life,
and are unable to send their children
to educational institutions. So I would
suggest to the Government that the
scholarships should be extended to the
Scheduled Caste converts to Christi-
anity also.

In some parts, the foreign mission-
aries are at present doing much harm
to the Stheduled Castes converts. In-

_stead of helping the people of the hill

tribes, they are forcibly converting
them by giving them some cloth or
money. Especially in Madhya Pra-
desh, Chhota Nagpur, and Baster State
and Assam Hills, they are converting
thousands of people to their faith. And
not only that. they are converting them
to their political faith also, so much
so0. these people have now begun to say
Angrej baba ki jai. It is really a very
dangerous state of affairs. With all my
respect for the secular State. T believe
that this kind of political suicide should
not be allowed anv longer.

So far as the services are concernd,
seats are reserved for the Scheduled
Castes. But they are not being filled
up from among the Scheduled Castes
or Tribes. For instance, during the
last four years, the Central Govern-
ment appointed 623 officers for ‘the
Indian Administrative and other ser-
vices. through the combined compete-
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tive examination. Though according
to the reservation, the Scheduled Castes
should get about 78 appointments,
actually only four have been appointed.
Not only in the Central Government,
but in the State Governments also,
the same thing is going on. Replying
to a question in the Madras Legisla-
tive Assembly, the hon. Minister for
Co-operation said that there were only
four Deputy Registrars of Co-operative
Societies out of a total of 96 such
officers in that State, and only six Co-
operative Sub-Registrarg belonging to
Scheduled Castes, out of 388 guch offi-
cers in that State azs a whole,

The Commissioner for Scheduled
Castes and Scheduled Tribes hag failed
10 give us the information regarding
the services, but in a booklet Harijans
Today issued by the Government, it
iy mentioned that there are only 70
officers belonging to the Schedyled
Castes in the whole of the Cen
Services in the countty. But there are
a thousand others belonging to the
other classes.

_Mr. Deputy-Speaker: I have already
given the hon. Member 15 minutes.

Shri Nltlhlllﬂ. For o:lu the States put
, there are 213 gazetted
m This kind c)vty thing should
not be allowed to continue any longer.
The reservations made for these people
should be filled up without any delay,
and the candidates must also be trained
in thig direction. The age relaxation
should be enlarged. In the Madras
State, even if a candidate is 30 or 40
years old, still he can join the service.
In a similar way, the Central Govern-
ment also must completely relax the
age limits, so that the Scheduled Castes
can take advantage of it.

Another point which I would like
t0 mention is this.

Mr. Deputy-Speaker: Every hon
Member need not think of .exhausting
all the points.

Shri Nanadas: I want to say a few
words on only one thing, namely lands.

Mr. Deputy-Speaker: No, I am not
going to allow any more time. The
hon. Member has said enough. That
is enough. I have already allowed him
16 minutes.

Shrimati Khongmen (Autonomous
Distts.—Reserved—Sch. Tribes): Com-
ing as I do from the most backward
tribe of the most backward State of
India, I am of the opinion that I am the
most backward Members of this House.
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Hon. Members. No, no. Not at all.

Shrimati Khongmen: Hon. Members
may have their opinion in this matter,
but I think I should be the best judge
of myself in this case.

With thig background at my disposal,
1 should like now to make l}ew obser-
vations on the report given by the Com-
missioner tor the Scheduled Castes
and Scheduled [ribes. 1 should like
at thus stage to pay my tribute to the
memory of the Father of the Nation
and also to all thos. framers of the
Constitution. I should like to read
article 338, which runs thus:

*“{1) There shall be a Special offi-
cer tor the Scheduled Castes and
Scheduled Tribes to be appointed
by the President.

*“(2) It shall be the duty of the
Special Ofticer to investigate all
matters relating to the sateguards
provided tor the Scheduled Castes
and Scheduled Tribes under this
Constitution and report to the
President upon the working of
those safeguardg at such intervals
as the President may direct, and
the President shall cause all such
reports to be laid before each
House of Parliament.”

I should like to congratulate the
Government on their effort to imple-
t this provision of the Constitution.
I heartily welcome the appointment of
a Special Officer to be in charge of this
office. I am also glad to note ‘hat the
officer in charge soon after his appoint-
ment made an extensive tour thorugh
the States to study the conditions un
which the Scheduled Castes and Sche-
duled Tribes live and to study for
himself the extent of social, economic
and educational disabilities from which
they suffer. I have no doubt this is
the right step taken in the right direc-
tion. But I regret to note from the
report in which the )earned Commis-
sioner says on page 61:

“Even the Part A States supplied
me with incomplete material as
probably they did not attach as
much importance to this office as
to others...”

I hope in future the States as well
as the Centre will pay mcere attention
to this office so as to enable it to func-
tion efficiently.

Sir, as you have already said that
many hon. Members of the Scheduled
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Castes and Scheduled Tribes of this
House are eager to speak on this sub-
Ject, 1 will now confine myself to say-
ing something about the tribeg of
Assam, of whom I claim to know some-
thing. The hon the Home Minister,
Dr. ;(guu. Just now related.to us the
condition of the hill people who live
in Assam. He has painted a rosy pic-
ture of the ways of life of these people
in the hills, But I should like to tell
the House that he has completely for-
gotten Lo give the full picture.

Shri B. 8, Furthy: The real picture,

Shrimati Khongmen: May I heve the
%lvlded attention of the hon, Minis-

Dr. Katju: It is always at your dis-
vosal,

Shrimati Khongmen: He has not re-
lated the real condition of the tribes.
He has only spoken of those people,
of the Lushais who have got more
advantages over the otherg through
the help of the missionaries. But he
has completely forgotten that two-
thirds of Assam is inhabited by the
tribal people who are at all stages of
civilisation. You can even now find
absolutely naked people and head-
hunters in that area. So the problem
of their upliftment is a difficult one.

These people in this area have prac-
tically no means of communication, as
the hon. the Home Minister has al-
ready stated. But the people there are
self-reliant and if only Government
give them help, I am sure they will be
able to help themselves. He has stated
the difficulties of constructing roads in
the hill area. But, I am sure, it will
not be very difficult for Government,
if they only try, to help these
peoplee. I will give you an
instance. There are no hospitals and
schools, and yet, with the help of the
missionaries these people have been
able to build and construct many
schools in the interior villages.
Given equal opportunities. I am sure
these people will be able to help them-
selves, I therefore want the Government
to pay more and special attention to these
people living in these tribal areas of
Assam.

Besides, as the House may be aware,
the tribal areag of Assam are on the
border of Pakistan and every effort
should be made by Government to help
them to uplift their economic condition,
their social and educational condition
as well. The hon. Home Minister was
good enough to say that we should ap-
proach these people on egual terms.
That is verv true. The hill people are
proud and sensitive and they do not
llke anv one to go to them with a sort
of superiority and they like to meet
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everyone on equal terms. I remember
when‘the Prime Minister visited our
hills in the year 1945, and when he
addressed a meeting and called the
people a microscopic minority, there
was so much sadness in the hearts of
the people and they were really in
doubt that when India attained inde-
pendence they might completely be
forgotten. But, what a world of differ-
ence it made when during his last visit
this year, in one of the meetings he
said, 'l do not come to you as the
Prime Minister but I come to you as
one hill man to another’. And, believe
me, these words have helped to bring
these people behind him.

Somehow I am unable to speak
today and give you a full picture as
to how these people in the hills suffer,
but I may inform the House that the
problem is very grave indeed and these
people should be helped both by Gov-
grn.ment as well as by every one of us

ere,

Shri Barman: I must first of all
thank our Government that they have
given ug a full day for the discussion
of this stupendous problem. It is not
a problem of the Scheduled Castes,
Tribes and other backward classes but
it is an important national porblem.
In the words of our Poet Laureate,
Tagore untill and unless you can im-
prove the condition of the millions of
these backward classes, the country
cannot go forward. In his inimitable
words, he says, ‘my unfortunate
country, the people whom you have
left behind will be a drag upon your
progress’. So, after that emphatic
declaration of our Poet Laureate,
Tagore, I do not think it requires more
speeches to understand that it is not
a problem of the backward classes only
but it is a national problem of the ut-
most importance.

12 Nooxn

Today the hon. Home Minister has
given us a picture of these unfortunate
people. It is for us not to dilate on
details, because the conditions are
known more or less to e in
this House and also to many under-
standing hearts outside, but simply to
relate how we have taken the measures
of the Government so long and where-
in we require improvements and in
what direction. It is for that reason
that T have given an amendment to the
original motion of the hon. Minister,
that. to mv mind, in order to fully im-
p'ement what has been ordained by our
Constitution. it requires a full-fledged
department in the Central Government
to look into this all-important matter.
We know that Government has done to
a great extent what is possible for
them under the pressure of multifari-
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ous duties, but, 1 am, at the same time,
confident that if Government creates
a deparment exclusively to look into
the implementation of the provisions
of the Constitution, we can go ahead
with this important problem and find
a solution with far greater speed. The
task of that department will mainly be
to study more intensively and exten-
sively the problems, to devise adequate
legislation, to frame and modify rules
and regulations, to supervise the actual
compliance with the laws and regula-
tions by the respective administrative
units and lastly to advise the State
Governments to fall in line and coordi-
nate their activities with those of the
Centre. It is for that reason that I
have tabled this amendment. 1 may
forget to give some compliment to the
Special Officer who has done this task.
He has brought to light to this whole
House and also to the outside world
how the problems of the Scheduled
Castes, Tribes and other backward
classes stand at present. He has point-
ed out some defects and it is from
those things that he has pointed out
that my point is substantiated that it
is high time that the Government should
fcrm a full-ledged department.

In the short space of time it is not
possible for me to deal with all the
points that I have a mind to tell here,
but I shall simply touch those points
on the line in which I have given my
amendment. I shal! touch only on three
points. So many things have to be
said and so many ideas huddled to-
gether that certainly I have to elbow
out others and I have to point out only
three imporiant points that I like to
dilate.

First of all regarding untouchability,
I must pay a tribute to the Congress
Government and the Congress organisa-
tion. My hon. friend on the opposite
had said that the boasting of the Cong-
ress in this matter is not worth while.
I comoletely repudiate that idea. If
snvy organisation in this country has
ever thought of the unfortunate condi-
tions of the Scheduled Castes, it is
Congress and Congress alone.

Shir P. N. Rajabhoj: So, you are
elected.

Shri Barman: Many great men in
our country have from the earliest
times stressed the importance of the
removal of untouchability, but it is for
the fArst time that our great leader,
the Father of the Nation, took up this
task with the utmost earnestness in
spite of the multifarious duties which
he had to perform while travelling on
the path of the independence of India.
It is since his time that the conditions
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of the Scheduled Castes and the un-
touchables began to improve a great
deal. After the advent of independence,
the scope for improvement iz much
wider and those self-sacrificing leaders
who had devoted their whole lives for
the attainment of freedom and who
had also devoted a lot of their time
for the removal of untouchability—it
is those leaders who have now to act
unhindered for the fulfiiment of this
objective. It is because of the fact
that there is no full fledged depart-
ment at the Centre directly charged
with the responsibility for this subject
that things that could be done by this
time have not been done. It is more
than three years now that the Consti-
tution has been passed. It has been
laid down in the Fundamental Rights
Chapter of the Constitution that it is
the Central Government alone that can
legislate on penal measures in regard
to the matters that are laid down in
that Chapter. So, if legislation has not
been passed up till now, the responsi-
bility is not that of any State, but it
lies with the Centre. I quite appreciate
that the Centre was during this time
engrossed in so many other important
duties that it had no time to reckon
with this resoonsibility, but now that
thr Special Officer has submitted a
reonrt on the conditions of the back-
ward classes, I think the Centre should
constitute a full fledped department
for this purpose.

Next I wish to say a few words about
education. 1 must pay a tirbute to our
Finance Minister and also to the Edu-
cation Minister, because this year the
grant that has been provided for
scholarships to backward classes is
nearly double of that provided last
year, and to a great extent the present
needs of the Scheduled Castes and
Tribes have been met, though not of
course those of the backward classes.
But our Finance Minister has promised
that as conditions require he would be
ready to give more funds and we are
satisfied with that promise. At the
same time, I should point out that in
the States the position is not so good.
Many of the States, and more particu~
larly Madars and Hyderabad, have gone
a long way but so far as the other
States are concerned, the conditions
are not so good as far as I can see.

Then, again, as regards the services,
the Centre has at least acted according
tfo the dictates of the Constitution and
it has reserved posts. But the imple-
mentation of such reservation is quite
a different matter. There also, T think
that unless and until a special depart-
ment is charged with the job of super-
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vising and also enforcing the decisions
made by the Cabinet, things cannot
come up to our expectation. As far
as some of the Stateg are concerned,
1 am sorry that the provisions of the
Constitution have been completely ig-
nored. To add insult to injury, in
some States even that which the Sche-
duled Castes enjoyed before indepen-
dence has been taken away. I, in my
' own humble sphere, have tried with
the help of the Centre to remove a few
defects in the farthest part from Delhi.

Shri B. 8. Murthy: Pray, which is
that honourable State?

Shri Barman: I do not like to men-
tion the names. There are many States.

The Minister of Communications
(Shri Jagjivan Ram): Refer to the
report.

Shri Barman: Law stands in the
way. It is said that the Law Depart-
ment considers that so far as public
services in the States are concerned,
the Centre hag no power to give any
directions. So, what the Home Depart-
ment has done is from time to time
only to send our reauests to remedy
the defects. But this has not yet been
done up till now, and the only reply
which 1 have got as regards at least
one State is that the matter is still
under consideration and the Cenral
Government is always telling the State
Government to expedite its decision.

Why I am mentioning this is because
I want to stress the importance of my
original proposal that the Centre shouid
now constitute a department which can
take upon itself the full responsibility
of implementing the provisions that
have been laid down by the Constitu-
, tion. The Constitution is there.
There is no need for entering
into further details or laying down
any new policy. I want only the
implementation of the policy that has
. already been laid down by the judg-
ment of the whole country in the Con-
stituent Assembly.

Shri B. S. Murthy: I am glad that
this subject has been taken up t_or
discussion today. Today has a special
significance for India. Today India
observes South Africa Day. All over
India, from big towns to small villages,
we Indians are holding meetings in order
to codemn Malanism that is growin
day by day and atiack the apartheid,
Acts which are entirely against human
nature and which are creating division
and dissension in South Africa and
are disturbing peace and {ranquillity
there. When we think of South Africa
we should not forget India. In India
this Malanism has been in existence
for centuries and it has gone to the

401 PSD
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very roots of human nature and has
curbed human nature. Today once
again ave are thinking of eradicating
the sin of untouchability. My hon.
friend Dr. _Katju said that we must:
be persuasive. He said that any
coercive law will not be of avail and
will not produce the desired effects.
I entirely agree with him, but what
about the six crores of Harijans and
a few more crores of these backward
and Scheduled Tribes who have been
consigned to the lowest degradation in
this country of ours of which we are
very proud and of whose sages we
are proud of speaking in season and
out of season. What about their hearts?
What have you done to persuade them
—I mean these Harijans who have no
raiment, no shelter, no decent living
—and whom Miss Mayo described as
‘less than dogs’. Do you want human
dogs here? Do you want human beings
to be dogs in an independent India?
(Some Hon. Members: Shame, shame.)
What are you doing for them? You
promised almost on the death bed of
Mahatma Gandhi in Yerawade jail that
you would do everything to eradicate
the sin of untouchability.

Mr. Deputy-Speaker: He will kindly
address the Chair.

Shri B. S. Murthy: I am only addres-
sing the Chair and through you, Sir,
the other side. Only the wearer
knows where the shoe pinches. It is all
very well to indulge in platitudes, but
when it comes to brass tacks, you
cannot escape the fact that there are
these men who have been consigned to
degradation for centuries and for whom
Mahatma Gandhi prepared to lay down
his life. If anybody says that Murthy
is talking through his hat, they may
say so, but the report of the Commis-
sioner is there. It is not complete. It
is not satisfactory. Still, it contains
some facts in it. It says that still
Harijans are npot allowed to ride on
horses. Harijan women are not
allowed to wear jewellery. Dr. Katju
said we should try persuasiveness.
Persuade whom? Persuade the Hari-
jans to live that degraded life and
make the caste Hindus to go and do
tapas for them. Is it the penance
that Gandhiji has asked the caste
Hindus to do? When I say ‘you’
I do not refer to you Sir, or my hon.
friends opposite but the Hindu com-
munity as a whole.

For the information of my hon.
friends on the Treasury Benches, I may
tell them that I have been an ardant
congressman, a devotee of Gandhiji and
I was in charge of the Andhra Hari-
jan Sevak Sangh for several years.
And today I have still a lingering faith
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[(Shri B. 8 Murthy] _
that Jawaharlal ' Nehru, who is the
Leader of the country will do some-
thing, because he has got a duty by
the Harijans. Gandhiji has said that
Jawaharlal Nehru, is his iegal heir.

importance for the shaping of the
future of India. Also, 1 Eroglrd Kt::jve
been very much pleased . u,
Mini in charge of this portfolio,
to be in his seat now. It is
very well to say that privale agen-
do this work; it is all very
well to say that non-official organi-
sations must spring up overnight
and perform a miracle in making
Harijans into something different
from what they are today.

I would in this connection like to
draw an analogy from the eagerness,
or the care that the Central Govern-
ment has bestowed on the refugee
problem. The refugee problem is en-
gaging the Government’s attention day
in and day out. Well, 1 welcome it,
because it is a pressing need and it is
a question that must be attended to
immediately. But after all that ques-
tion involves only about six to seven
milllons of people, whereas the Hari-
jan question affects about 60 million
people. To tackle the refugee prob-
lemn the Centre has creatd a Rehabili-
tation Ministry and crores and crores
of rupees are being spent month after
month and scores of persons have been
appointed, official and non-official. But
what have you done so far regarding
this problem of Harijan uplift? There
is no Minister for that. except Dr.
Katju, who among his other duties
attends to this. 1 have no doubt that
Dr. Katju is a man witlr a heart flowing
with the milk of human kindness for
my community. But is there a Minis-
try created solely for the sake of Schc;
duled Castes, Scheduled Tribes an
backwsard classes? No. They say atten-
tion is being given to this question.

1 have read this report from the front
page to the back page and from the
back page to the front page. (An Hon.
Member: How did you do 1t?) I manag-
ed it. But no mention is anywhere ma

to appoint a Central agency to imple-
ment the various assurances given in
the Constitution to these suffering
millions. They say that the State Gov-
ermaments must take care of them and

E
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that non-official organisations must
take care of them.

When 1 am speaking about the cre-
ation of a separate Ministry for Hari-
Jan Welfare, Scheduled Tribeg and the
backward classes, 1 would like to say
something about the representation of
these classes in the present , Cabinet
itself. Out of nearly forty Cabinet
Ministers, Ministers of State, Deputy
Ministers and Parliamentary Secre-
taries, there are only two souls to re-
present these seven, eight, nine or ten
crores of people. Because they are the
backward and Scheduled Classes! Why
do you not think of these Harijans at
least on a par with my good friends the
Muslims? You have given them two
Ministers and two Deputy Ministers. Do
we not deserve it? They say quali-
fied people are not available. Please
look into the list of Ministers in the
States. Some people who were attend-
ers have been lifted to the position of
Ministers. Thanks to this Government
we have a learned Doctor in charge of
Home Aflairs.

I shall now deal with Harijan or
backward classes’ representation in the
services and leave the other matters
10 be dealt with by my other hon.
friends. Dr. Katju says: “We are
trying to do our best”, But what have
you done? [ want this Government to
take a lesson from my leader Mr. Pra-
kasam who, as Chief Minister of Madras
State, in 1946 had given rupees one
crore to the Harijan Fund. Why does
not Dr. Katju persuade his colleage Mr.
Deshmukh and get a hundred crores
of rupees for the improvement of the
Iot' of the Scheduled Castes, Scheduled
'I‘r}beg and backward classes? When I
think of Mr Prakasam, I also remember
of Mr Rajagopalachari. What has Mr.
Rajagopalachari done? In 1938 when
he was the Chief Minister of Madras
there was an advertisement for the
selection of a Deputy Superintendent
of Police from the gcheduled Castes.
The Public Service Commission of the
State conveniently wrote back to the
Government: “We have called for
applications, we have interviewed them:
no suitable candidate is available,
Therefore, we have selected a non-
Brahmin',, Then what did Shri Raja-
gopalachari do? He immediately turn-
ed it down and said: “No, re-advertise
and get a man”. It was done, a Harl-
jan was appointed and today he
is oceupying a very respectable place
in the Government of Madras.

When I think of the non-Brahmins
I remember another thing. Dr Katju
said: “We cannot think of allowing all
Harijans to get into IAS and IPS with-
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out considering the efficiency of admini-
stration”. What is the efficlency? Why
not take a lesson from the British Gov-
ernment who tried to please the non-
Brahmins of the South. When the
non-Brahmin community wag not able
to get into services through open com-
petition in India, they selected some
of them and sent them all the way to
England and they got them trained
there. Some of them are still in the
service—Mr Ramakrishna, Mr Bhas-
kara Rao and Mr Raju. Why do you
not nominate likewise some of the best
Harljans and give them training? What
you give by one hand you take away
by the other. Is this to be the policy
of the Government? Is it for this that
?ane}hi]i staked his life for the Hari-
ans ’

You are aware of the untold migeries
of these unfortunate beings in the South
which a fossilised caste system has
brought on them. Therefore, I want
Shri Jawaharlal Nehru, my Leader,
your Leader, everybody's Leader and
the country's Leader to do something.
He came to Madras. He talked about
handloom; he talked about all other
communities, but never said a word
about these unfortunate people. In
Nagpur he talked about equal oppor-
tunities for all. How can there be
equal opportunities? You have kept
these communities for centuries under
your iron heel and today you ask them
to come from under your heels and
compete with you. This is not logic;
this is not justice; this is not fairness.
There must be a more realistic app-
roach to the problem. Please remem-
ber; untouchability has been a danger
and will be a danger. Pakistan was
not born five years back. The day
India recognised untouchability as an
accepted system of Hinduism, Pakistan
was born. And Pakistan-has given us
an idea of what human degraded
nature could see in the country.

Therefore, I once again appeal to this
House, and one more thing I would
like to say. You are today the leaders
of thought, the leaders of society and
the leaders of the Government. It is
for Pandit Nehru, Dr. Katju and others
to come out and say: we are here to
go the whole hog for the progress of
this Harijan community. If nothing is
done, the country will lose the freedom
it has got, will once again have to do
penance with much more rigours to
see that India occupies a place in the
comity of nations with respect and
dignity.

Mr. Deputy-Speaker: Shri Gam
Malludora. .

Shri Gam Malludora (Visakhapat-
nam—Reserved—Sch. Tribes): Com-
menced speech in Telugu.
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Dr. Katju: Sir, I would ask hon.
Members not to laugh, because I
understand that the hon. friend is
addressing us in Telugu and that a
summary of it will be given by
Dr. Lanka Sundaram.

Mr. Deputy-Speaker: The hon.
Member who is just now speaking is
not able to speak either in English or
Hindi. Therefore, I have allowed
him to speak in his mother tongue, and
Dr. Lanka Sundaram will translate it.
The hon. Member comes from a tribal
area and this is his first speech. There-
fore, hon. Members would not create
embarrassment to him.

Dr. Katju: I am most anxious to
hear him.

Shri B. 8. Murthy: He is a comrade
of Mr. Raju, the great revolutionary
leader of Andhra.

Shri Gam Malladora: Spoke in
Telugu.

Dr. Lanka Sundaram: With your
permission, Sir, I shall give a summary
translation of what my hon. friend
Mr. Malludora has said.

The first point he made was this that
thirty years ago he took part in a
rebellion against the British Govern-
ment for three and a half years, a
rebellion in the Agency areas, as a
result of which, he said, he went to
jail for eighteen years. He was actually
transported for life. Because of the
Agency rebellion in 1921-24 the area
from whichk he comes, namely, the
Agency areas of Visakhapatnam and
East Godavari, have been suppressed
by the British Government as a back-
wash of the rebellion of 1921-24,

The next point he made was this,
that five years ago Swaraj has come,
and he and his fellow people of the
Agency areas felt that their troubles
would be investigated into,

He said that in this report of
Mr. Srikant no mention was made by
name of these two Agency areas where
there are six lakhs of people, and the
appropriation sought to be made, as
far as grants-in-aid are concerned, of
rupees four lakhs is not ever a rupee
per head: this is not sufficient. Mr.
Malludora said. Then he said that not
less than Rs. 30 lakhs a year would
possibly meet the requirements of these
two Agency areas of Visakhapatnam
and East Godavari.

He described the difficulties faced
by this community in the Agency areas.
He mentioned the Forest officers, the
Excise officers, the Salt officers. These
are the people by whom, as he said—
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and I think, Sir, you know the langu-
age as much as I do—their life-blood
is being drained away. That is the
nearest translati I can give of the
words he used. He wants Mr, Srikant
and his officers to go and investigate
this particular area which has not
been touched so far.

The other point he made was that
the and merchants have
inva the Agency areas and they
are buying up the lgnds, that little by
little their lands are being taken away
as a result of the invasion of plains-

one important point which he
phasize was this, that the
Is are themselves i-
manufacture of illicit liquur
they themselves are arrang-
of this liquor. (Shri B. S.
They have nationalised it.)
said, if these people do not
to that formula, they are them-
ted. He said in the old
there used to be licensed depots;
depots are being taken away
use in the village
lery.
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grateful to you.
im this opportunity of
ords in Telugu.

Deputy-Speaker: The hon.
comes from the Tribal areas
adras State.

. Lanka Susdaram: That is right,
Sir, from Visakhapatnam. And may I
say one thing. that I propose to give
lhr' in writing for purposes of record?

Mr. Deputy-Speaker: It has been
taken down.

Dr. Lankas Sandaram: [ mean the
full text.

Shrlr P. L. Kureel (Banda Distt,
cum Fatehpur —Reserved—~8Sch.
Castes): There is very little time at
my disposal and I am at a loss to
know what to speak and what not to
speak. I will try my level best to place
before this House a few su ns
in the limited time that is available to
me.

This report has been submitted
under article 338 of the Constitution to
the President. Clause (2) of article 338
lays down that the Commissioner for
Scheduled Castes and Scheduled Tribes
is required to investigate all matters
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relating to the safeguards vided
for the Scheduled Castes Sche-
duled Tribes under the Constitution
and to report to the President upon
the working of those safeguards at
such intervals as he may direct. It is
a very important report and I have
gone through every page of this re-
port. I ind that more than half of this
report hras been devoted to appendices
and only a few passages have been
devoted to the problem of the Sche-
duled Castes. The rest of the pages
contain some extracts from the census
reports and some statements from
other State reports. This report does
not contain a szingle line or a singie
passage which goes to add to my in-
formation. I am really very ch dis-
appointed to read this report. This
report is nothing but a clerical stale-
ment of certain privileges, of certain
concessions granted to the Scheduled
Castes. [ wish it were an elaborate
report containing all the safeguards,
privileges given to the Scheduled
Castes and how these safeguards and
privileges have been implemented by
the Government and by other agencies
but I find to my greatest disappoint-
ment that there is no such thing in
this report.

Even such a great measure like the
Zamindari Abolition Act, which will
go a long way in ameliorating the
conditions of the depressed classes, is
not there. The zamindari system has
been mainly responsible for the de-
gradation of the Scheduled Castes but
not a single word has been mentioned
in this report regarding it. Even
Government measures existing in
various States have not been men-
tioned in this report. My own State
of UP. has been ignored. There Hari-
jans are employed in fair numbers in
the Government Departments and 1
think my own State is doing a very
commendable service to the Scheduled
Castes. There you will find Harijan
Sahayak Sub-Committees and there is
the State Harijan Sahayak officer and
the State Harijan Sahayak Board and
a number of Regional Harijan Saha-
yak Officers and they are doing a lot
for the Scheduled Castes.

I do not find anything in this report
about all these matters. It contains
nothing and it gives nothing and it
s ts nothing and it is really sur-
ptg"nlh.that this report does not con-
tain the: figures rpegarding the com-
munal composition of the staff of any
department of the Central Government
or of any d ent of the State
Governments. It does not say anyth
even about the Railway services—suc
an important service. It says nothing
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about the communal composition of
the staff of the Posts and Telegraphs
offices and other important offices. It
is very difficult for me to say any-
thing on this re unless and until
we have a complete picture before us.
It is very difficult to give sugtgeestiom
without the figures regarding com-
munal composition of the staff of the
various departments having been made
avalilable to us.

I will point out that the communal
representation to the Scheduled Castes
was first provided in 1934. A resolu-
tion was mqved and in that resolution,
the following provision was made:

“In order to secure fair repre-
sentation for the depressed classes,
duly qualiied members of these
classes may be nominated to a
public service, even though re-
cruitment to that service is being
made by competition. Members ©of
these classes, appointed by nomi-
nation, will not count againgt the
percentages reserved in accordance
with clause (1) above.”

The resolution was published in the
Gazette of India, dated Tth July 1934.
In 1842, the position of the Scheduled
Castles in the services was revised and
in 1943 a definite quota was fixed for
the Scheduied Castes in the services and
that was 8} rer cent. In 19468 the posi-
tion was again revised and the existing
quota was raised to 12§ per cent. This
was provided for recruitment by com-
petition. In the case of reservations
made otherwise than by open competi-
tion but made on an all-India basis,
it was provided that 16§ per cent. of
the vacancies should be reserved for
Scheduled Castes,

I have got the figures of the various
departments so far as the representa-
tion of the Scheduled Castes is con-
cerned but it is very difficult for me
in this short time to place all these
figures before the House. I will only
refer to the Railway services. Out of
the 2,000 gazetted officers in the rail-
ways, only three gazetted officers be-
long to Scheduled Castes and in the
class III railway service, the percent-
age of the Scheduled Castes is about
three only against the quota
of 12} per cent. provided for them, It
is really deplorable, How is it that
there is no Scheduled Castes officer in
the Railway Board? Similarly, there is
no Scheduled Castes Superintendent in
the Railway offices. In 1943, when I
was a Member of the Central Legis-
lative Assembly, I was assured by the
then Home Member, Sir Mudie, who
was for some time Governor of the
U.P.,, that an effort would be made to
appoint Scheduled Caste candidates on
Rallway Service Commissions. That was
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in 1843 and we are now in 1952, So
far, no Scheduled Caste member has
been appointed on any of the Railway
Commissions. It is« a VEIX essential
thing. This notoriously inadequate re-
presentation in the services is due to
the fact that no representation to the
Scheduled Castes has been given on
the Public Service Commissions and
on the Railway Commissions. In the
Union Public Service Commission no
Scheduled Caste member has been
appointed. In the State Public Service
Commissions there are no Scheduled
Caste members. This is really deplor-
able, It is said that capable Scheduled
Castes men are not available. Take
any Scheduled Caste officer from the
1.AS. or from the I.C.S. There are
two or three capable Scheduled Castes
men in the I.C.S.. and there are also
capable Scheduled Caste men in the
I.,A.S. and there are certain senior
officers in the P.C.S. Take any one of
them. I know from my personal know-
ledge that many P.C.S. officers have
been appointed on the Public Service
Commissions after retirement.

Then I will come to one very im-
portant service, that is, the Army
service. The Army service plays an
important role in the regeneration of
people. It gives a people an important
place in tire body politic and political
status brings economic salvation in its
wake. It carries with it not only official
and administrative authority, but also
political influence and social prestige.
Social status follows as a necessary
consequence of economic and political
emancipation. I would like that the
Scheduled Castes should be given due
representation in the Army.

In 1943. I moved a resolution in the
Central Legislative Assembly and it
was accepted by the Government. After
that resolution, several Scheduled
Caste battalions were raised., several
Scheduled Caste regiments were raised.
But. to my greatest disappointment,
today, I find that some of these batta-
lions have been disbanded. All the
Chamar battalions have been dis-
banded. Touching references were
made to their bravery by the then
Commander-in-Chief Auchinleck. Many
references were made to their services
on the Burma front. But, today I find
that except the Mahar regiment. to
which community Dr. Ambedkar be-
longss and which has been made
permanent. all the others have been
disbanded. The Chamar regiment has
been disbanded: the “~Bihar regiment
which consisted mostly of Scheduled
Castes and others have been disbanded.
I feel verv strongly on this point. No
greater Injustice can be done to a com-
munity than to deprive that communitv
of its due share in the Army. Service



see that the Scheduled
stes become a martial community.
It is in the interests of the Government;

military training to a large number of
people, because only a fourth of the
gopuhtlun was allowed to carry sword.

ow, if you want to safeguard this
liberty, this freedom which we have
achieved after so much sacrifice, we
must give military training to the Sche-
duled Castes also. The Scheduled
Castes will prove in no way inferior
to any other martial community.

The same is the case so far as the
police service is concerned. They
should be given due representation in
the security department, in the C.1.D.,
and adequate representation in all the
officer ranks of the police. 1 would
also like to make two or three sug-
gestions so far as recruitment of Sche-
duled Castes people is concerned. A
Special Officer should be appointed to
scrutinise the staff of every depart-
ment so far as communal representa-
tion is to pay surprise
visits to the departments and see
whether the Scheduled Castes are
adequately represented or not, and to
see that they are given a due share in
the services and to take strict measures
in this respect and to call for explana-
tion if any department does not recruit
Scheduled Castes candidates according
to the quota.

Similarly, I would like to say some-
tiing about employment exchanges.
Whenever a department refers to the
employment exchanges, I am sorry to
say that it does not say how many
Scheduled Castes candidates are re-
quired. The departments should give
full information to the employment
exchanges to enable them to send
suitable Scheduled Castes candidates.
Moreover, why do you entirely deggnrl
on the employment exchanges? I have
writtz; severu alu D,Osdn?nd forwurdedly d
several applications, y one rep
have recegred and that reply is that
application will be considered if it is

13 DECEMBER 1952 Report of Commissioner 2232

for Scheduled Castes
and Scheduled Tribes

recommended. I am greatly dis-
appointed to note that none of them
was sent to the departments concerned
and none of them was appointed. We
shmild nott entirely d ndm gn the
employment exchanges.

ments recruit them directly and {

the employment exchanges.

One more point with regard to the
services. I would like to say that a
quota should also be fixed in the case
of promotions. Promotions are made
on two considerations: ﬂenlari and
eficiency. Sometimges if rged that
promotion is made on u:emfround of
seniority; sometimes it is that pro-
motion is made on the ground of
efficiency. If a Scheduled Caste candi-
date comes in on account of efficiency,
he is rejected on the ground that he
not senior. If a Scheduled Caste candi-
date is senior. his case is rejected on
the rhade up excuse of incom .
The procedure is very defective. I
would request the Government to
seriously consider the fixing of a quota
even in the case of recruitment by
promotion.

In regard to educational facilities, I
am glad that money has been doubled
for the educational uplift of the Sche-
duled Castes, and I quite appreciate
that. I am thankful to the Government
and to all those responsible, rti-
cularly to the Finance Minister. I will
say two things in this connection.
More facilities should be given to the
Scheduled Castes for admission in the
professional and technical institutions.
This is very essential. Some reserva-
tion should be made in the technical
and groteuionnl institutions, just as
they have done in the U.P. some places
are reserved in the Maedical College,
Iézlcltnowwandl also in the Moudejcal

ge, a. In Engineering colleges
and other professional co seats
should be reserved for the Scheduled
Castes. The scheme of sending Sche-
duled Caste boys overseas should be
revived. There will be shortcomings in
the beginning. They are brought up
and educated in a different at.mosrhere.
They have to face certain disabilities.
Therefore, it will take some time before
they are able to compete with the
maj’or communities. Certain communi-
ties on account of soclal training for
centuries had acquired the genius of
passing examinations, Selection should
not defend entirely on the result of
competitive examinations. Give them
an opportunity, If you do not give them
an opportunity, they will never be able
to develop their mental and physical
faculties.

Coming to social disabilities, In
various provinces legislation hag been
undertaken for the removgl of social
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disabilities. Similarly, the Temple
Entry Act also exists in some of the
States, There is also a provision in the
Indian Penal Code in section 374 which
says, that any man who forces any
other man to do compulsory labour
against his will is punishable. I have
been a member of the Bar and I very
well know the difficulties that come
in the way of the Scheduled Castes. In
the first place, the offences are not
cognisable. These offences should be
made cognisable. In the second place,
certain terms. such as inadequate
wages, should be clearly defined, and
explained. Anything can be inadequate;
and anything can be adequate. 1 would
request the Government to appoint in
every district a Harijan Sahayak Com-
mittee to help them in the conduct of
such cases coming under the Civil
Disabilities Acts. A Special Officer or
a first class magistrate should be
appointed in every important town to
look into the cases coming under the
Civil Disabilities Acts. Unless you do
that, it will not be possible to secure
conviction in any such cases. Because,
they are very poor and they cannot
secure legal advice, and they face
certain difficulties in securing evidence.
Because they are economically depen-
dent on the richer classes, it will not
be possible for them to secure any
evidence. So. a Harijan Sahayak Com-
mittee should be established in every
district to help the Scheduled Castes
in such matters.

Vast tracts of land are lying un-
cultivated. That land should be given
to the Schreduled Castes. This will go
a long way in improving their econo-
mic condition. Similarly. I would like
that two Deputy Commissioners for
Scheduled Castes and Scheduled Tribes
should be appointed. My friend
Mr. Srikant is very busy touring
various parts of the country. His Assis-
tant Commissioner is doing just
routine work and his job is clerical in
nature. So, I would reguest that at
least two Deputy Commissioners for
Scheduled Castes and Scheduled Tribes
should be appointed from among the
Scheduled Castes, and they will see
that the safeguards granted under the
Constitution are implemented.

In the end their uplift largely
depends on the hon, Members and the
men of the higher clasges. If hon.
Members and the people outside take
an interest in the problem of the
Scheduled Castes, if they really feel for
them and try their best for their
amelioration and if equal opportunity
is afforded to them an LINOUs reserve
of fresh and unexploited mental energy
will be available and we will witness
a great change, an Intellectual revolu-
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tion in this country, vaster in its
sweep and magnitude than the renais-
sance of Europe.

Shri Nambiar: May I ask for some
clarification from my hon. friend?

Mr. Deputy-Speaker: There is no
time for clarification.

&t o Gmo TRW: AT W
at fer &, & wmwan ¢ f qay w1 0
gaR gm w M & A gwTTr AW
IR & IF &, Sfew st aw
IR & T A FH IFAT XY A JAT
7y 55 (Slaves) #&r & AV
awndwr & @ ( Negro ) qom
g A9 @ g ot T fegmmw ®
g1 gt I & foq a¥ @t aga
1 wrdT &, St awAw qg § v 9w
T § Al STar AWTE | 54 A
aza #7a § f afcoral & g & fog
7z &1 7ET & AT ag & @ &, e
st oy Aaq, WMH w G @
&1 uTH g9 SW &) ST ¥TWAWH
F9 A JITaX & W § qfew F
Fgm fF 37 & W AT @A §

yg w1 fod gt A€ sireer
NI FaXd AT &, 39
¥ At § A0 ug fdwT § fr 9q fro
¥ g9 ®u4 gaw & gaar §, wifs
=Y ® qUA wt ¥ A T fwmw
< daw fao awar g, Sfer gat at
qfefeafr gt & 1| w2 food @ &
7> Wt a1 gAR fod wRer A ¥
ama & | shwra ot g wifa &
w4 § 1@ @ feg @ & § Wk
A Ty ¥ fog st & fam 7 @
7% &Y 7E I g I & F AT
®T GHAr § A FAT FHAT §, FERL
TR &1 ATZAT IIAT A\1 q<E, WA
FAST FHA & 1 AT A1 R Y ST
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[ o Yo TrOrvI)

aw &t Wi fem g @ A Ry
RIS N Wi T, Ww O
dgee se  sqfdr (Scheduled
Caste Community) & § st 3=
¥ fort=2few (Representatives) &,
Fad o ag ¢ fe sl oo wivw
7 &) Taw s aoers fs & o o-
Nwr ow ¥ faors wff § wife
AN s femm g 3fFr
fed & oy wge & oF fomit g€ &,
% s § f& 97 8 avdh §, s
WA TR & A awh §
agfeqa 33 & It § Froe 7 fomn
L3 marsd s
afer @ & fosg gt g W
. W Wi "pw wga € wigw mae-
¥z 7 il ¥ foq aga 39 fr
21 % 37 § e & gt wrd
WAET W 7 IS § W W W
wg1 a1 f& 9gd qfewr mide ¥ g
ghomt & feg fama aver w197 @
T &1, I AT ATH AG W@
& | A 9w I A B sfew W
AR F W a@ AW T qw §
qgS Tt T & IAA F gAR ATE
o Mo M woRA S ow A §
& grark gRf A, wife ¥y wmARR
dhiw @ &, dfer ww @ P fiex
aarw & i ok N1 Ho ¥ W &,
qw AT ma W@ S §, wied
gt Ak aw Qe § 5 TR o
w» wo, afen garh =it am Al
aft R g1 Rfomag Y @ § fr
TR AR FAC FQIAC AT e H
TN QAL AT aXF v oam
& T € fs oy gfcory aax &y o
CCIT HFACI & N WM g, 9
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1r n

w & ' aw wan ¢, ¥few A
wig At 7 ofed g3 @ O Tw W
wew §fe stgn @ wwe
FRvr N ot §F @ whe
Tt & ) a1 Sufere aft & f Al
IJWEr e wff wwar ¢ 1 ogETQ
awm #% fee  (black list)
¥ @ femr mn g ax
I WAATH AT AW e @
wifs & soaewy @ w1 b
¢, wife & Awwe ot w1 wTw g,
tafed ¥ waew § 1 dfer w
faex e ow g MDA § aTe T
wrr dfgrn &, <&t womn §
AFH HTAT § AT AN & AW AW
&, ahg Y afgaan § A ag aga wrver
ey wrAr T €, few ag g
AT T FETFT w1 O w1 § A
39 & N8 ¥&7 AT §, I I ABAU
£ AL F T AATE A g AN
19 ATy A Ly g @ & | IRT
FATET ®1 qWA AR WX ATTHT
AOET ATAT & | IH TR IRATET
A arw w1 feew ww A @@
0 & e w1 o § e g duger
sz et ® ferdws (reserva-
tion ) faer, | qg g% Sar } W
fewamar § AT @ & frmaw & foR
Iq & ag wyr A four § 1 WA
%1 7g worew Y s ey O § e
& 7R ¥8 7 frgr, 37 @ g
fed 6 ww fed §, dfeT At wrwor
gt 7 A g@ § I A A wow o

Mr. Deputy-8| we now

peaker:
trying to establish the clalms of the
followers of Dr., Ambedkar for any

special reprmntstion or going into
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the rights and disabilities of the Sche-
duled Castes? We are not now fighting

l::l:tr leadership on the floor of the House
ere.

oft Yo Yoro TrIW : TTHRC AFEE-
®T a1 gAI AAT §, IR a¥Yee
w1 Al ® s q@q ¥ for fgg
e ¥ girar wrer fFar §, @7 @
aTTE X FEIX 4, AT FATEZ TIRIE
(joint electorate) *<ar =¥ &
M I I 7 w2 faar dR @
Al fis sarge g § e g,
farh w1fares amzfiraY #1 g <2 7 &=
O I I N oW A, 3fFT =
A Zar fr ow Jgger wR ¥ AR
THRT FRER [A@ F @ @ a
FHd 7 A9 A ufew aF FH
I & g |7 frm & sifow A,
w1 ghaat & wfa am & g7 w"

LI AR GO SR

Mr. Deputy-Speaker: Order. order.
What is the good of referring to an
individual case here? This is a report
relating to all classes of Harijans,
Scheduled Castes, Scheduled Tribes etc

ot Yo Qwo TTWWYW : wiET ST FT
am WY are A R F ?

Mr. Deputy-Speaker: It is all irrele-
vant. He has not come here to fight
the battle of Dr. Ambedkar’'s party or
any other party.

oft o Gmo T ¢ F A Y
aist ot &1 ofr e fea &, g O
A fas iy o 1 Y A X § AW
FA ¢ | TR FRTT F A A
& wem &m, Wit 17 AIGFS FE
FTxA & AqT § AR IR W N
frorQua feoad & ard TgT WART
fegqr @ o< g e fow & o
/T AT A AT T AEA FT R B,
gz o I T FATAT
@%ﬂ%ﬁ%ﬁ&ﬁ%
e e of the Clodk.

for Scheduled Castes
and Scheduled Tribes

The House re-assembled after Lunch
at Half Past Two of the Clock.

{MR. DePUTY-SPEAKRR in the Chair]

@t o Quo Trew: F § arwr
A 38 ¥ = 4 3T 7B gETE
NI I megww § grog &
T FEAm A A S 8, fe ww
¥ swat gk fardareodt (sympa-
thisers ) # atlt 0w s ¢
fe sfomt & sae @ wifed,
H¥YER FEEA HY IAfA A wwfEd,
I T W AW @ Ifed,
IT B IN 9T WYY A Fa=me F0
wrfgd

T AT B TAeT ) 19, e
FAT TE TN S T@T § 0 ogQ
afe & aWf X oTor A@ A@ ®
I F W@ § A W qF I
&1 % g8 & a2 § aga Sgrar 4@ wgAw
AT [ifs qwa g ww §, I
T gt fF g o Wi ¥ A}
§ =@ w9 ¥ fove 9% 7@ @@
A §, IFT ToreA™ F I F wgh
¥ q& 59 ®Y uF o7 fear 911 39
q oW grar & f ogw S & v
oI e A e @Y
f& s & @ € afew sitw T
N g RE w® gfomr
wing & feve 9 97 FT @ AR &
g ot 7 fomd §:

“GATT W W & 1 A %W
FT TAF AFNRE T & | T8 g
gfaqm™ @@ & | 9% IF ATEE W
ara € f¥ ag fraw Toreqm & g
q SR g v | gafe s
gfay 7 sy At |1 guw
o wfus s &€ T @ww
gfw =m wfw, w = <A@
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(dr VYo gFe. W)
wife &1 fiwr oo mr ¢, aof
AW aw W W B F O ww
wATY A€t 9qr € 1 WY A qEA T §O
S, 9 Wiwl ¥ QT qE® &Y
feafe & 1 o Y gfeaai & wwi &
Wl Ira wwer ¥aTe @ wrr &,
T P W amrer & ey
e &
(1) 7 99 v & facy faaw
fed a1 wv wfezag ay
*7T ¥ guwl & 381 ¥ A7-
ar A ¥oA Z A it ¥ IT
& T ¥ 9T A ATHT QAT
# w=x w7 faqr amav § 1 wfas
FEA qUT A & wT

() ¥ gt ) &N § dzww
st 3 § T wTer ¥R ¥
fod qfa 2ff ¥ &

(3) ¥we ¥ wiw AT wxhH af
L

Mr. Deputy-Speaker: What is the hon.

Member reading from?

ot e o vww ;77 A A
IR A o e § ) AT A
ofe oy wft ek &3 § 1 I & qupat
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NN AT T A wwd @A § ) qv
XY IET AR WA ¥
are firs wx U X §, Ak gfoordt
) AT GrEX § A e} ¥ Frwrs
g il F oy ot Aware gf
¥ A foagt W S Al agwd
A E | TN KT K AW FT AR
aT wT g M IW & A8 ghomeh
w1 wfyat Dol a6

(¥) ghoomt & fawg & @wg
ot se
v Tiw § fwe ¥ oft e
%1 § T O w Tl

E
- )
3
it
1

q wyw aft w7 AWy § | @
ToT qa ft wgd & N
¥ 7w § gfowAt ® qrf faod
¢ 1 dwt gt w1 org oy
et g awar § 1 wfit
q td feafr & @A & v
gfort w enfaam T @
war g 1 X T gd § o A
W ' W § gfom
AT Aareig e sefter W
R ¥ 7 faek &
o W AT qER &
forwre a3 ga & 1 srveT W,
AYPT TEAAT, AT WA AT
wrew ® faowr ¥ ¥ wfeg
yafer &
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e T, & qeAr wen §
Y g zrew ferr afy § 1 WY
N Erg

Iqreaw WY : AT iy fz
oY g O, v faae oy Y, 3w
% fY oz o anft & 1

ot dlo quo e : @ F 7 AN
wt TwIT 7 AT gE ¥ g §
wg qgt 9T % | AT gfoml § IR
¥ fod & wgn g fe gy T
#1 aiYx afew sqm & wfgd | F
31t arfw feafy & ak & o §8
g fad § | g qa ST F §, A}
&4 3w gy & f acfw fiear €1
af e awg aga w § wied & 5§
¥ F qF ¥ AW & AT A @
q%ar |
Mr. Deputy-Speaker: Let him not be
interrupted. He has noted down certain
points. 1 know the whole thing, but I

have to divide the time for the various
Members.

ot fto gao TWWIW: H &H ¥
wE fea og aga TR TS
g

& 7 serodfay & A} A, anfew
qael & I § A Awfal & a
# wgr | & @@ & foR ey www §
fe @ fedt wfert @9 wifgd AR
P dyger wee & AeEl & ol
uw Fwv fafret @7 wfgg | af
T @ w1 I g ) WY wfed
gt FATL WA AW SR T AT
£ §, e 1 ¢ wgt ki o aew
¥ o #vre g (Free legal aid)
freeft wnfigd )

i ag & 3y s fafecd &
fod gt orfel W A W
(martial race) ®ox ¥ &
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I ag @ grh wfen & sanr
q wiry agrEAr w7 wigd | Wi
I v gfoal f g agmETw
g W @ e w A ¥
o wfgd | a9 AR s T &
sefeifmag@frar @ &) e
AT SFr T AT AT wrarer ®
Tz A ® G O & qwwar § g
AT w1 oY IIR v wifgd ag
g 1 gk ¥ w) aw gfeedt & amy
g wfgd | gt A el W
aare ot & aedy wew AT wigd
FaL WY & Shr g gt A § AR
agl ¥ TeT @ wT Ty § e ot
AFGAT BT 2MH§ | T FAMR
N 1 ¥ F foq A ofr A
g 37 W I I Tfgd 1 xw
Tee & @ vf oifedt & o §, &
3 ¥ HY ST FAT M@ § e oag
I gATS § A IR AW W] A E,
7w gu g fr ofeq Tge o &
F woft g T w3 § 1 e fafrex
FIR P T g i w e
q« S1N F T AT AT a@AT A0ORA
>t wdew (Planning Com-
mission) ® foR & g& Y
¥ foq fas o &AY wwur & T
T E | T R 8T ¥ w1 A arer
& | vq v & fou savar & surav dav
T =ried |

TgEE TR AR dFad IO
i & # ghom & 5w fola=-
fex aA wifgd o fs gw =m0
st (Confidence) ar &% 1
T AF AGENTT F XA W GO
¥ v 7@ fe s @ I oS
foeare & adf M AR faw A
fazgent & fawrdl ¥ § v+ @
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[@f‘ﬁoﬁﬂ'o.m]

™ A% 0 owre § fe ogart ag
W W AR AR e W W
qwre § wy Wt g nft g ) el
q ww @i ¥ adfrw W — g §
fo acerd vl & W & aft ow
I & foq g ff fsar s § 1 Y
w awg § fae W qfgerdy @
g T w1 W fr afems wfww v
# I o feen = g € 0 AT
qwr qfees afemw wfivn & faoms
Nrex w1 7l €, 7T wx gfemy afeq
witer & gooam §, @0 wfa &
am £, oY et ® & T fon
YT § ? Ya A% gw Sl ) N

it free § ow a% W@ 2w ¥ AW
arft wfar & for s JorEw,
o, R, dfea wx aw g &
oY § A% a% TB AL G AwAr )
¥ AR AgAA AN §, Tg gL
foq o St av & & 9@ o =
e ¢, av @ g awfa & fou
WA B N e § A
aff s & 1« g i T
A Ot § A e 7 1w & foy A
T 1 AN g s T & a
NMamR AR q §ax
el & @ § AN s I 9§
I & foq & ofesw afem e
¥ afs won § s o o S WY
s ¥ s agfega &+ wifgg
Dr. 8. P. Mookerjee (Calcutta South-
East): If I may submit, Sir, with all
humility, of course hon. Members
belonging to the Scheduled Castes and
representing special interests must
speak, but this is not a matter entirely
confined only to Scheduled Castes and
such other interests. It affects the
general interests of the country. Some
of ug would like to say a few words

associating ourselves with the main
objective of Government policy.

for Scheduled Castes
and Scheduled Tribes

Mr. Deputy-Speaker: Very well.
Shri Jamgde (Bilaspur—Reserved—

Sch. Castes): Two days should be
allotted.

st fto o Twvw : W WW
ot it g fafrer & foadse
% fefrarew (Criticise) wa ,
afer ¥ w1t ¥ 37 ¥ que Al
£ | ¥ aY 3T ¥ F%0T ATE ¥ T wEA
g g f5 g N AwAe  wTaew
(National problem) &, ag fht
% wrfa &1 waew aff § 1 g e
a afa az A arAd > Jff § A%
anfa arz w1 w1 & @ v T
21 g @ wgy g fr afaas A
AT wifgd 1 st A &t faw avom
wrgd ) wieg § daw ot e
wrg g fe A ard F 7 grow & A
™ & I X awe fear am W)
R iR § v 97 o e fem
AT ) '

¥ qTE AP ¥ W AT ATy
w1 ware a1 Bfe orew Aff € o
gk At it Aed > § wied &
€39 ¥ gy i WO wigen § s
NN gEdF gIw & A @
& 3 Y smit T g o F A
w1 o wor § ST gw It e oft wey
g

ot swdowt (o fuge—aIve—
to—srgfen wnfeat) @ firgaee
v A fowwew i where
sfrer Y e awrg & e ok
g, 3w W & ap v § ) dfer
aq § §1q Qa7 7 g oy fe qw
feid & s ot o¥ forlt &
MY agaa g
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T s aue frer & 1 gfoml
¥ fof wgron widt & famar W
fiear & So=T wrorwd § faft F Al
far & 1 AT firy Tt & avar ATz
% Aty forqr & 1 arar aga 7 A W
thom =i & fod agr s e
g 3fer wgrer ot} farder wrd
fear & I wrd st & i fe

Shri Rajabhoj: Dr. Ambedkar has

done more.

ft wwdmwe: X aga =W §,
wied & g% gwar A & AT
AT g § 1§z ¥ fageE
e, fovgew qgwm A dwad
vy & for o fafasy g
wfgd | & s g fF T @
fafreer ™ feadde f 2@ &
afer 37 & o AT T AW E
fe a1 w1 foagey wtee, fogee
ITE AR TFAT F1/T FTHTH QA
¥ fod q zrew w# oo € 1 P
g7 we R fmages gesw &
ATHST 6 BT AL & | FW Y w9 @09
wOF & & fov & o weor
AR g

Shri B. S. Murthy: Ten crores.

wt wwQewy ;- gfaww R
frgger #re A fogger g
¥ foq 7w are N gfaer & § 3few
9 T TS & AT W T FIET A
¥ SqTET ET@ KT E | TEied e
fot deT 7 o fafred @ fgg o
g A ay € e meEe O ST
Ty § €28 § I9 I AqAL AW
T g & 1 qF @A & fow qeX W
TF dvad o @ Q Tfed |
I w qre gen e 5 €I A
X Trf ok W A Ow dwad
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AT NT § A N L w71 o
fafreet 8 a2 39 ¥ w1 [|wEA
T € | @ A w7 77w AT Wi
fir oz 2zx 7 ¥ fs 37 i A w1
w7 qead § 1 xEd for ¥ A Y
¥ dvad wwRT A i wied o
g ¥ 22w ¥ dwe feauf-
fofrx ¢® (Social Disabilities
Act) T gan § o aga ¥ &=
F ft g & 1 AT gt g T g
& agi I8 < @ AwS T A
g 1 aft ot aga & ol § gformy
® g 9T AT A faear § 1 9
Iy g fF “gfom f@” & fam
3T ® gt v fear amar § few
TR [ fm aw wf ghom et
3T 9T & A I§ N AL FAT gAY
Z | ¥ 9T qWS SYTET A FqIET AT
afgd 1+ ag  FEfaafas  amew
(Cognizable Offence) &
wrfea

wgt a% gurQ et &1 g §
30 & for g farar v o ad
s =t fammafor 2 o 7 gard
fawr & fad @Ay g W W
Tmym R fam g 1w & fom
# I A a7 g | e ag
frer svar gan frar g a7 fawges wrew,
frsges gew dR dvd RN
& A ofedt & fod aga wW &
A qg g Er fgd |

Mt am  wfe eedre
(foreign scholarships) & ar
¥ g1 IR qiw o g gom
e ® oFreduy fredt € afew
FH AN T F QO T
T ¥ oy wfr sy a8 &<
fear war 1| 39 faw R fafreeT s
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[ wwdweT]

Asgrfsos wiIr ¥ T AW R
& w® qiv ot Y qgt Tiw gaTe wyt
¥ fawr & ar awdt § 1 g o
! wif Ak 2wfirsw (technical)
ferw a7 wigd ¢ wife 37 § g
¥ | ¢ & fod gard gfom feanfai
o oY Sy W & fod wgram &
wifgd | % ag At wivar fe I &
fod 1§ 0wt & wft o | T
v ot & fs ot sereree (quali-
fied) faardt §i 3dt w1 v a7

gl & wwEl & T § AW
ax ¢ e ag asfterd & g F
o § 1 @ wg I W e Al
s @ Wit qen g § A
g & frerear & 1 TERE W T
won wifgd fe foed faegee e
mwtgmﬁ!ﬂﬁﬁ@
€ T & v ¥ AR @ fod 3T W
ey A+ wfgd

wif % X F gt gfomt &
fod aft sl & | sregeqa & SO
aga ¥ w9 ot ag W A aw, A
a2 ¥ gT, wrww oY gET a1 e
® qe A R oagn € O R
vt ag 7 v R 1 gfort W
wrd w1 v @1 ag A qr e
g & forwor oy T § 1 @ A WeRTT
il 3 wad sread w fed § W
¥ ¥ sy wreft A e e
WA AR e RN @
o wt gfomt & et qT i
ok gk & 1 ¥ wgm f fe & Wpw
st & WY s aratetr &Y sTaw
faar & 4% € v ® W s fear
g |
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g & R F oy W, et v
[ A arw w1 faear § fe it onfe
& o gl & I qei el §,
e & qow e fe it
! g fowd 39 A § Wk W
§* ik g g wrf o wiw
¥ O v welt ¥ SreY 9T arEY W
g 9 W arft 3% F agy fewear et
¢ s R avdt 9w wlfg gne
¥ arft & fod off Gar e 8, 3w A
gfort & fed o §, fwe aht &
I 9 w1 A fear aw, @
¥ 37 € aga fowd ww @ ot
g I § s gl anfas o
srfaes aaor ferft  svwefim €
o w1 goerd Awfal § az-
¥ A F A} A B Tl AR
% F0 QY w2 AT o 7l e @,
ofer 37 9T awe aga § W g
g 39 %1 qu s wfgd | wx A @wrd
aATE ¥ Ay ek wwft § e g
Foerd Awfart § a g e
fa®, aa gafedfh (Efficiency)
®7 agraT 3 feqr v § 1 7 I W
v g § 5 gl awi a
syt rfe & et & s gfewd
st apfoad mft Firest €, WY i
a wouf ¥ ofcae & a¥ oF @, a9
ranfe g Y § A wied a9
Y arEers § we a7 € fem ot
fae anft €, wx fir qwvi wrfr el
% woat Yt I & wt, oW @O we
T ft weo sfay w srcfoww fawy
frrw ameft § 1 vw & ford ¥y 7% geTy
& fr fovges wWam s& § T &
arq qwrat § o F ¥ d5X §,
wrdt & wewn § g Fooraa oY o,

XY W gEh ey & fod o
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7 Yo araTr Tekt ¥ A gk g
Al % for i T o O,
#fea & Qur Y ANwar e A aToTaE
T amwifae gY, 3T ® A9 F

fafeet & gfroal & wcht &
waeq § A Q) frat 3 g faar &
fw qeary s * ox g faferd
1 ¥ 39 g & a1 g awgi g
wifE g ay oy I afagl & a9
w1 ¥ w1 frer T O% q9 AT
WA WY § A g AT 6
farge vq 2w ¥ farwromr WX 1

Shri P. L. Kureel: I would like to
correct the hon. Member. I did not say
that there should be a separate Army
or a separate battalion or regiment
for the Scheduled Castes. All that I
said was that they must have (fair
representation in the Army; they must
be recruited in the combatant forces
of the Army. They are at present
taken only as mochis, dhobis, kahars
and water carriers. After the resolu-
tion of 1943 moved in the Central As-
sembly and which was accepted, the
Scheduled Castes were admitted to the
combatant ranks and they were ap-
pointed as officers, in the Commission-
ed ranks. This, I said, should continue,

st swdwwC X FT @@ 9T
fr gheaat & foq s amw w=fonm

& @ wifgg

T gy @ =i qoerd @
e TE, WEE #X IAT AW
R, firr & wrfa Y € o o feww
% Ay greree § M s sT @D E |
Fw AR g g fafret To
w1z 7 vg 5 @ fam & urede
g (Private Agencies) e
W L, A7 JGTET qEwAT g oawdfY
1% I & fawre & a0 Ew
¢, dfew @ w1t & fod gumor A
¥ g Jarg Are Ay o Ay dar gEv
wifgd ot gfoom ST & §F ww
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ey 7 femmr 1 IR @ g
3T & foq agar v & wwdgw
%< faar a o ad § fE g G
(Poona Pact) & arx Igiv k-
X7 & I & foq gfom Jas w9
1 TqreaT Y | qREAT Wy gheray
1 fowr e annfas aafy & foq
vt o7 da1 S w4 Fead 71 g
{I% H9 & QAGAIT A7 F d9r W
FTRAITIN M FTIRRI Y\
g grar 91 | 3few ax O feafa
ffFsars M 1 W aw AW
¥ & f6f o & qre o) s W
e a1, ar gicw dw v o feafa
aga frammwes §, 59 & 9w qU
%z AfY ¥ ¥ g T IWT ¥ 9w
T & A 7@ ¥ & B ag Y s
FT FIW &, T W HT | [0 A 779
X qUSY T AT FPAT AT AT FqEAT
g

wr€ A7 e,
am Wiw aw At

af & ® a3 § Al A dme
wind afi ¥ &, A wmd ar
feafa & mit 2 1 38 & foF & srgwr
s § fo zfadl, deqee aroew
A IvaE R & fo7 fyady )
Tw afefme s § 4 fom
¥aw a9 twifk, 39 & fof gowrC
I”T §8 M (grant) &NFa N
a1z foaw & 77 I w1 OF avg I
T q® |

g ghoml & f wﬁ; q@<
2w } g & w1 fear & & s

£ 5 o fawm &= @ o1 A gfomit
N @ W M gfawr 37 H @ 9w
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[ swrdwwx)
W xR 28 § I wE
4 R feowedy &1 § AT ag A
% sifaw ¥ feowed w1 A §
W IW A T8 ™ & Axfw Ar@R
dfewm & fadlt g€ 8 1 ¥ w9 & @iwd

|
:

ig o
small, gird up their loing in dis-
charging their duties towards them
and helping them in all ways possi-
ble to vindicate their legal and con-
stitutional rights.”
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arfax & qa fad gar fr s
¢ fs x4 a5 neide arfsfaven gf-
XN W AE Gy (Sympathy)
W fewida, ax aw st ¢ e Pk
# ST aTerT w e g

Shri Velayudhaa: I am glad to speak’
on this occasion offered tgl me, on the
problem of the Scheduled Castes and
the Scheduled Tribes and I thank the
Leader of the House as well the Home
Minister for rendering all of us an
opportunity to think and then to speak
on a problem the potentialities of which,
I think, the people of the country have
not realised much. When 1 speak of
the Scheduled Castes and the Sche-
duled Tribes, one feeling that passes
through my mind is that India is not
new to the amelioration and uplift of
the Scheduled Castes or the suppress-
ed millions. We have had plenty of
traditions in the fleld. When we look
at the pages of our ancient history,
and when Buddha ruled over millions
of people by his moral force, we find
that there was a time when a virulent
battle against the order of society that
existed at that time, especially against
the demon of untouchability was laun-
ched throughout the country. Again
and again, generation after generation,
great men have come and gone in
India, men like Chaitanya and Rama-
nuja who effected revolution after revo-
lution on the question of Caste and
untouchables. hen we come to re-
cent history. we come to the era of
Mahatma Gandhi. Of course, I have
got & little personal feeling when I
speak of the movement launched by
Gandhiji from 1922 till his death. His
movement for removal of untouchabllity
was the biggest movement ever launch-
ed against the Himalayan rock of Hindu
society, its superstitions and its social
maladies. I do not say that he achieved
complete success. He would not have
become a martyr ainst commu-
nalism and casteism if he had succeed-
ed in his mission.

sr

1f anybody in this House looks at
the services rendered by Gandhiji with
derision or jeers, then I think that in-
dividual has no place not only in this
House but even in this country.
the morning, I heard somebody addres-
sing Gandhiii as “Mr. Gandhi” and
speaking about him with a feeling of
derision or jeer. Let me pose one gues-
tion not only to this House but to the
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whole country: Will this kind of un-
becoming attitude be allowed in
any other country? Take Soviet Russia.
Wil anybody be allowed to talk in
these terms about Lenin or Tolstoy
there? Go to China. Will anybody be
allowed to say a word against Sun Yat
Sen? If he does, he would be liquidated
then and there. [ say that nobody in
this country can afford to talk about
Gandhiji with derision either as far as
the Scheduled Castes question is con-
cerned or even about any other ques-
tion.

A lot of things were said in this
House regarding the Scheduled Castes
problem. In my humble opinion, the
country has not yet realised the impor-
tance and the potentialities of the Hari-
jans as a social force, as an economic
force (Interruption).

Shri Veeraswamy: Un a point of
order, Sir. The hon. Member refers to
the Scheduled Castes as “Harijans”. I
object to it. I protest against it.

Mr. Deputy-Speaker: Order, order.
There is no point of order in this.

There are also Harijans among the
Scheduled Castes.
Shri Veeraswamy: No, 8Sir. The

term has not been recognised either
by the people concerned or by the Con-
stitution. Why should he use it on the
floor or the House?

Mr. Deputy-Speaker: The word “Hari-
jan” is new to the hon. Member? Is
it? Possibly he was born after the
word was used. I cannot allow such
exceptions to be taken. “Harijan” is an

ordinary word that has been in use
for a long time.
Shri Veeraswamy: Why should a

term be used which is not recognised?
Mr. Deputy-Speaker: I will not allow
him to speak. Order, order. The Sche-

duled Castes people are generally
known as Harijans. He will kindly re-

sume his seat.
Shri Veeraswamy: Why should the
caste Hindus call them by that name?

Mr. Deputy-Speaker: Order, order. I
will not allow this hon. Member to go
on interrupting like this.

Shri Veeraswamy: I do not wish to
interrupt, but......

Mr. Deputy-Speaker: I know. He
ought to resume his seat.

Shri Velayudhan: May I proceed, Sir?

Shrimati Khongmen: On a point of
lntormatloln. May I know the meaning
of the word “Harijan”?

Mr. Deputy-Speaker: There is noth-
ing new Ii‘: this word. Hon. Members

41 P.8.D. -
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already know what it means. The hon.
Member may proceed.

Shri Velayudhan: It is not with any
K:nmcular motive that I used thig word
, but I have my personal feeling

on this subject. I think that the en-
tire country will join with me when
I say that it is the Father of the
Nation, Gandhiji, who has done more
work and laboured harder for the
Scheduled Castes than anybody else
in India. You will know it if you read
past history. I had some personal
touch with Gandhiji and, therefore, I
am rather moved when I speak on this
question. He wanted to lift the Hari-
jang to the level of the other caste
Hindus. That is why he gave particu-
lar interpretation. When he discussed
this particular name with Dr Ambed-
kar and other Scheduled Caste leaders,
he never emphasised that we must ac-

-cept this name which he had given to

the Scheduled Castes as such. of
course, now we have got independence
and we live in a different atmosphere.
Gandhiji has gone. I do not say that
Gandhiji has done everything for the
Scheduled Castes. I do not say that he
hag succeeded. It is not that. We are
where we are because we all failed.
We could not follow his stancard and
we could not do things as mehtodically
as he did. We are all responsible for
the country's present plight.

There is no need for any of us to
say that ‘Malanism’ is prevalent in
India, as it is prevalent in South Africa
today. Certainly, the castes are there.
This problem cannot be rooted out im-
mediately. Unless and until the castes
are removed, | do not think the Sche-
duled Castes problem can be removed.
Even Mahatmaji has said so, not once
but several times in the course of his
articles in the Harijan. He has clearly
said that unless and until the caste
system is done away with, the Sche-
duled Castes problem will remain. It
will not disappear. Of course, there
are many political parties in the country
and almost all the parties are trying
to exploit the Harijans. I know it.
But let me tell you one thing. There
is an economic import to the Scheduled
Castes problem. There is a great po-
tentiality in that problem. I request
the Leader and the other Members
of the House to think of this
and properly understand the impor-
tance of this problem and at the same
time try to solve it at a socio-economic
level. I do not think it is an economic
problem alone. Some people say thai
an economic revolution will solve this
problem of the Scheduled Castes. I am

nat at all in agreement with them. Of,
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course, the porblem ig economic also;
but it may be a right slogan for Europe,
it may be a right slogan for some of
the western countries. But in india
the tradittion is dutlerent. Lhe social
system is today based on castes
ana communities. Tnerefore, waen
we ry to solve this problem w
India, we cannot say that only an
economic revaution will solve it. 1
have got my own fears of an economic
revolution taking shape on weslern
lines in India. Such an economic re-
volution will be only led by the upper
classes and wall lead 10 only an upper
<lass leadership m the country. The
Scheduled Castes will remain as
slaves even if an -economic revolution
takes piace in the countsy and the
Jeadersnip will go to the higher classes
in the country.

Take, for example, the Communist *

Party, or the Socialist Party. or the
Congress Party—all trying for a new
social order in India. During the time
©f the General Elections, 99 per cent.
©f the Scheduled Castes in South India
voted ior the United Front of Leftists,
but where is the leadership there?
There is a namboodari or a Nair as
the leader of the party which succeed-
ed due to our support alone. In Travan-
«<ore-Cochin, when they talk of the
«Communist Party, they say it is nam-
doodari Communism; it is Nair Com-
munism: it is Menon Communism and
50 on. There is a middle class leader-
ship in all the political parties of the
country. The Congress itself is a middle
«<lass leadership. Even the Communist
Party has a middle class leadership.
Look at leaders, like Hiren Mukerjee
or Shri Gopalan and all these people
on the right side. I am not speaking
as a communalist or a Communist.
But I tell you, 99 per cent. of the Sche-
duled Castes and the backward classes
in Travancore-Cochin voted for a par-
ticular party there, but then they were
not able to take the leadership of that

arty. People say that it is a proletar-
lgt movement. It is not a proletariat
movement. In the name of proletariat
movement, certain classes come into
power. 1 wish that the middle class
leadership in the country convert the
present state of things and bring about
a kind of socialistic order. That sort
of hope in proletariat leadership may
be right in Europe, but in India it is
not right. It is not practicable, because
you have the castes. The middle class
Jeadership in India will be only a caste
or communal leadership. This is my
fear. 1 am po:ilig this guestion to all
4he politica) parties here. My point is
4hat only a c revolution
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in the country can change the
in India. ltuthathnddmgmum
that we want.

u Now, we khave got the Five Year Plan.
you work out s Plan properly and
if wll the individuals in e c?untry
cooperale with determination, we can
bring aoout a coange. i1 is my humbie
opimon that this problem ot the Sche-
dutea Castes snouid be taken as an
imporiant factor wnen the Five Year
Plan is being worked out. There is no
use of g:ving mere saleguards in the
Constituuion. I do not want to have
anything to do with the sateguards, 1
am not much interested in offices either,
1 am pot mucn interested 1n aading
anotner 100 Members or another tem
Ministers to Scheduled Castes. My
mind works 1n & dulerent direction.
But there are millions of people all
over India who are starving, who are
the underdogs of this country, wheo
have nothing to eat. who are exploited,
who are the real untouchables and the
real Scheduled Castes. How can they
be helped” That is the rea. problem.
It is, I again say, not a question of
adding some Commissioners or some
Deputy Commissioners. It is not a
question of adding some Ministers or
Deputy Ministers. I request that the
problem is one for the Harijan Mem-
bers of this House to take up. 1t is
their responsibility more than that of
the upper classes, because the upper
classes cannot really understand the
intricacies of the problem. It was diffi-
cult even for Gandhiji to fully under-
stand thig problem. In 1940 when I
went to Sevagram, Gandhiji was
tated about the Harijan question. e
was having much agony. 1 asked him
a question—at that time Dr. Ambedkar
was criticising him—and my quellm
was this: What is the reason for
mass of the educated classes among
the Scheduled Castes becoming revolu-
tionaries, becoming radical thinkers?
Gandhijl said, “That is exactly what
1 want”. Thig is what he sald. He
wanted the Scheduled Castes to be ' a
ive community. He wanted a
kind of revolt among the Scheduled
Castes. It is that that we recuire and
the representatives of the Scheduled
Castes here and outside in the country
have a great responsibility to discharge.

To conclude, in a nut shell, thig is
what I want to say. The fact about
Harijans is that they-have not develop-
ed any definite political outlook or
ideologv. About 90 per cent. of them
are {lliterate and ignorant. The
cated are onlv a microscopie
ority. It is this minority that speaks
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today for the community. Except Dr.
Amuedkar, there is no other outstand-
ing leader in the community. Those
who are bolding responsibilitieg in the
Government have only just begun to
take interest in public lite. Tne Hari-
jans should clearly understand their
Polilcdl anu social position. In spite
of theiwr disabilities, they have got the
brightest future. The future i1s that
the underdogs, who are the Harijans
in this couniry, will rise to their full
stature with. the removal of untouch-
ability. The social disabilities will
certainly disappear. But what about
the owher disabilities? Only a change
in the sgocioc-economic structure of the
society will bring us emancipation.
Who can bring this emancipation or
change 1n tne country? It can cnly be
done by a national organisation of a
revolulionary character. Any change
in the socio-economic structure can be
brought about only by an urganisation
of that kind. That is my view regard-
ing the Harijan problem—the problem
of the underdogs. It is not a communal
problem; it is not a simple problem. It
is a problem interlinked with the
problems affecting millions in our
country. That is how the leaders of
the Scheduled Castes should look at
this problem. There are difficulties in
the way. But I do not believe that an
effort purely on the economic front
would solve this problem. Only a
socio-economic revolution would solve
the Harijan problem.

Shri Jaipal Singh: Before I proceed
to say a few words about what my
wvenerable Minister friend has said, I
would like to draw the attention of
the House to something that is very
unfortunate which has happened in one
of the speeches this morning. I do
oot think my hon. {riend Mr Murthy
in whatever .he said desired to be-
little this country. He spoke of “Ma-
lanism” in this country. If I have
your permission, I would like to request
you that he be given an opportunity
to clarity what he exactly meant
because I know for a fact that he
would like to clear his position.

Mr. Deputy-Speaker: What is the use
In giving him an opportunity? The
‘on. Member may understand the word
as he likes.

Shri B. 8. Murthy: Sir, when I began
my speech, I said today is a significant
day, because today India is observing
“South Africa” day. I said that this
day and these meetings are intended
to root out “Malanism” and any traces
of *“Malanism” wherever it is found
should be rooted out lock, stock and
barrel.
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I know this is India. I know
Indian will ever tolerate any sort eof
“Malanism”. I am as much a pa
as any other hon. Member of
House. My only point was that
should lead the other countries in
social structure as far as possible,
am one of those who hate “Malanism™
and it should be wiped out lock, stock
and barrel.

Shri Jaipal Simgh: I am glad Me,
Muriay nas somewhat tried to clear
the position. I only wanted to rmise
this point because people who live in
glass houses should not throw stones
at others. We have complained against
Belgium, South Africa and. varioys
other countries about certain things
and if a responsibie Memouer of Parlia-
ment on the floor of the House makes
certain statements, that is bound to be
repeated elsewhere and India black-
guarded. [ only wanted that the in-
tegrity and definition of purpose of
this country should in no way be mis-
understood elsewhere.

Eeias

-

I regret I find it very difficult indeed
to 1feel, enthused over this report
Apart from thanking the Government
for setting apart a meagre day, one day
only, to discuss this report, I have
notning more to say by way of con-
gratulating the Government. The in-
troductory speech of the venerable
Minister is proof in itself of the lack
of seriousness of the gravity of this
problem. There are empty Treasury
Benches. Is that how the Treasury

ches receive this very very im-
portant subject? I know there will
be the ‘Hansards’, the reported materi-
als, that they will read and perhaps
in their own time try to digest. But.,
surely. those of us who are inarticu-
late most of the time in this House
deserve a little more consideration
from the Treasury Benches than we
are getting either this morning or this
afternoon. The Treasury Benches
must have en masse to listen to the

- difficult voice of the Scheduied Castes,

the Scheduled Tribes, the backward
classes and others who might be inter-
ested in the problem of the depressed
section of our community.

I know it for a fact that there is no
greater friend in this country today of
the minorities and the group we are
discussing to day are a minority, but
a very important minority—some have
been neglected for a century, - others
have been neglected always, for thow-
sands of years. There is one person
about whom I would like to say a few
words. I am not at all concerned with
what the Special Officer has written.
But there Is one propaganda officer,
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a natural ome, who has been saying
i from his ht?art,dwhisemr tl;z
< RS d o rtunities VI
Aribal a!.tas.w;'ho deserves the thanks
not of mine gnly, but ¢f the many
tribal millions and depressed
classes, and that is Jawaharlal Nehru.
He is the only one who, as far as I
can see it, in an India that is infested
with obscurantists, is the champion of
-the minorities.

Having said that I do not want to
throw any more bouquets, because 1
would like to get down to realism,
get down to brass tacks aad try to
give my own suggestions. J. know it
has become the habit in tlnls1 cou?try
for speakers to screen themselves
behind big names. Mahatma Gandhi's
name has been mentioned, Dr Ambed-
kar’s name has been mentioned, and
the names of many others have been
mentioned. Even the name of the
Indian National Congress has been
dragged into picture. 1 can think of
no poorer way of presenting one's case
than to shield behind big names. 1
am not here to defend my party or
to abuse the other parties All that I
request of this House and the country
is to look at this problem above party
politics, because if it is going to be
treated as a matter of party politics—
what the Congressmen have done or
not done—then I regret to say we shall
be lost completely. For that very
reason 1 urge my friends, whe{her
they are with me politically or against
me, to accept whatever 1 say in tHat
particular light, in the light of this
tremendous porblem being kept above
“party politics. And it is because of
that I have to criticise the various
Governments of the States about what-
ever. in my opinion, they have failed
to achieve. I have no doubt whatever
in my mind. Unfortunately, it is
‘because everything is handled from
“the political angle that we have failed
“in this—whether it is the Congress
Party, the Reds, the Brown, Yellow or
anybody else. We have failed to achieve
what we might have achieved even in
‘these couple of years.

I know there will be speal_ters aft_er
me. particularly people wearing white
caps who will eulogise everything that
‘has been done by their fellow white-
capwallas. Let us go to Bihar and see
the areas where Adibasis suffer and
" glory. What is happening in
ﬁa;? I have only just mentioned

it people screen themselves behind

names. The name of Adimjati
Seva Mandal has been mentioned in
this connection, Thetre are annyal con-
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ferences held in Rashtrapati Bhavan.
Why? Are these people prepared to-
tell me here that the Mandal has com-
manded any confidence in any of the:
places where it has been constituted?
How is it that in South Bihar, in Jhar-
khand, despite my hon. friend, Mr
Jawaharlal Nehru—whom we worship,
because he is the only hope of this
country— despite his visit to that area
the Congress faced a holocaust, because-
Government money is used there for
political purposes?

Pandit Algu Rai Shastri (Azamgarh.
Distt.—East cum Ballia Distt.—West):
You mention Jawaharlal’'s name to-
abuse the Congress.

Shri Jaipal Singh: I particularly men-
tion it because I do not want our re-
verend Leader to be exploited by un--
scrupulous people. I am advisedly
using these rather strong words. I do
not mean to abuse anybody. But what
I want to say is this. There are people
who call themselves social workers.
They are not social workers. (An Hon
Member: Some of them are) Some
people, I said. There are some people
who call themselves social workers and
are exploiting the fair name of the
Indian National Congress and Govern-
ment funds; and they are not doing the
tremendous, noble party any good. I
want my friends on the other side to
realize and to appreciate the fact. We
do not mind whg does good—whether it
is Western missionaries, Ramakrishna-
Mission, Indian National Congress, any-
body. We will welcome everyone who
will come to help us to grow bigger
and better and become prosperous.
How is it? Can my friends on the other
side tell us why is it that non-aborigi-
nals in the Naga Hills are suspect?
It is all very well for my friends to say
that during the British rezime none~
aboriginals were not allowed to go to
the Naga Hills. Would Dr. Katju have:
visited the Naga Hills those days? If
he had done so, perhaps, he would have:
come back minus his head. I am not
in any way supporting this isolationism-
of the British. But there were certain
definite reasons. My friend, Dr. Katju,
suggested that more people should go
and mix there. God help if that is.
Roing to happen! If you are goi to
bring more baniyas and money-lenders,
Heaven help the Adibasis in those jun-
gles! What we want is genuine workers.
I agree with him. We do not want that
lovely speeches should be made and’
nothing more happen. We want some~
thing definite and concrete.
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What is happening today? Last June
We had a greal conierence here. It wag
convened by the Special Otficer. People
were brought in trom all over India.
A very gooa thing. And 1 thought then
that tne speeches of our President, of
our Frime Minuster and my friend
opposite would have given a new ap-
.proacn—as the Prime Minister is so
tond of using that expression—a new
approach to this tremendous problem.
And he has repeated that atter his
wonderful visit to the Assam Hills. I
wish the Prime Minister's words could
be taken a little more seriously than
they are by the various States. I can
only weigh up tnings by what happens,
not by whnat is meant in the mind of
the Prime Minister or my hon. {riend
Dr. Katju.

I have been a Member of the Cen-
tral Scholarships Committee. What hap-
pened last year? Not a single scholar-
ship applicant from Rajasthan. Why?
The Rajasthan Government does not
want to co-operate with this Scholar-
ship Scheme of the Centre. Not a
single scholarship, when there are 16

lakhs of Bhils in Rajasthan., What
does my friend the Home Minister say
about that?

The whole question is this. I think
the Ministry ot Home Affairs in this
particular regard have completely for-
gotten what their duty is as enjoined
by the Constitution. They have com-
pletely forgotten it. I am not interest-
ed in how many Commissioners and
Special Officers are appointed and how
many reports are written. What I am
interested in is how my people— and
by ‘my people’ I do not mean only the
tribal people. I mean all the backward
people—how they are being enabled to
«<ome up to the general level. A report
is not going to make them just come up.
In fact the report is igrominiously
lacking in any information. The Special
Officer himself admits that nobody
thinks anything of him. Even with the
Prime Minister’s letter people do not
take notice of him. What do you ex-
pect? As Thakkar Bapa himself once
wrote to me—I have read this letter
in this House before and I dare not
read it again—“After all he is a Gov-
ernment servant, and he has his limi-
tations”.

Let us forget the Special Officer.
Whatever has happened or not happen-
ed is not his fault. But I do accuse
the Ministry of Home Affairs for lack-
ing in an integrated policy. They have
no policy at all. It is now two years.
What has happened? Precious time is
being lost. And according to the Con-
stitution, we are supposed to be making
up the leeway in ten years. Nothing
will happen, may I say, because, every-
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where constitutionally your safeguards
may be there, but there is lacking the
sanction for direct intervention. What
is actually the fact is that the Centre
is inbecile, is unable to tell the other
people what they should do.

It has happened only yesterday. What
did my friend the Deputy Minister of
Irrigation and Power say? Here the
Prime Minister and Planning Minister
and everybody has assured us on the
floor of this House and told us that
the Adibasis, evacuated from the places
submerged by water as a result of the
multi-purpose river valley projects,
would get land for land, house far
house. Now we are told, like a bolt
irom the blue: no. I can repeat the
words. But they are so fresh. It hap=-
pened only yesterday. And I do not
think the House would like to be bur-
dened with a repetition of that., A

complete change. What is happening?

We hear of a wonderful thing, the Hira-
kud Dam. Yes, the Hirakud Dam is an
excellent thing. But is that all? Is a
fine piece of engineering all that my
hon. friends on the other side want to
enthuse over, and make me completely
forget what is going to happen to my
people? Should not these people who
are transplanted be rehabilitated else-
where or enabled to live with any seH-
respect? Is an engineering fest the
only thing we should brag about im
this country?

What happened at the time of land
acquisition for the Chittaranjan Loco
Works? The Santals there were given-
cash. Within about three weeks they
were landless labourers.

was asked

Yesterday a question

about the Maithon project. I would
urge upon my friends, it may be that
they are not quite near the spot where
all the tragedies happen. They do not
quite appreciate the tragedy that is
brought about. Do we want to increase
the army of landiess workers in this
country? If we do not, then the
Government should adopt a firm policy .
that no one should be made to eva-
cuate a village—Santal or no Santal—
unless he is given land for land. house
for house. and more if possible.

I know the difficulties of the Govern~
ment. Miracles obviously cannot be
worked overnight. I do avpreriate the
fact that any .big change that has to
come, whether it is for the Harijans
or any other backward .group, must
come from within. I have to stress the
fact that I do not want any -non-
official agency to work this. In the
name of patriotism, people go about the
country and abuse the trust the vari-
ous political parties and Government
have put in them. I have seen it be-
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fore my eyes. I do not want to men-
tion names. But it is a fact. The
House must accept it when I say that
we have to screen these non-official
agencies carefully. It is not that only

en are patriots, that only
non-official agencies that are sponsor-
ed by the Congress must quality for
ameliorative measures. It should not
be like that. - It should be above party
politics.

All that T would urge on my friends
opposite is this, Mr. Jawaharlal Nehru,
a eouple of years back, when a rep-
resentation had been made by the
Father of this House, Mr. B. Das,
after his tour of Assam wrote back
saying that for some time he had been
thinking of having a Ministry of Social
Services. Perhaps my hon. friend
wou'd like me to remind him of it, in
case he thinks I am just pulling some-
thing out of my hat. It is not that.
This is what he said:

“Long time ago I was of opinion
that we should have a Minister
of Social Services. But there is
no point in having a Minister un-
less there is something to be done.”

Well, quite frankly, I do not under-
stand what the latter part means. But
the first part says that for a long time
my Leader there. our Leader, the
Leader of this House has been think-
ing of establishing a Ministry of Social
Services. But then he finds himself
confronted with the terrible problem
of the guestion of finance.

The reason why I bring in this is for
the same reason: the changes have to
come from within. That is to say,
there is ample material. Anyone who
knows tribal society will realise that
the material is already there. The
tribals have to be made dynamic. You
do not have to have necessarily people
from outside. Give them ideas._’!‘hey are
very democratic. My hon. friend stat-
ed this morning they made 89 miles,
or whatever it is, of road on their own
momentum. They did not have an
¥ngineer from CWINC or somewhere
else. They are willing to work. They
are not parasites. They are hard work-
ing people. And that being the case
we do not want people to sermonise,
all those people who come t:mcler the
guise of various political parties and so
forth trving to do them good. the
Prime Minister said in his June con-
ference:

“The approach to the tribal
people should be one of learning
from them and having learnt to
try to help and cooperate.”
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Let us try to leam from that,

I do hope that this debate will be
an annual affair and I da hope Govern-
ment, in future years tu. come, will
appreciate the fact that one day is not
enough because most of the backward
MPs wapt to participate and this is
the only time wher they can reaily let
their hearts go out; and 1 do hope
Government will see to it that in the
years to come, there will be more than
one day set apart for a discussion not
only of this report but on the general
subject of the amelioration, of the level-
!m.g up of that section of society which
is backward and therefore unable to
make the fullest contribution it should
to the mational honour of this country.

it e mem (freT I
7 frer et —aftws 1 faer
wfrai): wraety oTene wgvew, @
¥ qgs 7 a7 N wqag dar e
©: 7 & aver & % § o g%
T T Ao w1 swwT fxav o

 § #eTw o7 7 FeTNATE W
Fafed amr e vy s W@ A
zfodt & g & foq M fagy Nwwr
a7 & gt €, F gAY AT agt ¥
art fr deraae o et & s
WA RSN s @d§ T8
g AT AT W GATAT )

galr am ag & e st swer
TN o & gt ax ¥ TES HETTANIW
o &, Wt Far §, faox v awwe
fror | SR v A § I @
9% B 7w &, 3few T F e ¥ sy
w &m &1 3% & g e ¢
IFA AT & a™ ¥ G § ) v
d 912 ¥T weT ATR U W7 TF AF
g &, oy wit ag e dar § A
T I¥ T qhT wTOw I
afy gz omar & at ot U I
wrgaT & of F T & wy s g e O1§
g ot ofifeafed sam oY v
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TRAT & | ATH g ATHA AT W7
TF Iy a37 7% g0 ATE A i 9z-
afery wator g e £ 1 9 A
¢ forg guror o @y wer fem g,
R TG FT IJANUHTT, IT TE A AT
9§ | T§ T A WA FC T A
ot F w27 91 1 aTq A T w7 97w
“ferg onfa 7 o agT Az aTe fRar €1
F g o ¥ % AR g AATE

"ot et ot v W gw & e Y
& 3 ot s T & A £ W
a1 ¥ Q@ & WA oy ¥ ww AR
g # fpre TR T W NAgw A
W1 a1 a1 5w e § ¥ gy onfar
fart o=l & o=y oA A e
N ¥zr ¥ I F I & qwrk
o 39 # wfaer &1 9% oE i
wfear & ster w7 v faw a7 smav &,
ot PP ¥ seqTEAT ar guTEw ¥
fog o7 we & mr & AR segwar
N Faged awma g oagt
as fr ag o 9N & a® @ T 99
FETHF AN @ E ) H T F avey
gt =rEaT, afz gF A T A Ak
®T I aF 5o a1 oF Wi & W<
§ fa® afe § o=t & 9T 7 97w I}
FTEg@ e awan |’

[PanprT THAKUR Das BHARGAVA
in the Chair]

Tg R T AT F TR
AT W A AFIEAT AT ST F A9 9
Az fod 1 ST g F At Y T
& &, A EH TT FGAT B FAC ISAT
§ 1 Tz o § | ¥ 6 A W g
# guwar g 5 ©w A w1 QU A
TARE & @Y § AT FTE AT 7T @
¥ | ¥ §FEY § oW agd Auw T HES
g oo & A ¥ § QN H a
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-oF gure wifzaraz ¥ dwax &
oft qredtEY o 1 A€ T 37 AT TE
TAAT § qAIEAET A | ATEHIET ST
9% f53 2 7 #1 ag7 94799 §, I
TS g, FFA CF ATE I A gANT
A& AT F 1§ FIAT S F4T gATS -
¥q # 717 fqafas o7 & qa@ o7
T 97 a1 F 379 | 747 | g7 T% FATL
oY OF FUW W€ F | IR TG T
w1 wgr ? F 7w fw gfomt ¥ four
T FUT g 7 7@ §9 w< v
R gAgfea &t g, T F

" foR A T oww g, 9T & e

T T #Y gawr § 1| @) g woEr
W€ ¥gq & & oar 3= aq afad
& A oy A oF A o A e
q1 wgr 5 & aF e wgw 1 AT
7g g f5 & 39 & aron & WA AT
A7 gfom wEgl ® S T AT
T T F7 F9 621 | § a9 H A
v @ yboma & garr § fF @
§ S0 F7 PG F TET ATAT & TE AT
AT | AT FET GEY S g G A
# F IT FT TAGT F AHA TG @T
AT £ | AT FH ATYAT T TS A
g ool f5 oo g A A A
w6 & BT g T A T A
AN e & fawrd & faors @y
&1 § 7T FY Fars 6 A A4TE AT aw
% § g § Fg awar g 6w wr aw
AT 7% AT 93T THAT § STHA § Aq;--
AT 4% WG §H 41> § A 99 Ig
&3 T @TAT @7 HA & ATfE IT Ay AqYe
fa¥ 3 & foq firom & aFT T a1,
Ngaor e T Ay
g A a1 Pmar i ST A%
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(et T i)
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e s T T geT 1 o
w wi w1 g9 g g e €
A IY A ¥ 27 Foay e § I W
FoaTT & %1z faar o € 1 A
@ & &% Famger §, W vife ww
*% § xafed § 19 & o o wy
Fatw otz 97 7t <o wrgan § 1 dfwwr
ATy § @ a1y & wiay A agy &
T & 1 7 A w forer agrorge e
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¥ 3N A qAA AT F2E w7 44
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T g g v I g & v e
% 3 ¥ yflw amqg fawrs | Sfew
A YT AT & 7§ FEL & AR
F 2 | swar & foar | o F oW s
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Shri Frank Anthomy (Nominated—
Anglo-Indians): Sir, I thank you for
giving me this opportunity to move
my amendment though I was unable
to be present in the House this morn-
ing when the amendments were moved.

1 beg to move:

That at the end of the motion, the
following be added:

“and having considered the
same, this House regrets that the
report shows that the Commis-
sioner has failed in the duty cast
on him by article 338 of the Con-
stitution to investigate all matters
relating to the safeguards provided
for the Anglo-Indian community
in the Constitution.”

I have a feeling that most of the
Members in this House must be
wondering how I have purported to
put in this amendment when the
report, apparently. deals only with
Scheduled Castes and Scheduled Tribes.
Those who have not studied either
article 338 of the Constitution or per-
sued the report will, perhaps, not
understand the position. The position
is made quite clear on page 5 of the
report. Article 338, undfér whichr the
Commissioner is appointed, also makes
the position clear. In clause (3) it
says:

“(3) In this article, references
to the Scheduled Castes and Sche-
duled Tribes shall be construed as
including references to such other
backward classes as the President
may. on receipt of the report of a
Commission appointed under clause
(1) of article 340, by order specify
and also to the Anglo-Indian
community.”

Urider clause (2), it says:

“It shall be the duty of the
Special Officer to investigate all
matters relating to the safeguards
provided for the Scheduled Castes
and Scheduled Tribes under this
Constitution. ..... R ”

Therefore, there is a <pecific du
cast on this Commissioner to inve:
gate all matters concerning the safe-
guards provided for the Anglo-Indian
community. I am prepared to concede
immediately that the Commissioner has
perhaps a much larger duty with re-
gard to the Scheduled Castes and
Scheduled Tribes for the simple reason
thrat they are much larger communities:
but, he has a specific duty cast on him
to investigate all the guarantees given
to the Anglo-Indian community. I
want to say this to the Commissioner
and to the Home Minister that certain

. specific safeguards have been given to

the Anglo-Indian community and that
these safeguards were apparently in-
tended to be implemented. I regret to
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say that the approach of the Commis-
sioner to these guarantees shows that
he has either forgotten about the
Indians and their guarantees or
he chosen not to care about them.
In his report., the Commissioner has
said that his office was first founded
in November 1950, that is. two years
ago. i am sorry, I have not been able
to attract the attention of either the
Commissioner who is apparently in the
Lobby or the Home Minister. I shall
be grateful if I can get the attention
of the Home Minister. As I was say-
ing, this ommissioner’s office was
founded in November. 1950, two years
0. One of the specific duties cast on
in terms of the Constitution is to
investigate the manner in which the
safeguards given to the Anglo-Indian
community have been implemented.
What kas he produced after two years?
Two and a half pages referring to my
community. The report is not ony
perfunctory. so far as my community
is concerned, it is valueless. As I said,
either the safeguards were meant to
have some purpose or they were meant
to be quite meaningless and not to
have even the value of the paper on
whichr they were written.
Dr. Katju: May I point out that the
report is only for one year?
Shri Frank Amthony: That wili not
ustify the reduction of his reference
my comml-ttee to one and a quarter
mes. My grievance is that this office
been in existence for two years....

Dr. Katju: No, no.

Shri Frank Anthony:....and all that
be has done in presenting this report
is to make a catalogue of something
which is already axiomatic and plau-
tudinous, All that the Commissioner
has done after being in existence for
two years is to enumerate the guaran-
tees which a'ready exist. and merely
refer to an Inter-State Board for Anglo-
Indian education. I respectfully sug-
gest that a forty rupee clerk could
have produced the same report, work-

% ten minutes,
all, what ig the dutv of the

Commissioner? My own impression is
that he apparently was not aware of
the implications of article 338. He was
not aware that a specific and categori-
cal duty had been imposed on him tio
investigate whether the safeguards
given to the Anglo-Indian community
were being implemented. My own
impression is that when he was writing
this report, he must have read article
338 and he suddenly realised thal he
had a duty also towards the Angle-
Indian community and he deputed some
forty-rupee clerk to enumerate the
guarantees which any one who chooses
to read the Constitution can find. I
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find that neither the Home Minister-
nor his Deputy is here.

Hon. Members: The Prime Minisler-
is here.

Shri Frank Anthony: 1 find that the-

The Deputy Minister of Home Affairs-
(Shri Datar): I am here in the House.

Shri Frank Anthony: I am sorry: I
was trying to bring it home to the:
Home Ministry that neither they nor
the Commissioner had any glimmering’
of the categorical and apparently
solemn duty cast on the Commissioner,..
in terms of these guarantees if it was -
to mean anything to my community.
It is not a laughing matter, The-
Deputy Minister seems to be greatly
amus-d. Anvarently, he has not studied -
the guarantees given to the Anglo-
Indian community. I am quite certain:
that the Congress Party who were -
very generous in incorporating these-
euarantees. rid not incorporate them .
in any spirit of levity, that they should’
be laughed at and not implemented. .I.
would sk the Deputy Minister to-
study article 337 of the Constitution..
if he is not aware of it already. It
rasts a duty on the Home Ministry"
and a specific duty on the Commis--
s‘oner to investigate into my quotas..
As 1 say. the Congress Party very gene-
rously guaranteed these quotas to the
Anglo-Indian community because of.
their peculiar economic conditions.
What has the Commissioner done ia:
his report? There has not been a
semblance of any investigation. As I’
said. a forty-rupee clerk could have-
produced a better report. What has the-
Commissioner done? He has merely”
said that certain reservations were-
made by the Government. Of course,.
I know that certain reservations were-
made. The clerk in my office knows it..
The Home Ministry, in a Communique’
issued on 13th September, 1950, pres-
cribed these guarantees, They were
there. It is axiomatic. I do not want
a cataloguing of what I already know.
Merely saying that these reservations
were made. does not mean anything.
What the Commissioner was supposed
to do was to find out whether these
reservations which were given to me
on paver were. in fact. being imple-
mented or whether they were evaded
either deliberately or because there
was lack of knowledge either on his
part or on the part of the Ministry.

After all. what are the three depart-
ments concerned? Once again. I would
ask the Deputy Minister to look into
this matter because my trouble s that
I am dealing with people who are
either completely unaware of the im- -
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plications of the safeguards, or um-
aware of their real significance. Cer-
tain quotas were given in three Central
Departments: the Railways, the Posts
and Telegraphs and Customs. It was
the duty of the Commissioner to
investigate whether these quotas as
guaranteed by the Home Ministry were
in fact implemented. He does not do
it. All that he does is l;}ntitll(’l::ly and
latitudinously to say that certain re-
ls,er\.lraticu-us have been made by the
Home Miuistry, and say nothing as to
whether they are being implemented.

The Railways employ, so far as my
community is concerned. the largest
number of people. We have been given
a guarantee under this Constitution of
eight per cent. of certain posts on
the Railways. Has the Commissioner
taken the trouble to ascertain whether
eight per cent. or one per cent, or a
fractional part of eight per cent. has
been. in fact, given to my community?
I make this charge here categorically
that in spite of this guarantee given
to mv community. in spite of these
quotas having been translated on to
paper by the Home Ministry. the Rail-
ways have deliberately not implemented
the guarantees with regard to the
Anglo-Indian community. We are sup-
posed to get eight per cent. on the
Railways. The Railways are the largest
employers of labour in the country.
There are nearly one million railway-
men. I believe that between 10,000 and
20.000 men are annually recruited to
the Railways. What is eight per cent.
of it? It should be an appreciable
number. What has happened? I cannot
get any information from the Govern-
ment. The Employment Directorate
wag able to give me some meagre in-
formation. In spite of the reservations
on the Railways where Anglo-Indians
are supposed to get eight per cent.—
in the Posts and Telegraphs Depart-
ment it is 40 per cent. of the Tele-
graphists cadre, and in the Customs it
is 50 per cent, of the Preventive
branch—tihre only jobs that they got
in the first four months in 1952 in
the whole of India. were five, and you
tell me that these guarantees are being
implemented. This is nothing more
than a garish mockery. I make this
charge that these quota guarantees
solemnly given by the Congress Party
and solemnly reafirmed by the Home
Ministry are today not worth the paper
they are written on. I made this allega-
tion some time ago, and what was the
reaction of the Home Minister? I re-
gret to say his reaction was cavalier,
I might even say, frivolous. With a
characteristic wave of the hand, the
Home Minister in an unctuous way
saia: “Mr. Anthony is making allega-
tions. Where are his figures?” When I
make an allegation, I expect the Home
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Minister not ta dismiss it in an un-
ctuous or a cavalier manner, but to-
institute enquiries. The Corpmissioner
in two years does not know, he has not
bothered—although it is a categorical-
duty laid upon him—to find ouk
whether the Railways are implement~--
ing the guarantees.

_Mr. Chairman: The hon. Member’s:
time is up.

Shri Frank Anthony: I am the only-
person speaking on Pehalf of my com--
munity. I may be given five more:
minutes,

Pandit Algu Rai Shastri: He must:
be given some more time.

Shri Frank Anthony: Is it Dot his-
duty to ascertain whether these guaran--
tees are being implemented? The-
Commissioner has ignored his duties.
And what is the actual position, after:
the Home Minister had made his:
cavalier and frivolous gesture? Yow
cannot dispose of a community by
shaking one hand. The Home Minister-
just shook one hand, and’ Be thought.
that dispoged of the Anglo-Indians. He-
will shake the other hand tomorrow,
and dispose of the Scheduled Castes.
You cannot dispose of communities im.
this way, however inconvenient their-
representations are. I am sorry that:
the Railway Minister is not here. I
wrote to him personally, I have written
to him repeatedly, but he has not had
the courtesy to give .me these figures.
I have enquired repeatedly for a period"
of six months, and all that I could get.
from some, as [ say, routine-ridden.
railway official, is that the labour in--
volved is so great that they cannot.
give me the flgures at the moment. .
The period of gestation for the Rail--
ways is an unnaturally protracted one.
The Railways are supposed to have-
been implementing these quotas from-
1948. In the year of Grace 1952. they
cannot give me these figures. Unfortu- -
nately, the Home Minister is not here.
He is in the habit of over-simplifying
everything, dismissing things with a
wave of his hand. If four years after-
Railways started implementing the-
quotas. they have no figures, how can -
they give me my eight per cent.?

Fortunately, my experience with the
Posts and Telegraphs Department is a
happier one. My friend: Shri Ra} Baha—
dur at least is in the habit of giving
a reply when people represent matters
to him. But most of the other Mem-
bers of the Treasury Benches seem tor
have developed a new kind of tradi--
tion. They think it is a weakness to-
reply to letters, but Shri Rnj Bahadur-
has given me the. figures. He repliedt
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[Shri Frank Anthony]

om giving the figures for the
?u g‘ Department. and I know where
stana.

Pandit Algu Ral Shastri: What is the
difference between Raj Bahadur and
Lal Bahadur?

Shri Frank Anthony: I am afraid
there is a lot of difference.

Mr. Chairman: 1 have to call the
hon. Minister at 4-30. and there are
about 30 people who desire to speak.
Evep i: I give five minutes each. it
will not be possible to accommodate
many. The hon. Member has aliready
taken about 15 minytes,

Shri Frank Anthony: I have not
touched upon a fourth of what 1 bave
to say.'l am the only person speaking
for my community.

Chairman: [ fully know that.
The dme has to be distributed among
the Members equitably. The hon,
Member has already taken about 14
minutes, Now. if I call on another
person I will not allow him 14 minutes,
because, after all, within the short
span of 42 minutes, I have got to give
an opportunity to at least five or six
persons more.

Shri Framk Anthony: There are
three communities concerned.

Mr, Chairman: He can have two
minutes more.

Shri Frank Anthoany: Please give me
five minutes.

Mr. Chairmam: I am very sorry, I
cannot.

Shri B. §. Murthy: Can we not have
another day for discussion?

Shri Frank Anthomy: Will you not
allow me three minutes at least?

Mr. Chairman: I gave the hon, Mem-
ber two minutes because I have to
look to the interests of so many people.

Shri Frank ony: I am the only
person speaking for my community.
Mr, Chalrman: I cannot go further.

Shri Vallatharas: 1 want to make a
submission to the Chair, The report
deals with three subjects. the Sche-
duled Castes, Scheduled Tribes and
backward classes. So far, we have been
hearing all about the first two, and
nothing about the third. The third is
a very important one. It covers nearly
one-third of the report, and that
gection is not at all represented, and 1
am the only man who has tabled any
amendments. Those who have given
amendments are not getting a chance
to speak. I am not aggrieved at those
who have not made any amendments,
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}Jut are getting chances, but my case

Mr. Chairman: 1 have heard the
hon, Member. He need not expatiate
on the point. He is the only Member
who wants to speak on behall of the
backward classes, but the difficulty with
me is that I am not in a position to
give one more day. It is for the hon.
Member to go to the Government and
ask them for another day. So far as
the time is concerned. at 4-30 1 call
on the hon. Minister.

Shri Vallatharas: 1 have no grievance
against the discretion of the Chair,
but the selection of the speakers does
not satisfy the needs of all, because
one-third of the sections affected has
been ignored.

4pP.M

Mr. Chairman: I am very sorry.
After all. the choire has to fall on
somebody in the House, and eveg-
body has a claim, In the time aw
able, it would be difficult for any
Chairman to accommodate all the
gentlemen. I am sorry I cannot go on
like this. I have so many chits with
me and I have to look to the interest
of everybody.

Shri Damodara Menon (Kozhikode):

May I submit, Sir, that we may sit
till six o’clock.

s.‘:"-! % & e.ng-dlj-f LJ;
de -dala Ja ok E
o6 W SBE e
AW Lolo ol S Ly ys
~darly Uy g0 A o0 @lp B (o)
The Minist of Edueat and
N Belonr?es and Bclelt?:c Re-
search (Maulana Aszad): The sitting
should close by five O'clock. Previously
half a day was allotted. It has been

extended to a full day. How can more
time be allotted?] (Interruption).

Mr. Chairman: Order, order.
st dar I (e owws W
feor  aroef—gdfaa—amgfea
wnfaat) : T AW AT FE AR
fegee groew awr fredt g afaad
¥ FIC Fiawe wEg I o
Z 39 ¥ F9< 94 fawr wwT FA
tfod Nawgegifearar 239 &
foa & oo w1 w=amE v £ 0
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I sfae wgeg & o
TR AR & g AT At
WHAE g W T N 57 foar §
¥g T &, A fod aga
s ot g 1 @ &
foq & sfae sgxa &1 W wqax
st § wifs 37 & = f5d gu
HHAT ¥ T Y gC AR 9T qfoT
FUX ¥ FTT FFPAT A AT ¥V
AT TTHIT FT W dTHIGT FA
T |TEE FATE |

It fegg wwror 1 Y aga fowwr
g 3 g, ag o afem Fgor areh
arfy & 1 gaT? EwE A foe arg
& 39 % yo% faqg £ agy & smawws
oz af ) gaR FRAT
wgxw 1 frafe (¢ qamaw, (jue
A gEdr | 39 ag ¥ A A Ay I
g, 3ffq g% wx & A= F71 foE
QN Fe ag ool &, w7 fr g ax
fog g7 20wt 7 & fae et arfeg
@ | e W@ & fgEr dF
& Az due sfaws (Regional
Commissioners ) s fagfeat
! 7 ff, 3 7z Ffe Fa= o
arzw afew e s ff | 5@ & gfw
IUH FT FW qI7 T G AR
et for Y€ 7am w1 A QY AW
WA TF A AT o4 fiF fyges wree
wiaer #t &1e zrew (whole time)
¥fg fafmat g S w e
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ST F7wT & wEwe e T g |
W ¥ Ferwr, @Y AT A 9
A, fagre, " faga, wfoge, e
HW, Wy WTeT & sfawd A4
frafer & foq e 7 s #10
3fer a2, dome, fenras R
% faege o1 fr o agr oA
wfaere frasr v73 & fog adi v
T | F¥ Haerc argw Ao e
& 39 7 aga @ A gui A T
T § 177 ¥ ¥ gATET M WA
¥ fage aeq w7 &7 * fawg smar
G m I & fr, e ¥
frarer & foq Faw wr & faso
W ) TR ¥ fou g fawg v
T §, ¥R ag T owTT A% &
difra & | fFmg a9 & woge WY W
®E IR A A AL §
wIANE W A § 5 gt
#fat &, 7 afd & o faw @S
9 ya WY qg 47 fT & 9 H I
JEH TE femrd T zElew &
Fgdt g fF afx o7 mvaew & =00
FTHIT IT TG T&EC &HE I %
&7 FEH AG o q IF WE
ATHAT TF F AL &) qHAT § | Ffe-
ZqT # Fifews 4 T QY W
Fgar & fF, wfa qifq &1 Jmg &
#< fear mar & | 3w gw &y & f,
o Y 9N FT AT H & @IE, qAT
N e ¥ fou ag fasge s
qu § | SES1 FT ST, FTAT A
W, FEY qATST iR iR
I THT aYg WO ¥ AT @ E,
W) T TO% ¥ I ®) TEEE I
weraT faeset &1 R @ A 9t anfa
T TR F 9T wT W ey I
£ 1 T TR 5 fraway o s
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[sfrerft sfamr &)
T TE ) w7yt aw § e
wEel § gfmfafl & sl o
Feel & oAl & qe g e
Ty fray oy € wwTe & AR
# AR W w Y €, qe Ay aa
W S E, Wt 7 i 77 TwTer g
fer fox ot gl ¥ awe R
M g TRy W W o A
F ¥¥T gre e whd f ¥ 3
T TF TGV T 7475 A7 Q) A7)

W & Oz gyt o7 fafw [y
{(Minimum wages)3a\T $7¥ 37
(Forced labour) #art & =V
g T . 5 o¥ S, Ay I
ot w7 &Y a1q | SfET qw TwA F
& wa Y dore A o A &, I
wew A gt € afz gfew =
YA WY § A I W T A
CHERT AT E | N FB IT & U
TRFAAGAT AT 2 W AW
AT ¥ 95 AV LT TWIL AWIH
oY ff ag Wt agy =ow 41, 3feA
W T F Az, g e faeA
B 1T, T AW F FTAE A FF oy
-ge gk fod aga g WAl
Wfer @ aw 7 el § 5 re
o w7 2 oft & ) o T
Y ¥ w7 g Fg Arowre Ay g
& | T ATE AP At wm of
AW I & aw, e oAl
aR  afwwrc & fod ot F A
‘g w1 age wrere e o §,
% ¥ ol § vy e € omeft §
‘T NN FS I & T
& wg ot Oy fod o § 1 afk B
ayiw et &, fedfr 7% ¥ v wT W
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R woTET wrT § A Ry

qfeqt ¥ ow & g § wowr fiw
T R A o I W
et & | IO e g e
g £, 37 % 3w o g arer
T 2w w7 oaely qf Ay e
A ATy E WA IR
ar ag £ fr 7w ow w2 AT I
7+ 42 a1 gure foq ow R o o
arg, it T 0% ¥ afs gw awl
qft TwEn 1 FEi A e § &
X wT fa N A T w fawm &
fog fear 2 ag sqd & wm@ww |

Mr. Chairman: May I just reguest
the hon. Member to bring her remarks
to a close?

Mr. Jangde: I will request the hom,
Member to be very brief.

Shri Ajit Singh (Kapurthala-Bhatin-
da—Reserved—Sch., Castes): Sir. on a
point of iniormation. 1 want to tell
you that I am the only representative
of the backward classes from P
1 appea'ed to the Chair two or three
times. but I am not called upon. I re-
quest you to give me a chance to
represent the views of my community
in PEPSU.

Mr. Chairman: All that I can say
at this stage is that I have heard the
hon, Member's grievance.

Dr. Lanka Sundaram: May I sug-
gest that the House may sit for ano-
ther hour?

Mr. Chairman: A proposal to ﬂut
eflect wag made when the bhon. Depu Hz
Leader of the House was here.
was not ?reeable to the request.
am sorry I cannot extend the time.

Shri Jaipal Singh: The hon, Minls-

ter- presented his report. For the

part of the discussion the hon.

M hag been absent. How is he

going to reply without listening to our
speeches?
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st whig: 77 & % & G
F1Z wfre ) 37 a9 & o7 aurt
T e 5 v e W,
freprr e, v dwwd T
& foq o Fa¥e ur 1 & g From
£ 1 wsfed ag wvredva &, o7 w2
A1 TT FT & I5 § TIHIZ §T OANT
& fawr g

¥q ¥ fagra &1 #4177 w1 w7
A4 FC A IW FTAT G § |
WA ¥TZY FRE A ATAT AT A
¥ fF maage gR A Wi ET @
% & &% sfeomm (Central
Legislation) &7 HraTGFAT
& &1 7Y 1 F T ¢ Are fhes-
WA FT AL ATRFAT # 977 %
=g A g wEa A friE & foen
& | @7 £1E A ghE v w_-
zafaf#Zr  (untouchability) #
for ®1q7 aft @ @wdl | a7 FE
FTHFTCET TF1 AFAT § | ATE G I
F oo F A F IT FIS FAT
FTET &1 GATHT HT T FI4 #7
FFAT I AFAT & | T qEEY §
f& @7 FeEr gt & gared 3)
& wwaT § Sfew famr aoge & e
gt FT 99 T AN D FHATE | T
foR, @ a% Fw T &7 T
A T W g qat g A @
- |

0 wwem § swET Al
+ | gETR g9 7oA FmEw 7 A qm-
g & % o1 fr g Frigwre e
o) sraaea & | ¥ o 7 qg A
2 g 6 N S ag wg
&% ¢ mt o A qEere
-y §1 woerd wiw & fod g wifel
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fefeaz ( sineere ) #x =
fearnest) armwr WX PR
fregee wrez o frrgger grew WS
fefmafezl ot aA=Y 7 fomy & w9
T & w13 F A, gfew
wiefaw, o1 g & & fows
& W1 argAr 78 g 7 AR B
(claimg) 7 THT JTATT 9T SHIAT
WAT & #TT TS wET § HR IR
A w41 & AET E 1 HT T 24w
g f5 dzw fafreha  (Central
Ministries) &1  #§  Quv
fearsdi a4t & ot s v X % f
Faw sqF fewEaz 7 fagqes FE,
frrye 7Rem & dFaE FRW
& fFr3 o &, fow de F fead
ATRAT £ 1 TT FT gF A7 &Y A& ASAT |
Zw orE Afew W w7 § ar g
EAIGATEY 957 § Fg $ (ST AW@AT
grammgmam waggadfe
ATEG AP ¥ 9w § AF FAR
Iq FTWT AR AT F AR
St gfram ¥ foi 9q F foar
§ wa s 4 g8 Ag fe
mmaasforamaR WE ™
¥ TR 7 g faar & R
o war faar § e s
@l 7 @ W@ ¥ fod g9 T e
§ | W7 q2W A FER I O I A
f fan & w9 fr g aroaat A
Fer IR o & | o s feaufe-
ffry d%e (Social Disabilities
Act) ¢ mmamm F afi amwr
AN A JE T AT TG AT A« AW
ghoral w1, 0 fis figg onfr o %
& §, W wearor wfY {1 wwar | A
ifed wgr «f ag § @ fark
s w09 qEeww @ @ § e
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[sfrawy ]
o ®E I ame foowa W B
g & wopn fad F agw & gfom
A afeard fork ot wr X &
AW €@ Ay w7 a7 3N § e g
W g § I & 15 A @ )
xge ¥ ¥ A gfaw v § Ak
g YO EE A WA E W
T FA FTT 1 Ao wfy & )
xEE ¥ AT A s frex
o wifgd, Nadt ¢ ag qd @
@ AR f o @ §
TE AT T X F AT FAT @A
AW %§ qI@ AT a3 3™ 3 R
Fgfen wifel & e w1 &
€ & | TG AW, AR AT HY TR
o ¥ Il ¥ Az w7y & owd
& | =% w2 F arfrafaai €1 geaT
R¥ &® F9 FT &1 % § A7 My
Ry ¥ e & =1 57 s
¥ FT A TE | AN T NI T
&gy sz o€ § 1§ SvET ¥ A
€M f& 51 2°3¢ § ¥9HT 7 A
Fygfea anfaal 1 a anfrarfaay
& fore qwrt o 39 forz & AT
agfm st & frggee g
& gwq fafewa #1 amw ) = 7 7
AT W FGTO AT |

¥ aX § ag g g f afz
®Z TITHE §I® TAAHECH ¥ TME-
Wwea (directive) &1 ff sy
&N gt w1 e ar §f @
W ¥ foq a9 & 9w w7 oW g ?
o w2Y § f5 Azw e foeax
(recommend) #T %% &wdt )
faxger s wHmmw foerw WX
TN @A @ @A A
foriz 5@ § & ) ik foevw
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wT qwar § T ¥ fordtuw & wr
wreET W arer § aw aw fr frge
e sfawe & O 8 SR
(autonomous) a# wATET YT
T 39w gNegfer qraT (execu-
tive power) afi & Wt aw
aF I w wrE TATT 17 AT Ag
g1 2w § fe fafiw g2wg
T & wTrer Ay egmi R
ghaai & #=u1 fewgs o W .
7 & | agT A 92W A TAAELE A
frgemat TaAdE £ 1SS AE F
TR Fg3 & F g gfvwA &
qr 2 & 3fea wgr gfeaat & gwar
Qo I Yo WA 7 & AW IT W T
@z & AT Z 1 W7 TH IT 51 g
amar § ? AW AT FA wOTAT ATEA,
e e F8 w1 gfom & o
WGAT & T IF FT qGA £ | I AT
& OF FEOT X7A Z, LT IT FT AT
13 ¥ W T A afer 51—
fo gRi 1T I AT A | AT A
§ T FTT BT AW A ITWE @
A I | W oEE g € @
g} wwaT | AT AT AL ATH FT
g9 & | A KA ®A A AW
oam | g sm s ) @
i feart w1 wew AT wfgd b
gon aasl & AT ¥ FPEr w
wr A T wfegd 1 siefew
gars af afer ghomi &1 T
& g% g wrfed

1o wsw Wi For AR f A
¥Y arr § fr x@ oy W & @Y
I7 wrea) o wuf Y ot § fr WY
gt wst ¥ waEr mar AT A
STE ITH AALE AT H W
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fear mar § e oy o g & A A
T frere Ty § 1 o g AR
9T F A9 F ATHA R ag T @l
% & oo x& wrerad F everr fre
YA ¥ Wz oA qforforr fedy o
TS Fawac e E d | g A
%ok ¥ e wew g A aer
B A weTr W g AR s
R w1 A e wgar g e
faasaT @7 tjyo ¥ TTRIT 7 FEAT
¥ for Afwfal & 2¢-3/3 9 &Y
TET AT | § F AIH 0 T & Farg
Fagamormr § Faqaag v W
WA wmm Ao &
|Tq FEAT ATEAT § | TR AT AT
TN NN FFP E dfea T T &
g N TAEH T § FiFT § IT WY
@ &1 wrgm g fow & s A @y
aow & s fF g Aty
¥ agal w1 wfafafem 330 @m
¥ fod &, THATRw ¥ g & o
LS SR CE R LR SR LI
o fafreer agm adf & 1 9 AT WY
T FarT  Argar g fe o o |-
fad @ 97 & A NowmEr € 1 A
QrereaT w1 ¢ ? g QAT 9g §
qHE HTT IR 1¢o0 &, (AR
W freger v ¥aw RE 1 W R
IE AT N Faes fr o 9T
‘Qooi“ﬂi’ﬂ'“’(ﬁﬁi.ﬁﬁ
faegew wree w1 o A 7 g | T
g ¥ TR gUFREE 300 E, AR
37 & fages w1 ¥ O & A
AR afrg i af aft) & W
xaoaT g 5 a4 @ & v FRA
gufcRdz § ™ 97 7 gfcr wig
£ 1 ¥x @ & qomAe afeeds Q-
F@k?ooi'ﬂﬁﬁwm

401 PSD
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fro (nil) & 1wt ag ¥ 9T A

. & A afeez qufcese o0

g A gfom b Qg afeede .
AR T Y000 § e fxger
FEEA ¥ R I WE -
qFE FE AGT FT TEAE | W
fod & ag A wg @ g | A TEAEE
% frfearew (criticise) = @
g8 g ¢ fr @ fafree g
LR

Mr. Chairman: Order, order. The
hon. Home Minister is not here, but
the Deputy Minister is here. He is

hearing the whole debate. He is sitting
here.

¥o ATEW AT : qAT F 7 @i
sgifFdimyaudlta o
A, ¥ qF IT N o e
_aw%aﬁfnm.mﬁﬁﬁ'muzﬁ
® g | wre gfem defufrg-
fex sfaw  (Combined Indian
Administrative Service )& art #
F AY NS F a9 1/¥e 7 €
o @3, 7 1R¥R | ¥y d3, {ye
F 4y 73 AR Y /4L 7 we F3,
F Y AT R § 43 1 89
R’RY¥¢ ¥ R frmm fomd g
farggee wree &1 Adl 9T, § ¥R
¥R for @ fom & ¥as oW fos-
TFE FTEE W 4T, 1]/4e F u o
@ fm § ¥ae o gfom ar ok
w1 Ut 7 5 ¥ ol m fom F
wr At gfom 7 @, e @ dw
gfew s a (Centrul Service
Class I) & fo8 ma, amrdo
To THe ¥ 48 | & a7 fFE W<
gafy WERT W IF@TET ATRAT
a1 fis s o T Arwlat & @
A wTE P 7w AW & s ot
W ol 1 o ®\X oAl W)
qid | gafed AR wg g fF afy
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[w1o wrzwfix]

W X A RN I A
TR BT § S seqe ¥ wow
w1 gagr & fo oA ¥w ¥ ferm
€ A AT W W § AR I W
1 & g wfewc swm WX
wT qR q fae AR fear o A
¥ & grad N wreafew qar §
TAVTIM |

Mr. Chairman: The hon. Member

must realise that there are other
speakers who are anxious to speak.

Dr, Jatav-vir: Hardly two minutes,
Sir.

Mr. Chairman: There are other hon.
Members from different parts of the
country. They should also be given an
opportunity to speak. You will realise
the situation and not insist upon con-

tinuing your speech. I am sorry I can-

not agree.

Mo  wWrewaX :  sraTy ST
AggeT wRT ¥ AT A FfAwE A7
fooe g W F I g8 Ty ¥+ &
foz FamstgmIdmT fF 3T F
frx 2 f& 9 ¢ w@zw & &g
FfAMT AL, T Y X F A
wgm § A9 w9t 1@ aw@ W
frQmor afi fear | T ag widT w1
feemr & 7@ g ghoml § TR
# I §, AR F @ A ¢F AYT
F ot & Irewy § wfwgw @
&i&,wﬁaﬁwﬁrm&uﬁ{r
T FT 6 A wiE ® oo
‘Frer T A fow A Tmw S
g anfe # fasy ok &, St T
Iq T g ATAT ¥ faar v
Mr. Chairman: The hon, Member
sald he wanted to speak on the report,
He has not said a word about the report,
I have asked other hon. Members to

speak.

Shri P, N. Rajabhe): Two Sikh Mem-
bers belonging to the Scheduled Castes
are not given a chance to speak.
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Mr, Chairman: I ha nl.rudyzlnn
mThmhmn:a:

ot vw fuy  (wgEie-fafz—
taa—wgfer  anfer nferat) -
Ao FR JGA & a4 F aq A
RN e w e T ww
fod & a9 w gifew v R g
T AR A o o ot § e &
M o 22 2 oKl § fesg W
¥ snfewfaqi aar oforforr onfol
§ ¥ T TG TEW TEA W WA
g £ fey W & agd st off,
T ¥ X §E F AGAN F @A
yff g fir qmag AT ¥ @ W
7g ¥ wrf we ok 7 frew 9@ AR
amar 7 g fe ¥ qfemt w o
AT F JC AN SEET & A @
47 | § 7% X A9 W few Rw
¥ a1 ¥ IO FASTT AEAT § AR
TR AW A F & A W fe
2w ¥ favg & aga & wv wew
g | fareg s3w @ S AT QT
s £ fam & qmady $87 3¢ s
g A 37 § A v0 ¥ o anrfaanfagi
) arady € | @ TR A § IFr T
N = At w1 At fgww §, N
T & FTeft 7 agret fgat A fadwaat
araz § | famsa w3w a7 & Ow frewr
gon g, fow & g oF =
oy &) avg § foe agt & afanfea,
ghomt 1 ofomre afast & anfas
Fweq A I § afes A -
g § | W1 F FAT JUT ¥X TV
e oy w3w & aF ¥ g®
Fw § 5 Tow # st w1 S
a1 feer @ anfanfesi #f owfe &
fod o firar omer € ? orgt o AW

, 1 § TEut vy At fgemr A I @
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FT A% aft fvar o § 1 Ao
7% § fF 37 & g aw qfwd & fod
T Y% §, 7 Toward xeartt o g
2 fars 2w & s fed A
quIrTg  Agdrs afgafaat W
¥z § | @ agde § ¥ OF g
% a3 o @ § qiw a1 § W
% A% A & | AT & o ey
AT ar ©f ft g Iw 97 T
o= quft | oY groa § agt wrE ane-
wAAr Al g o & afd agd
gfrar & o orar o @% 1 af
T @y I & TagT 1 fardet
Igi= aur Moz AT agde §
AT 7 AT TTH AT § | AFS
N g & afzs wow a=h 7 g€ @
T @ S & qF ToAT EF T
AT T I A & A g I
2 aR @ w7 wew feaw S
& 7T oy § 9 R fred @ e
WYY T IFTH § IATNET &
FT qgAl 7 I FA T F /G
F Mz &K 1T S A @
g fr sy & gRA q9e
¥ i 9 ®1 sF & &
wifer fear a1, @1 gard fams R
) FER I 8 @ AR I
w1 T AR AR A & AT
F TR I Y AT T I Y& AR
ot | o 7 S oA fio aw of
I & fo 7 fae wer ik fredh
Tis #Y wue ff qafz & oW
are 3T A1 fast § s WY
e e o Sfera 1 aTeere
fa¥ & AAYL O ¥ e Afew
N A W, TW A9T A A K&,
+ g 1 Afeat & K q9T IRV
Qo #T @ &, IT & A A ferai
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w7 fagy =7 § SrwAg @ T
£ VarCre ¢y framaT & wrew FaA<
¥ ypar feal & sfy s ¥ foq
faarf & g 7 7 9T JTEAR
at Mfirr v ST oF -
ifew ¥ 7 ¢ & FOr wwgd 7
) Awrd & 1 gg A W oA o
aar sfy graedt srgfaar & @

T T I wr foar wwael
gfasr 23 w1 w o feroi €,
inft 7 TEee a3 § 3o asAeR
i @ T § ¥feT ¥ @i T
& wiife anfrafeal # agi o< T
it § | o s sTedy ferar af-
I FHE S AR D @ Eaw
Fgt a% Ifwa & 5 Tow ¥ 79 e
1 Irardy ¥ foq qgré fomrs 1 w18
aufaa s 7 & ? enfeafed) aur
qferfore anfaal & fead &t &Y
TR 7 W™ @ § a1 =faws
Zfr &Y gfawr s & € ? T a-
¥ F1 9g o & § e & Il
%1 8¢ 81 Iunr 991 v faew &
9 aife a8 9% UF T @ A
AT T TEA ¥ TAF W GAIT a9,
s 70N @ Ffger T
FEAT T SF § IT q% fagwr
£ 1 9f5 = feei 7 af wd ag-
g ¥ 9 W g gefed Safire
fawg & T FT FE g WY
T gRi 1

et AT qErEl § @A & wC,
IT B TS ATH A AT ¥ HET A
frarfat A aga foema @ €
T@T R A FITE T F ghawy
aft § 1 AT Ay dAR g o feer
T dfal ¥ difer @ § aax
§Te agT ¥ A we F AW T o
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[<fr <o ferg]
e § ! ek goee ¥ A8 %
N { fs afaofel, o A
qfarforr snfeat &Y firsr aqr I
wmfer afr Ffy et wweamEl
¥ IR ¥ fasty A ¥ sqre feqr A )
wWife I ¥ aoa ¥ @ Wk g

e g wmag QR
wwear fe wly § 37 *Y anfaw feafa

3w & T | Iw W A A fady
am feqr srgm @ 3w S A
T Y awr € )

Shri Ajit Simgh: I may say at the
outset that it is the youth that is the
obstacle in oyr way of getting chances
to speak in this House. Sir, I think
you will be in consonence with me.

India is a poor country and its people
are very poor. It would be much
better if we do not spend much money
on getting reports which try to deceive
the Members of this House and not
the people for whose benefit this report
is supposed to have been drawn. The
Commissioner has taken visible pains
to produce a short report from out of
the existing schedule and material and
has given the old thrashed and spent
up schemes which every one here knew
much before it the department was in-
augurated. What has the department
done? The Commissioner has taken
pains to digress upon the difficulties
and handicaps undér which he alleges
to have worked. He makes much of the
lack of his staff. He wants a vote of
thanks for accepting Rs. 1,500 and
other T.A. bills instegd of plain
Rs. 2,000, This is all self-propaganda.
What does it all sound like to the
backward classes and tribes? This
sense of charity, this knowledge of
sacrifice is pleasing to his own ego.

After two long years, he has given
us this report. Money has been ex-
panded on four annual meetings from
1049 to date. Valuable luime has been
allowed to slip from our hands, and
we have got only high-sounding words.
Whom- are they meant to deceive? At
least, the backward classes, they have
not heard of it. They have yet to taste
the high show of charity of these
gentlemen,
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The Commissioner demands more
Assistant Commissioners and more
district officers. Who gains? The
meagre sum set apart for the poor
goes to remove the social and economic
problems of the high-caste' fanatic
snobs who find jobs in this, leaving
the down-trodden, not touching his
hair even.

Shri B. N. Misra (Bilaspur-Durg-Rai-
pur): On a point of order, Sir. Is it
parliamentary that a Member should
read here?

Shri Ajit Singh: There is no time. I
can only express my views. That is
why I am going thrrugh it very
speedily.

He continues to grind wunder more
depressing conditions. He fights on
single-handed his battle against star-
vation.

Only recently, a conference was held
here in Delhi, to review the case of
the Scheduled Tribes and Scheduled
Castes. There was much self-trumpet-
ing and propaganda in the papers
about this. The conference was inaugu-
rated by the President ol the Indian
Republic, and the Prime Minister also
addressed it. The Press and the photo-
graphers were keyed up to expect the
conference to be a tribal gathering of
head-hunting Nagas, dancing Santhals
and the like. Unfortunately, only the
elite of the society was there, and the
conference .bore no tribal appearance,
The majority of the people attending
it were not tribals. Apart from the
speeches, there was nothing wkich the-
conference achieved.

Under our Constitution, discrimi-
nation on account of religion is not
allowed. The sole criterion in respect
of the Scheduled Castes and Tribes.
should be that they are tnibal castes,
and they are generally backward. We
want just and equal treatment to the
Scheduled Castes, and no discrimi-
nation to be made on account of
religion. At present thirty-four castes.
enl:;y the concession given to the
Scheduled Castes, provided that they
are Hindus while only four Sikh castes.
have the same privilege in the States
of Punjab and PEPSU. No Sikh is.
included in any other part of India, It
is a clear discrimination and is leading
to conversion to Hinduism. Is it not
an indirect hit at Sikh religion? If, as
declared, the intention was to provide
facilities to certain classes on account.
of their backwardness and their having
suffered certain disabilities then there
is no reason why the same class
equally backward and suffering from.
identical disabilities should be denied:



2318 Motion re

the same concessions only for its pro-
fessing Sikh religion. It is gheer in-
jlflStlit‘fe and democracy cannot be proud
o

Again in the matter of professional
tax by the district local boards, all
tribes should be exempted. It will go
10 raise their standard of living.

Mr. Chairman: He has already taken
eight minutes. A good many persons
are anxious to speak.

Shri Ajit Singh: The Commission
and the conference have not approach-
ed the basic problem,

Mr. Chairman: I would request the
hon. Member to bring his remarks to
a close.

Shri Ajit Singh: I am the only Sikh
representative of the depressed classes.
gs Mr. Anthony was given so much

me.......

Mr. Chalrman: Time is being wasted,
I would request the hon. Member to
take his seat.

Shri Rishang Keishing (Outer Mani-
pur—Reserved—Sch. Tribes): Only
two tribal Members have been allowed
to speak so far,

Q® APV §Eq ;7 a9 § e
sang ol sy s @ m
§ frgid @ a1t § ot 5@ 7@ v
g\ & s § fw aver argw & wr
fear amm

Shri Vallatharas rose—

Mr. Chairman: I thank the hon.
Member for reminding me. It was
already in my mind. He may speak.

Shri Vallatharas: I thank you, Sir,
for the opportunity given to me to
speak.

Mr. Chairman: I hope he will afford
}nebai ghance to thank him also if he
8 brief. '

Shri Vallatharas: In such a big
matter touching about ten crores of
people throughout the country, that
we find so much scarcity of time to
express ourselves in a proper manner,
of course, is a lamentable affair.
Ordinarily, some matters will have to
be put forth by somebody in this
House in respect of each item. In’
respect of the tribal section and the
Scheduled Castes, something has been
said. In respect of the backward
classes, nothing has been said since

morning.
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1 am not going into details about
education or office ' hunting and the
"lke. I belong to a ~backward class
called Kallars. The Government and
the Government' servants have no
sense of self-respett towards the
citizens of the country, and they have
described these ple as Kallan in
their records.’ If this word is said be-
fore any member of the ' community,
with one knock, his life would be taken
out. That is how self-respect has been
maintained by the community. From
this community comes the Raja of
Pudukottah with very great traditions.
About 20 lakhs of Kallars joined the
Congress movement and took part
actively in the freedom fight of the
country. And they are described with
the least respect as Kallan. I protest
against it and I demand of the Govern-
ment that that word must be removed,
and instead of “n”, “r” should be put
at the end of the word, that is, they
should be called Kallars and not
Kallans. If they do it. I will be highl
grateful. If they do not do it, then it
will be a great insult to us.

Secondly, the operation of the Crimi-
nal Tribes Act is a matter to which I
have to refer. After this report was
published, I understand that the
Criminal 1ribes Act was repealed, but
I find in the report that another Act
to substitute the Criminal Tribes Act
is contemplated. If that is contem-
plated as a substitute, then nothing
more dishonourable and ignoble can
ever happen in respect of a national
Government and a free country; be-
cause, we are not nomads and bar-
barians. We have got a culture, dis-
tinct and more honourable than many
in this country, and we had been dub-
bed as a criminal tribe by the British
Government whose interest it was to
do like that. For over 200 years and be-
fore, our ancestors were victimised by
the English as we fought against them
at the outset. We never wanted the
interference of foreigners or a foreign
dominating element in this country.
They wanted to avoid us in that, and
they dubbed us a= ‘criminal tribes’—
about 25 lakhs of people under that.
Like us, the Act included the sister
communities Maravars and Agamudai-
yars. These are two respectable com-
munities and many great people among
them are living. ey were also dubbed
as criminal tribes. Along with them,
several other communities and Hari-
ans have been grouped together.

ithout the co-operation and without
Ehestkind-heartedness of the Scheduled

astes............

. 8hri Datar: On a point of order, Sir.
The Criminal Tribes Act has already
been abolished and there is no inten-
tion on the part of Government of
India to re-enact it.



2313 Motion re

Shri Vallatharas: I request the hon.
Minister to appreciate me when I say
withr referance to the report that an-
other Habitual Offenders Act is ex-
f‘ected to be substituted in its place.

you can give me an assurance that
jt is not 8o, I am h'p&y Because there
is a aimilar Act in the Madras Stale.
It is not at all liked, and as a matter
of fact, distinction on the basis of
community, caste and class cannot at
all exist under the Constitution. I am

only bringing it to the notice of the
Government,

Thirdly, the report in one wa{els to
be appreciated. Whatever may the
defects of the author of the report,
one thing has to be conceded. He has
felt the necessity for giving Govern-
ment assistan-ce in all ways to bona
fide private people who want to do
some work amongst these Scheduled
Castes and Scheduled Tribes and back-
ward classes. In respect of that, I am
not going to take much time, but I
will submit some proposals. Unless the
Government are able to take into their
confidence these bona fide workers in
this country, they cannot get on with
the tremendous tasks ahead.

Another thing I have to suggest is
this. A Vigilance Committee is quite
essential, to report to the Government
about the conduct of the police depart-
ment and the magistracy. Supposing
one of the members of the Criminal
Tribes or of the depressed or backward
communities beats another or abducts
a woman, during the night after nine
you see a lorry load of reserve con-
stables coming in and raiding the
entire wvillage. I personally know of
sucrh cases; and if you want evidence,
I will supply it.

1 have suggested in one of my
amendments that the ex—and sitting—
Members of the Legislatures of the
States as well as of the Centre may
be convened as a Committee for each
district. They may be expected to re-
port to the Government on the pro-
gress of the work and the safeguards
enfoyed by these people as also the
difficulties to which they are subjected,
That will be very helpful to the
Government. I would also feel highly
satisfled if such Committee is appoint-
ed to look after the interests of these
communities, just as we have the Com-
mittee of Privileges and Finance and
other Committees.

In re of the safety of these
people, I would urge that at least 30
per. cent, of the Judges in the High
Courts, 30 per cent, of the judges in
the districts and 30 per cent. o
magistrates must consist of the mem-
bers of these communities. If that is
not done, these people have no safety.
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Even it &nu not mind about
D very particular about tede set
am very cular abou
sentation In the High Courts, Cert:rgle;'
we must have representation there. If
there are filve Judges, at least two-
and-a half must be from among thern
because there i3 no symr
these communities in sidering the
lot and Paycholoxy of these backward
communities and the tribal people,

oft gritw (SaTS T ¥ AT
Fry—ferr—arq faar anfewanfirat ) :
] wowTe w1 s fagre & g9 et
W A o e § ) et
¥ afear aga fAt @ aga e
g2 § o TRz W g S
ITH S AT wifEd | FAY g e
FX T 9T A AR | g ;e
STl @ 1wl aw gt fed g
gfirarra 7T §Y &% & 1 g anfxanfagy
¥ for ax sfaere awmar mr &
IFR w1 = frar § A g
2@ AR E ) AW AZ W AREET
i won wfgd | g fed =®
R wifgd | =gt qae W o
FE § @Y & | IT W g3 w7 T
af) foemrr 1 g9 SPN & ager & -
foat 3 g€ & 1| 7@ S 7 T,
43far (Filaria), w=3fanr afk
aga Armfcat &9 78 § | g wfee
qrEw 3 agt o ¥ | AgF TF FeqATS
gud g8 g & &y oy
1o ¥ § g o g
dw € & | 9T g wT O aOw
& 1 5 %) vt Y 17 W ) frear
1 wafsd g frdy doft &1 Wew
T W A T | ® AR '8
mde w1 w3 wfe g @y

" wY weer oY e @ 1 ¥R o

TAPq A9ST § a¥ |
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[MR. Depury-SPEAKER in the Chair]
P qgt e W g @ A
#I7 SR B FTA T qwr a4
W =t f ferd anfx fasd wrfgq |
g At wyare fag 7 aga geot e
fiear § | ag g Sl F T 9 ToA
§ aR afeart s ATt
w1 W1 GO § | frmafa) w1 el
¥ wgrgan faesdY § AT ¥ agT TN
w0 § AT g A2 3T & foq wmer
do § | I g THuE HiATC &
ANIFHFTA G

Shri Deogam (Chaibasaa—Reserv-
ed—Sch. Tribes): On a point of order,
Sir. He is accusing Mr. Jaipal Singh
in his absence.

Shri Bhagwat Jha (Purnea cum
Santal Parganas): Does not matter.

Mr. Deputy-Speaker: The hon. Mem-
ber may kindly ask Mr. Jaipal Singh

to come here, if he is interested in
him.

oY gWWW : 9gS ¥ qg aATfraAriaay
®r Jr o w7 @ § 1w fafew
® g § Ak fog faswmdm &
7 g8 fam fear mr
| 3% 9 faoa & 7 F 17 FQ@
M W § I wT qIaAfas
TR @ 7 A qEe  frew
T ¥ Ffw & q | A gH I
H9A FTHT B G * (H57 ITH qF
& a4 ) AT 9ES /P A9 FT AW
fear w7 97 # frem @ 7 A%
firT arx & =T W @A & o7 T
forad 2 1

g g F g0 oW AN @S
3, 4¥ sw § A g A v
(backward class) ¥ &7 & #reor
el a® § 79 fomr st Y awa &1
oI AT A T X AT T AT
ey & T gofvar fear & f gw &

-ﬂ'ﬂﬂ
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A Iafr £T o® o g@d anfeal &
ATAL T a A g7 A & 19
Yoo W1 @ v § ave g¥ g
ara § 5 @og gifer & ag s3wT
H FIH § qqT SFF gLy | AR
fage & ot wqure fag 3 vy 6
49 qOT ® 841 qET dAr
7ew A wdAr &1 arfeworafy ¥
HE AT FT A W 7 Q@ §, 78 ¥4
dar3t & fo s aff #Q@ § A%
B @ & rdw afenfaai s
g1 2 § 1 93 ¥ fewge g5 gak
FEF ¥ & FW@E | T
FAOTAT FTRTT 7 X SFIT FT IFIC
FA & fod Y v FAT N @
ol § 99 ¥ 7@ SW w7 w9 QI
7€ &, 9T A 't A ¥ fod A
1T FO¥ w941 faear wrfygd, arfe
g EATQ A& FY A FT G+, ATl
aa & s arfaarEr o g
AT # q wer fad gk faw &
¥ 9N &w A 7 g feg anfeat ¥
TET HT AT | AT T W g
9T S ¥ FW oAfEArdr T &,
I A AR ¥ 9978 I A FgEar
fast wrfed

& & o @ Frdew wem
fFaaxNovsad @ad § 3a &
| T AF T AR
sgETEe @ A yfgw ggraar A
ST ¥ qUfE g SIT S gATT T
g A a1

oft wevitte : C SUTsaw wEew,
AT & A ¥ W A aga W
& qx Y8 a1 w1 wwe< foer.ar
qaT i gam Wl wWa ¥ §£T
§ TF a1 awArer agt freer &, ¥
ey Wi ¥ &)
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[ «t w=ft & ]

UE 9T A RIGET WA T
degey Iwew wfere 8 fod g
fenz fear o @t & W o foe
T wn frawm w0 owqx &
oF du-fag # @ ¥ dwar gk v
R § AR I8 ¥ g7 Imie e §
& 57 R seqwar w, 9N 2w A
T g oY e g § g wom W
& | geeRr wf agaeft frarfa ox
w R o oF ywe W W 6
ar Y § AR gET A A v o § A
¥ W ¥ @ e w1 ar s

g

qAT @ X JEGE H SE
w1 fors fewr s § | sfey AT
gwfaqt % few A fewmm & =%
fod ga & alx ug nfam A
o e ¥ 2w A oW @@ ¢ fag
A ¥ TS J9A AT w1 AW
qET TEA & | AEHAT FT T A
NI Hafem g & Mt &
& = g wmwn § —fw
TqEAT TGHT FHTA F WG 9T
afqe #9% &1 dF1 & 1 F qrwaw
f& seqwar @ fomewrd ok
FEAETY ATAAT 7 FAR AW IT §HY
AT qraT R AW g a9 vl
&« v 9% 91 33 @k @R
arq &0 Y & A I oA e §
- ug o At 3 ) AR I
a% ag ¥frum AR &9 W WM
ax &% g7 drer R s ow afer
Afw a7 A g ot faufer amh § o
Wi ¥ v oew gl
seqwan fog ®9 & o fgy wa
% wafeq § a8 AW AN AP
At & faeg qw 1 w2 ow faw Y
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g § o fgg it ¥ wd Wy W@
WEITAFNEAT IR ID
¢ 1 I € sl wy g frar
§ | I oA W wrer gleerg
AT A "

& mawar § v amor agt o Q&
¥ FFAT F9BT AL FAT & 1 FER
2w F ATART FT YF ITq I,
afen s §, wife I8 oy
&t g w1 frror aedt aw gar sifiray,
AR J F7g A= FG IH AqHT
wrfe & w3 F A G § 1 F T
T £ f zw & & w7 qrry & 4
AR wex ga wwd ¥ A% pefeai
¥ 35T g ATFT a5 ® 19 F 30
ST § 1 Y o QR wEgey, faw-
aq oz feamiz & @ 7 = gk
& o Wt & ww w02t afeal
¥ oSy F qq # feon w1 wdw
FOT H T6S §1 g% | A0 AW ¢
faordr #Y freere @ w T @ ¢
N @ g ¥ 7w wow AR Ffrew
frer &% 4 W gAgm N wE
qLZ ¥ § FTHAR G & |

AT EF § wrAEar 1 w4 § W%
e 3w @ qat A g e
F gFe A 1 T @ § | ATTI-gww
% fgard  wwE-sew ( Human-
tarian Movement) ®t sTaeqwar
& | qT w1 g3 F A AT
g

ATy o T §, AW @ A
arrfer nfir & g ww, W T AT
[--ww]
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wied st § fr x@ gk =t
X w & fod g 39 srafea aw gy
AT 7g ¥ fr 7g gaTEw TR AT
AT Ty #Y ferer Ay A AT B
wft § N I ¥ Ad Wy A G E-
Tg Ta & §rad A aww g o

aror A arfow qoeTod, sfeat
a1 wifera A feaet sae &)
" A * sforer § ag g7 v §—

‘The Caste in Hindu Society is
still the most powerful -factor in
determining a man's dignity or
calling or profession. Such a rigid
caste system is not found any-
where outside India.’

T AT ATaAT ®7 X 6 &
foit gU 9 & fAowT Yo ® #
IET & AR F Fg g g fw e
AT T E T FUF 7 § L AG w 4T
A T w1 ag @ q gwrer gfar &
AT AT A A @ T
# ¥ AT A T AN FT qwAT 6 o7
g off, wgfy WA= T, aFE
AME®, T H  THEW
F¥ Fat s wEgESt ¥ o @ A
¥ IR AAA-AWAT FY TG ATAAT =T
#r 7€ T I ATHAT A v Y IAvA-

war & |

# aar g fe g R @
four & woeefie @ Al faw faer
sRe § W arw fed 1 &, dfer F 1
e § f Fae goerd sTA & o
W w© A e g A
ATl & FEAT W gA W e § AR
AR qE IT AW ST G AT § )

ar e e | (e & wfy
AR ®T ®T) |

WY WA EA AT ATEAT WY
wag ¥ e e et @R
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oga A1 afcrforr anfaat o sragen
®r ot § | wyew & wfy FavdvaT
forat agt adf € ot gfrar F o
Tt 1 & wg oft s W
¥ ORI § mw U g § A
I 1} ARAT & 4R F AL
¥ o9 aeqefty WNW F % ¢ —

“eferforr onfeat &Y wenr
WEfmm A mEad TN

AT 9T I8 € 1 ¥ o -

arel, sqwrl, €A R g ¥
frgiaon M & TR & A
WREFT IR & foF ¥ v2-
qeT @ & | 3T & FA% AN q gF @A
faert et & fir gfomt & wfa gad-

' agre frar smar § X T A 9 v

arrfoe afgewre Wt fear omar
ot gEq wead faed wedt €,
e gt &, A @l A A
arfY &, F@arQ A T SUE 1 I
T T FTATT & AT & | T qEAd
sfewin 7 F ag § N § @i
Fem g 3R ga# § AR IR
I #R onfa & e fox T g
FT I ¥ faQw v § w5
g aR Twwer vW § " dufaw
gfawmell #7 M a9 gure A
FAT AH FAL 3] & qraoE f
feafer & ofdm =@ wiw &ar

# ag v wgen g fiv ag wTe
Y qu@ &g oY & et ¥F s
¥o7 A &, I ® qg AT & v
& fir xw arrfoes gk o ot fip oo
TR AW F w g gk §, o
w1 wae fvar o | 7@t 9 ATl
Tl g W aga fors fwar
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[t wwsiitfie)
T § 1 7 I e wfafafe @F &
wra § e o o v foeed § 0 o
¥ w3 ¥ g &, e g f
Q¥ (Hovels) wgd § ¥ R
I & ww g, T wgt ot AR o
agfean § A 7 w9 A9 ) WD
WERrmIwRIMWy
TN TR W WTHT ST T €
™ ¥ & sfew , 22 a7 awmw 3

% 9 a0 fewr § 0

o g  fir o Swargerdy &
o wifgd foag § oifeamie & s
g e aw axey Y §f W dEgEE
SR § WS 9T T W1 qETg
T & aw N Y T oW
eI minmidRI e
wifew & g, wife s aga W
% g frd sreem™ & @, At
gfomt & feotfeam & aoee & wfa
gater dar  gnfr A 3w gaieaT B
aw aw gg rdr g A A o,
R AN O Al Fww
W Haw § fF x@ am & fod o
fiear o w@r &)

v 4t .

gfomt & awen 2w A faars
Fae § | agt I il w1 5o fors
fieqr arar & 1 37 & gnnioes, anfas
aqT dHfers I w7 T w1 7 A
o o g § feow & fed
firg ara & = & AT ¢ faAw
g fr o & ot ¥ o o are8 farm
N yew@ ¢ AR v Ty fafeh
NAITWEARIY AT CF W TR
tfmwm v ifrfm®
IO FER gl & A=< N g
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weRART g v & findaw e @
g W fis faspe off N 60 F ww
ft i3 §, 37 o o wwe T N
&, g 9T ¥ a ¥ W
fiear ot T &, I 9% Iw fadtw o
FHG FTAT T w1

¥ e g fis ¥w & gfom wrey
Y ot wT gy v g1 T gAY 9T
i wt fear omar ) afx W€ AW
# FT T WA ¥ T wR A f
¥t dt e ¥ AT AT A it £ )
™ ¥ 77 779 I K AR g awelis
A & areft & 1 T "7 TS Y A
¥ qred amar @, ¥ A v ¥ foR
Tz 1 ford & o ww F oF wme
w o ¥ 71T figr @ € 1 AT A
% foit fedy &Y ff o ¥ =TT o
£ A v & ey & A ¥ ¥
FETT 9T E |

gl % AW w1 qure §, Ave-
faai & gt weat & &g Ak areer
sragre A} fawar o & 1 AR T
fosraa st € 1 I & TR § W
fewed oY & 1 9 Xq THTT & ITETT
AY & G IWEHT qwAT F ) A d
oaHe e (Employment
Exchange) # &t s Wit wart
A0 ¥ fod orar & oY 39 ¥ wr
wrar § fiF ‘At ATk gw Y a1 W wrg
oo R ¥ foR Wi oA o
WAgH T agt & greemHe
qeady F @t §

# ¥ ¥ wwy ¥ ®L §B AN
A AW AT AT § | IO O
FeqaTe § Q% dgae M Wik 9%
fad wafod ot spweaT woran war fin
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wg AT ¥ W F soTAr OF A
® o & fo famrfon we gy 9t 1

TR X WA ¥ ©TE
gz (Staff Hostel) # qw
g IA wAETAT W, N wE o
aw IT A 9T w7 won a7, fod
wfeq faee fear mr fe ag W+t
a1 3T I N Jg Tw e feg
WA ® @ MW | '

qR} B AEHNT TREAT TR
1 TFEATAT FATA W AGE &
ez WX T TA A v fE
‘q fr & g o wT A ITE wT J aw
@t s wET & AR W AW
a0 § fxa T e oA € 1 o
A ET AT BT A F W W A
¥ A T wR & ool

¥ gregT 7 e § fefgw
wirex fssfirdt amrre (Distt, Field
Publicity Officer) ar #gi T It
o dto q »ff TAWT A& TAT AV
ATX & faedt § o ®o § IT & AT
YA GATGA T {FA@T AT TE
ar | IR wf o AR e ane
wuit q A 434 faT | HTH W A
N o w TR € |

W ag W AT Tl wv i How
firgr war | ST ff F AT AW ¥ W
wg 5 o= wge & art ¥ goHa
aff T €, AW 1 A RV A
faeel AT § | AR WEL A ATAR
¥ qumw wifoml & JX v w7
syt Wt § AT T A€ g Fw
i.ﬁt{‘qoﬁoﬂ'ﬂﬁ%mﬁw
aft g & 1T qINTT ghor W
qfa W TERA W T 5 W
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g ¥ g AT & FIT AT
Fr=ra gyt § | F &Y 39 v o ey
@ g § fe fog fer ohif & fao &
=T gk ol &8 argw dar it )

w foe § oft & sfr @z
sez ¥t 7€ 2 1 ‘ Bhangi is ‘the
lowest of all-—wft ww & #rr & 1
TH WY qu ¥ Ay A g7 Sy
& ww ¢ 1 o =gfafaes (et
o) faw 'y B e 7 o
< faar —wd ol o= | gw
fom & vl & A o 1 I F -
R LI

Mr. Dgpnty-Speaker: The bell has
rung thrice.

Shri Balmiki: Only one minute, Sir.

Mr. Deputy-Speaker: No, I have
rung the bell thrice. The hon, Mem-
Ler will not listen..

o wwi® : F o ¥ ag wE
g g Wl Y @ awenr A
AR TR o 2 AR I gER
% dwa § v gt o TR €@ AR 5
T @ §, R W@ ofet & four
TP T TR 24T § |

Mr. Deputy-Speaker: It is improper
for the hon. Member to go on like this.
It is not at all right. Can I physically
make him sit down? Hon. Members
must observe the rules. I have rung
the bell, once, twice, thrice, and the
hon. Member goes on like this. I will
not allow the hon. Member hereafter
to speak at all. What else can be done
than rusticating them on other occa-
sions?

Shri Thimmaiah: The report of the
Commissioner, Mr. Srikant, I am sorry
to say, does not speak of the economic
condition of the Scheduled Castes
people in the country. If we go through
the report, one can understand that
adequate measures have not been taken

* by any State to improve the lot of the

Harijans and the Scheduled Tribes and
the backward classes in the country.
As we know, most of the Harijans and
the Scheduled Castes ard Scheduled
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Tribes and the backward classes are
agricultural workers and they are all
landless. They have no means of liveli-
hood except at the mercy of the
landlords and the big cultivators. They
are continuously subject to uncuntroll-
ed exploitation at the handg of the big
lanaiorus and the cuitivators, and even
at the hands of the tenanis sometimes.
The agricultural workers get work only
during the agricultural season and
have to work long hours and they have
to get depressed wages which are paid
in the form of interior food grains
oftentimes. This is the real economic
condition of the Scheduled Castes
people and other backward classes in
our country.

These agricultural workers have no
protection of law though there is law
for the protection of the industrial
workers 1n this country. The mini-
mum Wages Act which was passed in
1948 has yet to be implemented and I
see in the report that it will be imple-
mented at the end of 1953 As you see,
in the Five Year Plan we have envi-
saged the upper limit of holdings of
land and this will be for the progress
of the agricultural workers. 1 beg to
submit in this respect, as we have seen
in the Five Year Plan, there are 58
million acres of fallow land and 98
million acres of cultivable waste land.
For these four years if the State Gov-
ernments had adopted a definite policy
of giving lands to these agricultural
workers and the landless Harijans and
the landless backward classes, much of
the poverty of these people would
have diminished and their economic
condition would have improved. In my
humble experience I have come across
many instances where the land always
goes to the persong who are holding
already lands or who are wealthy
persons. If you keep these landless
labourers without land then you can-
not take the country towards progress.
Therefore, 1 appeal to the Government
to make a list of the landless workers
in the country and take the land avail-
able, as 1 said before, and give it to
tandless people and bring them under
co-operative farming and give them
some agricultural loan. Is it an impoa;
sible task for the Government to do?
Today the Harijans are landless, they
cannot get even a morsel of food even
it they work for 24 hours. _I would
request the Government to give lands
to the Scheduled Castes people. R

There are some people who will
never care o give them lands because
if they are given s w
enough of work in the fields, and they
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cannot go and work in their flelds and
houses. i..s is .ue real position today
in the country. i know that land is not
growing with the population of the
country. Therefore, my suggestion is
this. There are Government factories,
there are private factories; wherever
you go, I submit, in my experience,
these people are not taken. I do not
say they want their own men. [ say
they do not take Sheduled Castes peaple
in the factories or mills. Therefore,
I would request Government to see
that Scheduled Castes workers are ab-
sorbed in the factories and in the mills.
According to the Five Year Plan there
will be plenty of irrigation works
and also many industries will be estab-
lished. Unless you take proper care to
see that the Scheduled Castes, men
and women, get work in large number
in the factories and industries we can
never think of the progress of these
people and of the country, when the
family of the poor man is every day
increasing and adding to the growing
population of the country.

There are many hereditary occupa-
tions which have been neglected by the
Scheduled Castes people because of
lack of capital and also on account of
competition from machine-made pro-
ducts. You can make a survey of
them. Give loans to those who can
develop the cottage industries. There
are many Scheduled Castes people
who can manage such smal] industries.
The Provincial and the Central Govern~
ments can set apart some money in
their Budgets for the development of
cottage industries and the other here-
ditary occupations of the backward
classes. This will raise the economic

lihood by themselves.
not then approach you for scholar-
ships or exemption from school {fees.

I, therefore, appeal to Government
and also to members interested in the
progress of the country to see that
proper care is taken of the Scheduled
Castes, so that the social injustice
which is being perpetrated in the
name of dharma, in name of tradi-
tion and in the name of cultur may
come to an end. That is one aspect
of the question.

I now come to the representntion of
the Scheduled Castes in the services.
Article 335 of the Constitution, read
with article 16(4) says that certain
jobs would be reserved for the Sche-
duled Castes in the Government ser-
vices—~Central as well ag Provinicial,
It is already two or three yearg after
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the Constitution came into force, but
certain States have not yet reserved
any percentage of their vacancies for
the Scheduled Castes and Tribes people.
Hungry ag they are, backward as they
are, this naturally gives room for sus-
picion in the minds of the Scheduled
Castes people, that the State Govern-
ments are playing for time, to say at
the end of ten years that everything
is all right. Government should rea-
lise this and take early steps to dispel
this fear on their part.

In the matter of recruitment to IAS
and IPS, the Scheduled Castes people
are never giyen their due. Recruitment
to both these services is neither direct
nor by promotion. Invariably a non-
Scheduled Caste officer, who has put
in as many years of service as a Sche-
duled Caste otficer is preferred for selec-
tina to the IAS. The Scheduled Caste
officer may have put in an equal
number of years of service, to the satis-
faction of his superior and may have a
good record of servicee. But in the
matter of selection he never stands a
chance. I would request the Home
Minister to go into this and see that
some of the officers are taken in to the
IAS and IPS. Sometimes the empha-
sis is on merit, sometimes the emphasis
is on seniority, but both working to
the detriment of the Scheduled Caste
officer. If you really want merit, cer-
tainly there is merit amrng the
Scheduled Castes people. Where there
is a will there is a way. Therefore, I
would appeal tp the Home Minister to
take some of “he oificers of the Sche-
duled Castes to the IAS and IPS, there-
by lifting the prestige of the Scheduled
Castes people and giving them an op-
portunity of serving the country and
the people at large.

Lastly, I wish to emphasise on the
Government that if within ten years
they want the Scheduled Castes people
to come to the level and attain their
proper place in society, every effort
should be made by the Central and
State Governments and the leaders of
the people to implement the provisions
of the Constitution with sincere and
honest intentions and without any sel-
fish motives. Unless thig national out-
look is developed among the people
you can never expect the country to
progress. If this objective is not kept
in view, 1 afraid, the country can-
not progress.

Dr. S. P. Mookerjee: Listening to the
speeches today one naturally feels
deeply touched by the warmth of sen-
timents which have been expressed by
representatives of a section of our
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people who have not got their dues
auring the last so many centuries. I
would very much like that this matter
shodld be dealt with not from any
party point of view or sectional point
of view, It is a national problem. It
does not matter to which party or
group we may belong, we have got to
solve it if ever India is to raise her
head in the estimation not only of her
own people, but of the world abroad.

Our Constitution includes some of
the fundamental propositions regard-
ing the improvement of conditions of
Scheduled Castes, Scheduled Tribeg and
the backward people. But it is not the
physical improvement of the people as
such that matters. A big psychological
change has to come, so that these
people may feel that they are not get--
ting something by way of charity or
doles, but they are getting something
by virtue of their own right. A psycho--
logy has to come not only in the minds
of these people themselves, but also-
of others who may not have given to.
their fellow brethern and sisters what
was their due. No doubt legislation °
will be undertaken, penal measures
may be enacted, but no penal measures.
can ever implement what we have set
as our goal. Supposing you come
across some persons belonging to some
castes who have not given their dues:
to other people belonging to some
other caste— well, you may inflict
some punishment on the wrong-doer. But.
you will not create that psychological
atmosphere in that local area where-
by people, out of their hearts and not
out of compulsion. do what they are:
expected to do.

Therefore, there is need for propa-
ganda, for education. I am not against.
legislation. Let there be legislation. But
legislation cannot be the first word and
the last word on the subject. There
must be a countrywide propaganda.
Education of course has to be imparted
to all people leading to proper recogni-
tion of social walues. In the report it
has been mentioned that some sort of
organisation may have to be set up. I
do not believe in an organisation under
Government aegis. I do not think it
will serve the end that we have in.
view. All of us have to put our heads
together and do this work. I would
ask the Prime Minister to call a con-
ference of representatives of all par-
ties and groups and also of important.
social institutions and to have a pro-
gramme, say, for the next six months
when all of us should go round the
country and have a new enthusiasm
created in the minds of the people,
that in free India there can be no ques-
tion of distinction between man and
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lwnamnmthemﬁtt;uumdmdh
Pprosper ese ideas of
inequality become matters of the past.

With regard to education I believe,
we have not been able to do

as
as 1s necessary. Education is the thing

is not a question of throwing blame at
each other. Both of us have to sit to-
gether and create a new social atmos-
phere, where this sort of artificial dis-
tinrtions will disappear. I lay very
‘great stress on the need for providing
educational facilities on a much
broader scale so that no person
beignging to the backward com-
munity, simply because he belongs
to a lower caste may feel that he is de-
prived of his or her right of education
on account of surrounding circumstan-
ces. There we can do much better than
what we have done. I am not a believer
in separate hostels or institutions. We
must all remain together. This sort of
artificial inequality must go and there
must be the fullest possible opportuni-
ties given to everyone whe has the
merit to go right to the top.

So far as our Hindu system is con-
<cerned, our law-makers were not back-
ward; they were not oppressive, so far
as the formulation of laws was con-
cerned. Which ig the religion which
declared that we are all the children
of the immortal, Amritasya putra?
‘Which religion could have dared to
say that God does not dwell outside
but dwells in the heart of every in-
dividual? But unfortunately, when
such sentiments were uttered they
were not in praclice observed. Even
the caste system was not on the
basis of birth: it was evolved on
the basis of guna and karma. Where
are those ideal principles gone? Now
ft has become a rigid system and. as
Swami Vivekananda said. our religion
‘has more or less been transferred in
the ¥witrhen. And so far as the inner
manifestations of real equality are con-
cerned, they have virtually disappear-
ed. Things have greatly improved in
recent vears but we have to discard
the evils completely so that egual op-
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portunity is afforded to all. We cannot
do this by making laws. But oppor-
tunity must be equal to such an extent
that whoever has the merit in him or
her may be allowed to go ahead, irres-
pective of considerations of caste.

_With regard to the question of ser-
vices, I find that this is a rather diffi-
cult matter. The re indicates
that practically nothing been done.
Reservation has been made and so
many promises have been made, but
unfortunately when the posts have been
filled up the number of persons belo:gi
ing to these castes is very few.
course, the answer given is that pro-
perly qualified men cannot be found.
Here a solution has to be found. We
cannot leave this matter as it is. I do
not suggest for a moment that if a
few thousands of persons belonging to
these castes are appointed that will
solve ‘he whole problem. But it crea‘es
an immensely important psychological
change in the minds of these people.
And for that purpose the handicaps
have to be done away with. How to do
it? That is a matter which Govern-
ment has to consider. I for my part
would have no objection at all if even
we pass a special law or ask Govern-
ment to pass certain administrative
measures whereby doctrine of mini-
mum qualifications may be accepted
with regard to those employments
where the doctrine of the highest quali-
fication may not be necessary. What I
mean is this. Certain persons apply
for certain posts, and there you find
ordinary graduates who are Schedulgd
Castes. But there may be very bril-
liant graduates belonging to other
castes. And naturally, from the point
of view of competition, this latter cate-
gory succeeds and the Scheduled Caste
candidates or the backward class candi-
dates do not succeed. But if with re-
gard to those services what you require
is a certain standard of minimum quali-
fications, then we must be able at least
for a period of five or ten years to
change our law and give directions to
the appointing authorities that there
will be no harm in appointing ubtd
the prescribed 1limit persons
longing to these castes, provided
they possess the minimum quali-
fications. You may make an ex-
ception with regard to special classes of
posts. I can understand appointments
to big scientific and technical posts
where men with exceptional qualifica-
tions must be appointed in the national
interest. You can make a few ex-
ceptions like that. But the complaint
has been made repeatedly by Member
after Member as regards discarding all
the applications of hundreds und thou-
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sands of candidates from the Schedul-
ed Castes and backward classes for
small, ordinary posts on the ground
that more qualified people were avail-
able. I do not see any reason why this
state of things should continue. I there-
fore, appeal to the Government that
this is an aspect of the matter which
they should consider. Economic oppor-
tunities will lead to economic equality.
So far as social status ig concerned, it
is not so much a matter of law as a
matter of creating a new opinion in
the country, with the co-operation of
all, so that a solid, consolidated Hindu
social structure may come into exis-
tence which may fit into our idea of
India that is to be; and then, side by
side they must continue rigorously
education and opportunities to enter
into services and into other careers
the doors of which are today closed
to them.

Lastly I should say, as some Members
have hinted today, that so far as the
attempts and the compaigns of the
foreign missionary societies, Christian
missionary societies, for conversion gn
on, that should be stopped. That should
be stopped for reasons which I need
not dilate upon. I know some neigh-
bouring countries have stcpped them,
not by making laws, but by putting
gentle diplomatic pressure so that all
these big institutions which come here
for the purpose of uplifting our social
and economic conditions are not allow-
ed to enter into our homes and compel,
by means of temptation, our people to
change their religion. That should be
stopped by our Free Government with-
out a moment's delay.

If we can all act together in a spirit
of harmony with an intention of crea-
ting a new atmosphere, we can remove
all the bitterness and bickerings and
proceed in a whole-hearted way for
the consolidation of our country which
will be a credit not only to our Govern-
ment but alsp to the people themselves.

wft Zen (fror eRgET I—1fEw): %
quA gRem Faw F ATy WX §% AR
g agarfial € sron @ 7 ga ford
& fawg g dve awr g g, fo afk-
afore anfaal e snfeanfeqt & faaw
arqa & it fear & 1 &R
ag feid o sefrs e &, 48 OF
worft gt o3 &, g7 ot T WA
g o 7 gW Y@ W o Y wX N
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&1 & v Tty sfivere Y, Foree ooy
IR frar § atc o Ofr ¥ SR
T %Y vt § Iaw fod awrE daw
B | 7 ag e § fir ot g e
FAY q¥ft AT RS FiT A ATAw-
raraE | @ fawg &, & § oy
e & 1 ¢ fr, % Wi, o afaer
¥ qriT A e §, 99 A Fagfer
ofrer 14 A @ | 99 A sraww gw A
4 fr 1@ w0 The ¥ aud frux
Sufera w3

™ fOR & gam At g9 daw
ferfs Mm@ g,
fAATamsd & o0 wgx &, 99
7 agaer & favg & gar< gam & 4
| A W T 0E 2w Al
g 5 eat dfaqm & srgTew Y
T ¥ & TF QU qfEdw e
forar & 1 gaTT QY S @Y 4T, & A1 At
afgs gux aR ofada v smw
FTAT GT | T9 § #1 q3g A4 5 amor
TR fom sEgem @ Wi
feafer & gare gam &, 9w ®) 3@ w7
AT g5 ged ar &, wefeew
g &, ooy fer # oo e &
IR 4 A g 5 s &f  agw
gyfaq wead @ W W g ¥
vzag aneft § @ aw & fv et
TR WM T e @ ¥ sfwm &
fagra &1 sqwrar @@y & & AT
=@ § 5 $9 Al ar 3@ TR 2w
F AT IF AW | I AW qFAT
g f& ot 99 § o9 ST | 99 96T
FN OE W TE T EA W wdeq
g .

@ fa & firw fag 3 &
for 35 o o2 gwa § 1| 4§
Q¥ gNTT 2T & | ¥ ¥@ @ a7 e gw
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[ ot & ) .
AT et 1 s T ar A f) ) Al
wfe #t @ gt wreEt @ §
Tl o1 waf o fooe & o & 1 g
® I F «f wglewr §, @@ & s
FIN o & T wa W
g Aff g A ¥ I F &
W o § v wigwn g e g
TEARE SRR & @9 I a9
we A ) fawr & faen § afes
wgTeT #Y FrAeewaT § 1 foady o
AT gw % &%, fom @@ v & )

AR A gETT [T & 7@ wicwAl
PTG R IRT § | agT IO
AGATT @7 GgT & FTO0 Frv d )
T% FHQ 9T 94 ¥ @g gy &
W FW QAT 971 | IA F A9A F4-
Al ¥ 1 @ a1 fr o W
TRAY ST FAYAYA IR wTA § |
A W PR g ® s F @
A AT WY AT XY & FT AT
ATS q¥ T 1T g Y § ) g T
I § TSR T T T TS WY
§ | I FHwE ¥ X Al A -
TEHM A 1 Ao & T W e
srivatat Y @ gEa qEre X @
g1 T F A Aty F A g wew
oy swedr § wg g frdy g€ 8, o
IW 9T T X AT aTawmwan § |
AGPATT W ETH W L Y& TR0
$ 1 %5 foe & [ @ i wf oft
femrt €11 & wial F dwar § fr fom
T ¥ gfoom @Y § 1 aferi F A
Frdt 7 Rwar § fs wgr vy ¥ Wy
ag §, gt waaTaTwr & foq -
w2 4 4 § 37 ¥ 975 g I gfe
At ®Y AY WA HT wTH A, F€TUT
o & 1w T qaT & gt 9% Ay
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aff Y T & ? AW arrer ¥

®

f& g M & AT § | FE wrE Tg
wg fir oofim = & Y g q3 A
grfy | F 2@ WY TEEEE F FHHRA
¥ afus ormar | § w7 @waw §
fis s wra: wrE WY dar A A
wet gfal & awm & foq qfw 7
foe &% | a9 ® T A, o A
T Y g T & foq I Wi
1@ fawa & ¥ qg fig g & s
g 9T & 7rq @A qfw 1 wgt ot
&Y anfwr o @k | & g § e g
I e F T@ ¥ W | aq@]
sav @ i wmEkfor mash g fe
9 EL AR & AT IT WY 1w\ &)
ag =& fe 37 & foqg o afest
g 1 & I7 WY For T A W |
Y I N A K T £ fya A
AT T AT g% A Aogt sHrE @
wrt F ofr QT &Y €Y qwr § 1 A
TR X g AE ffr w A
o gz ¥ Gfwd | ¥ w16 o
it wfr ok forg § g @ W%
T A wrfewr @ &%

TR 3w A v o ghoorat
* g mre Ay T & 0 Ty of
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for o ¥ @ & foq xg wgrn
FRA T, AT AN TS
R @Y § | Rar 1@ ol 7 oo
IR w7 a1 5 q@ N A wig@,
& &Y T I W HAT A § ¥E-
foi fx & gfeora & am w g, X
ghom @15, ¥ agor = w0
ATEAT, STHT A AT W H ¥
ghom v g §, gfom & W<
AT I F | TF AT I IF B
Frerar o, ZELY A IT FT I FEAT
wiwsfggamwd, fggufad v @
g g T Fala fear § 1 9w A
39 99 ¥ gEfea w0 afgd |
7g foura 99 F I FH ¥ T

T o WWT FER  FEA
T #gr fagrr w9 ¥ gwR gwr @«
AT 7 T § e g & gfee
JAT ¥ GG AT GIE GATE, ¥W Y
FY TAT AT 3V EATT a9 & | 37 7
T I w grafeaw F@T 1 9T A
FAT IBAT & | FTAR GHIN 7 TF HIT
FH ¥ A [ACGT FT AR AT SAT
ga & 37 = fagrm § Fwar T
aafa o ¥ & A grar §, o fw
ofer & dar g § * gar § 1 et
oF A 7% fagr @ € T @l
T qgT § Fa A, AGTwSAT T wAqqT
F wiar v & fagra # oamw §,
ga fagrr &1 sqAET frar ¢ fs o
I e T § | AT AT FT
T[T AT FY T8 ATAEE A E |
At gl FAC AT MaEmw & Sy
g & e § AT o3 fod i
#, ag xfwal ) oo & w7 7 &
ot fagra R ag R & ) o
sraweaT 48 § 5 @ g feaw
Y wwd & o ®) g e W%
401, PSD
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#ar ¥ oy 5g aw arar ¢ 5 oaw
TqAL & | T gvg | drafre sard
AN & | TF w7 § AYTATE ¥ T
%, fs gfafex 7 @ femr, few
W FT w27 T4 TN 97 | w21 gwied
aft wwar a1 f5 0z gham wwa i
w7 4T | IEE AR TX WE qAT |
€W T ¥ gare agt A fagrr €4
QY TH Y AT Y § ) Ao g
qfcadw &1 v § | 3 oF aar qu
Jafeqa w1 § 1| T wat B fro 5T
FH OFEAT E | T WET %Y IWE
feorm & | T W faww § wg
9 ®W FT AT § | ghoom ¥ fold
g TR L & § | T & I T
@ T g 99 A afe g farr
72 fear o av A fawarew § 5w
#t a1§ safr F@ arer &
3T ¥ T4t 1 faen &1 ¥ fod, s Ay
WX 37 ¥ fof iy wix A, AW A OF,
MY o1 ¥ | T TR J IgLEAT I
T & IT F AT FT FAT FET ATV
Faw § |

# fox foR foed I awax
7R F qaTE AT § 1 X gwear §
fe @ & € T 4 @ wR
Fam It frgwa @7 a7 § 1 a9 Tad-
#e &1 Ffus sawx faom 1 Sfea
W AFAT H FET AT AT AT TN

T 51 g ¥ A e 5 oo #y
& qgmT A R & R q4 T
&, a8 sow 39, A, 71 ¥ ¥ IQ
faE 2 a8 o9 FE T FX |
T 1 a9t & Mg FHIw Fr o
AR W T A | IJrAwEar §
T I FY AW T | A F
R TRE § 99 & fod et R
N IEW TG g AW I W A
AMIAATF
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Shri Rishang Keishing: May I have
sne minute, Sir?

Mr. Deputy-Speaker: Nu, Sir. The
hon. Minister.

Shri Datar: I have to thank the

hon. Members for the way this great
ll:bnteg:smrieda?&n;aafoﬂrlrhkl:
vel. behalf vernmen
1 express the gratitude, of myself and
of my Government to the numerous
friends, hon. Members who have made
very valuable and constructive sug-
gestions.

This is a matter in which there is no
question of party politics or party or-
ganisation. This fs a question to
which every one of us, including the
Government, has to give the greatest
amount of attention, because, this is
a problem which has to be solved and
we have agreed that we are going to
solve it in the course of the next ten

years.

I heard Tandonji regarding the
numerous solemn and great passages
in the ancient Hindu texts; I know of
other sources also where the great
Harijan community has been condemn-
ed in the most despicable terms. There-
fore. side by side with the expression
of these high ideals, we had in India
a soclety which tolerated the intoler-
able existence of what were formerly
known as avarnas or pancha varnas,
or those who were beyond the pale of
society. Therefore, for the sins of
5000 years we have to pay, and we can
pay it only by the way that in the
course of the next ten years we re-
move this blot on Indian soicety......

Some Hon. Members: Seven years.

Shri Datar: ...namely that there
was a class which was untouchable, there
was a class which was inflicted with
a number of disabilities when the
Constitution was framed three years
ago, we took a solemn promise that in
the course of ten years, we shall have
a time when we can have only a class-
less society, casteless society and
there would be no occasion for treat-
ing any class or any tribe as Sche-
duled. After all, these are terms of
reproach. Therefore, it is the duty of
this Government to do all it can with-
out. waiting for any report, without
waiting for either ' appreciation or
denunciation by others, to do all that
is physically possible for removing all
%ltn,ﬁ igisa‘bﬂi es lxtr;der whilgh & t

community, name!
duled Castes and Scheduled
are suffering for so many years.
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mention certain misconceptions in the
minds of hon. Members mudn'lg a
few points. If that is cleared, then,
a lot of criticism will have been saved.
In the first place, certain hon. Mem-
bers contended that the population of
Scheduleq Castes and Scheduled Tribes
was ten crores or even more. We have
got the latest census figures of 1951
and they point out that the Scheduled
Castes are 5,14,00,852 and the Sche-
duled Tribes are 1,91,07,662.

Some Hon. Members: And the back-
ward classes?

8hri Datar: Secondly, here, we are
not dealing with backward classes at
all. Hon. Members will kindly note
that we are dealing only with Sche-
duled Castes and Scheduled Tribes and
not with backward classes at all. So
far as backward classes are concerned,
under the Constitution, Government of
India or the President has to appoint a
Commission, and that Commission is
going to be appointed very soon. The
report of that Commission will have
certain reactions upon the attitude
that we have to adopt even so far as
the Scheduled Castes and Scheduled
Tribes are concerned. To that extent
only the backward classes Commission
or the question of the backward classes
comes before us. We are dealing with
almost solely with the Scheduled Castes
and Scheduled Tribes and to a very
small extent with the Anglo-Indian
community, to which reference has
ttl:.leendr:wcha very excitedly by my hon.

end.

The next question that I am going
to place before you is that the report
which is now under- debate is a report
up to the period ending 31st December,
1951. Almost one year has passed
unfortunately before the report came
for debate before this House. There
are a number of circumstances as to
why this report could not come before
the House earlier. Whatever that may
be, we have to take into account, the
fact that on 26th January 1850 the
Indian Constitution came into vogue.
Then, in the course of the next six
or seven months, the President decid-
ed that certain castes should be con-
sidered as Scheduled Castes and
certain Tribes should be considered as.
Scheduled Tribes. Immediately after
this was done by an Order, the Sche-
duled Castes and (Scheduled Tribes
Officer was appointed in November,
1850. In the course of one year, he
had carried on certain preliminary
enquiries by tours, by discussion and

enquiries from various State
vernments and the dncument that we
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have is the first report of the Special
Officer that has been apoointed under
the Constitution. Therefore, it is not
possible for the Special Officer to have
all the materials that otherwise we are
likely to have, and that are necessary
for us. That material is still being
collected and even after 31st December
1851, a lot of material has been collected;
in particular we have collected ma-
terial especially with regard to the
Anglo-Indian community. Therefore, it
was rather unkind on the part of Mr.
Anthony to have almost got excited
and vexed over the question that the
Anglo-Indians were neglected. I may

int out here, and assure my hon.

fend that the Govermmment have no
desire to go behind the assurances that
have been given to the Anglo-Indians
rightly or wrongly. These assurances
stand in the Constitution and the Gov-
ernment stand by those assurances.
Therefore, it was not necessary for him
to have made a reference, especially
in :lhe I:vay in which the hon. Member
made it.

Then, the next question......

Shir B. S. Murthy: On a point of
order, Sir. The hon. Minister said,
assurances given in the Constitution
rightly or wrongly. Does it mean that
they were wrongly given......

Somes Hon. Members: Thot is cor-
rect.

Some Hon. Members: Hew?

Shri Datar: Whatever it is, it is
only an argument; my hon. friend will
note that. They are rightly given
according to us: there are some people
who think that they are wrong. What-
ever it is, these are assurances by
which we stand and the assurances
are in respect of the Scheduled Castes,
Scheduled Tribes and also Anglo-
Indians.

Our hon. young friend from Mysore,
Mr. Dodda Thimmaiah, the great Thi-
mmaiah as we call him—Dodda
means great in Kanarese—made certain
remarks regarding the economically
low position of the Scheduled Castes.
Now, that is admitted. So far as
economic position is concerned, we deal
with all the Indian people together

and we do not make any distinction |

between one community and another.
Because, after all, it is a problem
which Is common. In the discussion
that we are having here, we are con-
cerned only with the special disabili-
ties from which the Harijans or the
Scheduled Castes and Scheduled Tribes
are wmmf' Therefore, it 1is the
duty of s Government to remove
all their .special hardships during the
next ten years.
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Then, it was contended that in res-
pect of legislation, Governmment was
not moving very strongly. So far as
the question of legislation was con-
cerned, it was pointed out rightly by
an hon. friend on the other side that
after all, it is a question of social
transformation and removal of un-
touchability or extermination of all
these disabilities has to come by a
gradual and psychological process.
Fortunately, for us, that process has
started and I might also submit to this
House that that process will have its
fruition in the course of the next
ten years. The-efore we cannot solely
rely upon legislation. Oftentimes legis-
lation has to be alsu nenal. It is open
to any Government. tii¢c Legislative De-
partrment of this Government or the
various State Governments to frame
laws. Under article 17 of the Consti-
tution, it is clear that enforcement of
untouchability is prohibited and is an
offence. Therefore, taking the cue
from article 17, various State Govern-
ments have already undertaken vari-
ous pieces of legislation.

The next question that arises 1is
this. We have received a request from
the President of the Harijan Sevak
Sangh that the various Acts are not
of a uniform nature and, therefore, an
Act dealing with the subject in all its
aspects and on a uniform scale should
be framed by the Centre. On that
question, we shall take into account
public opninion and also the reports of
the various State Governments and
take a decision as early as possible.

Dr. M. M. Das (Burdwan-Reserved—
Sch. Castes): What about article 35(a)
(ii)? Only the Centre can do it, and
the Centre is going to do it! The report
was submitted last February. One
year has already passed.

Shri Datar: It is open to my friend
to be as hasty as possible, but Govern-
ment has to go according to a certain
plan, and therefore, Government should
have the discretion.

Lala Achint Ram (Hissar): It should
not be open to Governmgnt to increase .
the period to seven or ten years. Gov-
ernment will have to legislate as early
as possible.

Dr. M. M. Das: One year has already
passed.

Shri Datar: The next point is about
services. On the question of services,
some of the friends were rather emo-
tionally affected. Now the policy of
the Government is that in respect of
services, especially the higher services,
we have laid down a proportion. We
have said that the percentage of Sche-
duled Castes should be 12} and that
of the Scheduled Tribes five. Now. 30
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admitted very clearly. After all this
a great country and the efficiency
the administration has to be main-
tained. With all the best will in the
world that we are carrying on, we
have here friends who are criticising
us without any reason. All the same,
a certain minimum efficiency has to be
maintained—I am not saying of maxi-
mum efficiency. Now consistently
with the keeping of this minimum effi-
ciency, we have laid down certain
rules, and I am going to place before
you certain very eloquent figures.
Take for example, the figures so
far as the IAS IPS were concern-
ed during the last four or five years.
The difficulty is that we have not got
a sufficient number of candidates who

concerned, to

move rather slowly. That has to be
is

of

are qualified to appear for this exami:
nation, even so far as the minimum
ualifications are concerned. These
gures are, as I said, very eloguent.
You will find that in the year 1948
we had 2102 candidates who had ap-
peared for the examination. And of
these, the Scheduled Castes and the
Scheduled Tribes together were only
61. So that is not a measure of which
Government is going to be proud or
going to exult. It shows the measure
of the illiteracy amongst these
people. (An Hon. Member: How many
qualified?) For the year 1848, none
qualified even so far as minimum
qualification wvas ~cncerned. lf I
give yYou the rasks of those
who had been taken. v.u wil be
be satisfled how Government has been
generous so far as these cases are
concerned. Therefore, the House will
kindly bear with me in knowing these
figures. In the year 1948, we had
1981 candidates out of whom 153
qualified. And out of them, one was
taken though he was almost at the
bottom of the ladder. That is a point
which you will kindly understand.
Then you will find that for the year
1950, we had 2797 candidates of whom
51 belonged to the Scheduled Castes
and two belonged to the Scheduled
Tribes. and in this year we took one,
though his rank was far below the
lowest rank of the person whom we
could normally take, I will give you
the figure for the year 1951. The total
was 3233 and the number of persons
qualified was 1989 and we took two,
though they ranked 187 and 199. Then
you will please note the circumstam-
ces where we took 38 persons in I.AS.
and 107 persons in all and two Sche-
duled Castes candidates who had
qualified were at the 108th and 409th
rank. Then we went down and we
took them. So that will show that we
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are our best so far
o o e 3 e g taing

a friend in his enthu-
siasm that there should be a certain
tage of Scheduled Castes mem-
so far as the High Court Ju
and other judges were concemed, t
is a matter on which it is not neces-
sary for me to say a £ more,
because there are cert very high
considerations and therefore......

Shri Dhusiya (Bastt Distt.—Central
East cum Gorakhpur Distt—West—
Reserved—Sch. Castes): On a point
of information, Sir. May I know whe-
ther the Scheduled Castes candidates
who failed, as the hon. Minister just
now said, failed in viva voce or in
written examination?

Shri Datar: No, they had failed in the
written examination. T am speaking
subject to correction. So far as the
viva voce examination Is concerned,
we have established a convention ac-
cording to which less strict rules are
laid down so far as Harijan candi-
dates are concerned. Therefore, the
House will agree with me ‘that especi-
ally so far as the IAS and IPS and
other Central Services are concerned
we have gone out of the way and if
v are satisfied that the minimum
niarks are obtained for qualifying for
the post, then he js taken in, where-
ver he is, even though the number of
posts is small, 38 or 40, and even if
the particular candidate is the 400th
or 500th. So that will show that we
are making very honest and generous
attempts so far as the Harijans are
concerned.

So far as the other communities are

* concerned......

Shri Nanadas: rose—

Mr. Deputy-Speaker: The hon. Min-
ister does not give in. He has got very
%tle tirhe. Enough has been answer-

Shri Datar: So far as the lower
of the services are concerned,

it should be accepted that already there
are a number of persons. So far as
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this Govermment is concerned, one
can hold this Guvernment lbable and
responsible eitner irum 1Y46 or atier
Aw00. But all along auttempls are
made to have them as lar as possible,
taking imto account Llhe munimum
qualifications.

Then in addition, we have laid
down a number of other cuncessions.
SO lar as appearance at tne examina-
uon is concerned, we give them a con-
cession of tees. ‘Lhey are asked to
pay only l/4th fees. Becondly, so far
as age ,restrictions are concerned, we
have lowered them in the case of Hari-
jans. Even if they are educationally
not qualified, if they have put in a
number ot years of service then' that is
taken into account and they are either
promoted or confirmed. 1r'hus, even
though the tigures might appear to be
rather strange, that has to be only at-
tributed to the dudiculties of the present
situation, and the Government are alive
to the necessity of raising the propor-
tion of the Scheduled Castes and Sche-
duled Tribes in the services as early as
possible.

6 p.M.

In some cases, 1 may also point
out to the House, that we have
laid down a rule that from mow on-
wards a member of no other communi-
ty should be appointed except one
belonging to the Scheduled Castes
or Scheduled Tribes until the proportion
of 124 per cent. and five per cent.
respectively is reached, so far as
these two classes of communities are
concerned.

Shri B. S. Murthy; What are those
Departments where these instructions
of Government are to be in force?

Shri Datar: They are so tar as class
IV services are concerned and they
belong to various Departments, not
one Department. I am not dealing

here with one parjicular Departmer®¥’

I am deallng with the services in gen-
eral.

Dr. M. M. Das: May I know the
grades of pay?

Shri Datar: So far as the services
are concerned, there are four classes,
officers and assistants. Assistants are
the lowest class and then we have a
very large number of clerks. There
are also the menials. So far as these
are concerned, the desire is to absorb
as many of Scheduled Castes and
Scheduled Tribes as possible.

sShri P. N. Rajabhoj: In class 1V?

Shri Datar: In class III also. Even
though the number is small, for which
the Government is not to blame, we
have people in class II and class III

8P
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and even in class I &~rd the LAS. and
the LPS. also Tilus it wil be
obvious that whatever is possible and
human is being done so far as the
absorption into the services ot the
Scheduled Castes is cancerned.

So far as the backward Ciasses Com-
oussion is concerned, we are advised
that 1t is open w0 the Backward Classes
Commission to deal indirectly with the
>cneduled Castes and the Scneduled
‘iribes pecause under artacle 340,
under which such a Conmynission hu
to be appointed by the President, the
words tnat are are ‘educational-
ly and socially backward'. Now, al-
mostalltheScheduled(..astumdth-
Scneduled Tribes are
educati bap.kward. Themtore.
the report of this Commission will
have a great bearing upom the speci-
fication of certain other castes as

: lot of agitation that the
President did not include a number of
Scheduled Castes and Scheduled Tribes
in the two Orders so far as these
communities were concerned.

So far as the general uplift or the
economic uplift of the Scheduled
Castes and the Schedu'ed Tribex 15 .con-
cerned, the Report of the Scheduled
Lla:.ses Commission will also be of great
help so far as the Government attitude
1s concerned.

A point was made by a friend that
there were untouchables amongst
Christians and the Muslims and a con-
cession should be given to them (An
tion. Member: Sikhs also) so far as
they were concerned. Untouchability
it may be found to our great shame,
1s a peculiar feature of Hinduism.
The Sikhs have not any castes at all,
much less can they have any unt.ouc.ha
bility; so far as Muslims and- Christians
are concerned, happily they have no
untouchables at all. The whole frame-
work of the scheme by which certain
special concessions were given tc
Scheduled Castes and the Scheduled
Tribes is based on the footing that the
Scheduled Castes and the Scheduled
Tribes were members of the Hindu
community and, therefore, so long as
they are Hindus, so long as they have
not gone over to any other religion,
they are entitled to have these con-
cessions. The moment they go out,
they are not entitled to these conces-
sions at all. Therefore, we are sorry,
it is not open to us to extend these
concessiong to so-called untouchables
amongst non-Hindus. They can be
treated as backward,
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I bhave dealt with all the points.
Lastly, 1 assure the House -that it is
the desire of this Government to do
all that is humanly possible in the
course of the next ten years to eradi-
catel all the Wdisabihties from which
the Harijans are suffering and I only
request the House to give us all the
co-operation that we need so far as
this problem 1s concerned.

Dr. M. M. Das: On a point of infor-
nat.on, Sir.

Mr Deputy-Speaker: Enough has
been asked; I am sorry. Now, out of
the amendments that have been moved
I will first put the amendment of
Sardar Amar Singh Saigal, and that of
Pandit Thakur Das Bhargava. Then
I will come to the other amendments.
I shall put first Pandit Thakur Das
Bhargava’s amendment to the amend-
ment of Sardar Amar Singh Saigal.

Pandit Thakur Das Bhargava: Sir,
the mover of the amendment has ac-
cepted my amendment.

Mr. Deputy-Speaker: Then 1 will
put both the amendments together to
the House.
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The question is:

That at the end of the motion, the
following be added:

“and having considered the saine,
this House appreciates the efforts
made by the Government in ame-
liorating the conditions of the Sche-
duled Castes and Scheduled Tribes,
and desires that these efforts be
intensified so as to ensure that
within a period of ten years fromr
the inauguration of the Constitution
all the disabilities from which the
Scheduled Castes and Scheduled
Tribes suffer be totally removed
and these Scheduled Castes and
Scheduled Tribes and the back-
ward classes rise up to the stand-
ard of and are integrated with all
other classes in the country.”

The motion was adopted.

Mr. Deputy-Speaker: I find that all
other amendments are covered by
these amendments the amendments
that we have carried. They are only
instances as to how this amelioration
has to take place. Therefore, it is
unnelcfessary to put *h.ce amendments
at all,

The House then adjourned till Ten
of the Clock on Monday, the 15th
December, 1952,

—





